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LEGISLATIVE ASSEMBLY. 

Wednesday, 17th September, 1924. 

The Assembly met in the Assembly Chamber at Eleven of the Cloek, 
Mr. President in the Chair. . 

QUESTIONS AND ANSWERS. 

CASE AGAINST tsERGEANT 0 'MEARA, MANAGER OF THE GRASS FARM, DEOLALI. 

2058. *Haji S. A. K. Jeelani: (a) . Will the Government be pleased 
to state whether it is a fact that Sergeant 0 'Meara, Manager of the Grass 
Farm, Deolali, was prosecuted and tried by the Military Court of Inquiry 
in 1921 at Deolali ? 

(b) Will the Government be pleased to state the charges on which 
prosecution was launched against-llim 1 

(0) Will the Government be pleased to state whether it is a fact tha. 
on the findings of the Military Court on Inquiry Sergeant 0 'Meara was 
further prosecuted before the Cantonment Magistrate of Deolali Y 

(d) Will the Governmcnt be pleased to state the names, and desig-
nations of those who were cited as chief witnesses in this case and whose 
evidence was tllken in full ? 

~  Is it a fact that after a full trial of the accused and on the 
lirtrength of the evidence tendered, he was committed to Sessions by the 
Cantonment Magistrate f . 

(f) Is it-a fact that at the Court of Sessions the case was withdrawn 
by the Government pleader T 

(g) Will the Government bE pleased to state the reasons for the with-
drawal of the case ? -

(h) Will the Governmc1!t he pleased to state whether it is a fact 
that the witness who gave evidenC'G in the two Subordinate Courts ~ i  

the accused, tendered evidence ill favour of the accused at the Court of 
Sessions f 

(i) Will the Government be pleased to state whether any action, 
departmental or otherwise, has oeen taken against him for ~i  con-
flicting evidence ? 

(j) Will the G()vernment be pleased to state whether there had been 
any Indian witnesses in this cas{" if so, will the Government be pleased 
to state their names and avocations 7 

(k) Will the Government be pleased to lay on the table a copy of the 
papers ~  with the case ? 

Mr. E. Burdon: (a) The conduct of Staft' Sergeant O'lleara, Manager 
of . the Military Grass Farm, Deolali, was investigated by a Court of 
Inquiry which was held at Deolali on the 16th May 1921. In the recom-
mendation of that Court, the case was reported to the civil police for 
in I'estigation. 

(b) and (0). A prosecution was instituted, under sections 109, 465, 
477 -A and 480 of the Indian Penal Code, in the Court of the Cantonment 
Magistrate, Deolali. 

( 3557 ) 
L237LA 
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(d) A statement giving the names and designations of the witnesses 
is laid on the table. 

(e) The case was committed to the Sessions Court, Nasik, by the 
Cantonmel't l\Iagist.l'ate, Deolali. . 

(f) The ~ was not withdrawn. Agreeing with the i ~ 

ve.rdict of the jury, the Judgc held that the charge was not proved 
against the accused, and they were, therefore, acquitted. 

(g) This question does not now arise. 
(h) Government are informed that this is not a fact. 
(i) Does not arise . 
. (j) Yes. The information desired has been given in the statement 

laid on the table in reply to part (d) of this question. 
(k) Government are not prepared to lay any papers on the table. 

The judicial records are not in the pos..<:ession of the Government of 
India. 

'Statement giving the names and designatwns of the witnesses wllo tendered evidence. 
in the case against Sergeant 0 'Meara. 

Major V. W. Brett, Assistant Controller' of Grass Farms, 9th Circle. 
Major H. Kirke(formerly Deputy Assistant Director, Veterinary Senices, 

Poona District). 
Captain R. L. Watts, Oxfordshire and Buckinghamshire Light Infantry. 
Khan Sahib Sheik Ahmed, Deputy Examiner, Military Accounts Department. 
Karid Khan, Octroi Inspector. 
Esmailjii, Contractor. 

Mithu Pillaji Dhangar, Weighman and Despatcher, :Military Grass Farms, 
Deolali. 

Bhagchand Shirsat (without occupation). 

RELIEF OF DISTRESS CArSED BY TilE FLOODS I~ SOrTHERN INDIA: 

2059. *Mr. C. Duraiswami Aiyangar: Will the GoYernment be 
pleased to state what action the Government of India intend taking 
to co-operate, with the Local Government in granting relief to the 
ilistressed people in the flooded areas in Southern India ? 

Mr. J. W. Bhore : The attention' of the Honourable Member is drawn 
to'"the :reply given to Mr. Bhubanananda Das' question No. 1905 on the 
same subject. 

Mr. A. R8.ngaswami Aiyangar : May I know if the Government 
would be able to give some time to Members of this House to bring to 
the notice of Government the nature of the relief that is needed from 
the Government of India to the Madras Government for the people in 
distress. 

Mr. J. W.· Bhore : I am not in a position to give the Honourable 
Member any definite assurance, but I have already promised to consider the 
p:lint. 

Ai>POINTMENT OF A COMMITTEE TO CONSIDER TIlE GRIEVANCES OF THE PUBLIC 

WITH REGARD TO RAILWAYS. 

2060. ·1Ir. C. Dura.iswaJDi Aiyangar: (a) Is it a fact that the 
Secretary, Railway Grievances Redressing . Association for India 
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addl'essed a letter in August 1921 to His Excellency the Governor 
Gimeral stating in detail the complaints of the public with constructive 
'nggelltions , • 

(b) If so; will the Government be pleased to state what action has 
been taken to remedy the grievances T 

(c) Do the Government intend to /leta representative comIriiUee 
appointed to inquire and .report on the grievances and their remedies? 

Mr. C. D. M. Hindley: (a) Yes. 
(b) The Secretary, Railway Grievances Redressing Association for. 

India was informed at the time by the Private Secretary to His Excel-
lency the Viceroy of the action taken. 

(c) Government do not consider the appointment of such a Com-
mittee necessary. 

INCREASE OF LICEy,'E FEES FOR THE SALE OF COFFEE, ETC., AT RAILWAY 

STATIONS ON THE SorTH INDIAN RAILWAY. 

2061. -Mr. C. Duraiswami Aiyangar : (a) Is it a fact that Mr. 
Muirhead, the Managing Director of the SO\.l.th Indian Railway Company, 
increased the license fee for selling coffee, etc., to the passengers on the 
platform from about· one rupee a year to about six rupees a month Y 

(b .Are the. (}oyernmpnt aware that increase of the license fee 
results III the supply of an inferior quantit? of coffee, sweetmeats, etc., to 
the passengers f 

( c) Are the Goyernment pl'(!pared to take steps to get the license fee 
reduced to a nominal term ; 

Mr. C. D. M. Hindley: (a), (b) and (c). Government have no 
information. The matter is one which, if represented to the Agent, 
might suitably be discussed with the Local Advisory Committet of the 
Railway. 

A copy of the question and answer will be. sent to the A~  

THEFT OF INSURED LETTERS. 

!!062. ·Mr. C. Duraiswami Aiyangar : (a) Has thl:' atteution of the 
Government been drawn to an article in " Railway Guardian " of l\JQy 
1924 under the heading " the second class gate-keeper of Trichinopoly 
Junction S. I. Ry. Co." ? 

. (b) Is it a fact that there were some defalcations of the contentll 
of insured letters delivered fro.m the Terupati Post Office ? 

(c) Will the Government be pleased to state the number of such 
letters and the value of contents lost T 

(d) Will the Government be pleased to 8tate if the culprit has 
~  detected Y 

Mr. H. A. Sams: (a) No. 

(b) Yes. 

(c) Three, each for one hundred rupees. 

(d) No. A postman wh!) was suspected was transferred to another 
post office where he is being prosecuted in connection with another case. 
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EXPENDITURE ON RoADS IN THE 8'l". THOMAS MOUNT CANTONMENT. 

2063. -Haji S. A. K. Jee1a.ni : (a) Will the Government be pleased 
to state separately the total income for the past three years of the St. 
Thomas Mount Cantonment proper and the Bazaar Boundary division 
(Sadar Bazaar) of the said cantonment Y 

(b) Will the Government be pleased to state the budget allotment 
for repairs and constructions of roads of the· St. Thomas Mount Can-
tonment for the last three years ! 

(c) Will the Government be pleased to state how much of this 
allotment. had actually been spent for construction and repairs of roads 
in the Cantonment proper and the .Bazaar Boundary division of the St. 
Thomas Mount Cantonment. 

Mr. E. Burdon : The information required has been callf'd for from 
the local military authorities. I will communicate it to the Honourable 
Member when it is received. 

RELil:F MEASURES FOR AREAS AFl'ECTED BY THE RECENT FLOODS. 

2064. -Sardar V. N. Mutalik : Will Government be pleased to state 
whether this Government intend to render any help towards the 
relief measures for the areas· affected by recent floods, and the extent, 
and nature of the help , . • 
Mr. J. W. Bhore : The attention of the Honourable Member is drawn 

to the reply given to Mr. Bhubanananda Das' question No. 1905 on the 
same subject. 

ApPOINTMENT OF ADDITIONAl. ... JUDGES TO THE CALCUTTA HIGH COURT. 

2065. -Mr .. Kumar Sankar Ray : (a) Will the Government be pleased 
to state whether any representation has been made by the Calcutta 
High Court for the appointment of additional Judges to the said High 
Court' . .. 

(b) If SO, what are the grounds advanced for such additional 
appointments T 

(c) Is congestion of work one of such grounds T If so, will the 
Government be pleased to publish a comparative statement of the 
number of different kinds of cases instituted and disposed of by the 
High Court in the years 1905 .and 1922 respectively? . 

(d) Whether such congestion if any, is tending to increase or 
iecrease since 1922 T 

Mr. H. Tonkinson: (a) Yes. 

(b) and (c). The proposal is based on the ground of the accumula-
tioL of arrears. The Honourable the Chief Justice has expressed the 
"lew that although every effort is being made to reduce the arrears the 
Court ~i  its present staff can barely keep abreast with current work, 
and that there is no hope of overtaking the arrears unless substantial 
. additional assistance is given to the Bench. Statements i i ~ the 
. statistics asked for are laid on the table. 

(d) The total pendency of suits was less on the 1st January 1924 
than in the two preceding years. 
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Mr. K. O. Neogy : Have Government considered the desirability of 
establishing a City Civil Court for Calcutta f 

Mr. H. Tonkinson: That question, I think, was considered some 
!'ears ago, but it has not been recently considered . 

. Mr. K. O. Neogy : Are Government aware that the Retrenchment 
Committee which was appointed to go into the expenditure of the High 
Court of Calcutta in their report recommended that the establishment 
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of a City Civil Court might be considered as a method of reducm, tle 
. work of the Calcutta. High Court , : 

Mr. B. ToDldnaon: I am prepared to take that &$ • l ~ (If 
fact from the Honourable Member. 

REPRESENTATION FROM SABBILAND KHAN, LATE SUB-INSPECTOR OF POLICE, 

D]gf.A ISllAIL KHAN, AGAL"lST HIB DISMISSAL. 

2066. -Khan Bahadur M&khclum 8yed Bajan Babh Shah: Have the 
Government of India reccived a representation addressed to His Excelleney 
the Viceroy against the order dated 3nI April 1924 of the Honourable the 
Chief Commissioner, North-West Frontier Province, rejecting the appeal 
and confirming the order of the Inspector General of Police, dated 19th 
lanuary 1924 dismissing one Sarbiland Khan late Sub-Inspector No.7 
in Dera Ismail Khan, or has the same been withheld wider some ~ 

tive authority by the local administration through whom it was submitted f 

The Honourable Sir Alexander Kllddjmau: The Government of 
India have reeeived no such representation and have no information 
regarding the withholding of any sucb representation by the Chief Com-
missioner. 

QUALIFICATIONS OF SABBILAND KHAN, LATE SUB-brSPECTOR OF POLIcE, 

DEBA IsKAn. KHAN. 

2057. -Khan Bahadur Ma1rbdum 8yed Rajau BakBh Shah: Is it a 
fact that the dismissed Sub-Inspector Sarbiland Khan (a) possessed high 
educational qualifications having passed : 

(1) The Anglo-Vernacular Entrance Examination of the Punjab 
University. 

(2) The Patwari, and 
(3) Kanungo Examination of the Revenue Department, and 
( 4) With credit the St. John Ambulance Examination. 
(5) Stood first among all the Punjab and Frontier Province ca.ndi-

dates at the 1.910 Upper Class Examination of the Phillour 
Police Training School T 

(b) Has he served Government for 22 years of which 16 years were in 
the police and is it a fact that for his good work he was pronfoted 
to the post of Sub-Inspector in 1915 a,nd I:iven his e-rade promotion in 
April 1923 f 

(c ) Was he on several ocCasions granted commeudation certificates 
Ilnd rewards for his meritorious services Y  . 

The Honourable 8ir Alexander JIIuddiman: The Government of 
India have no information. 

CASE OF SARBILAND KHAN, LATE SPB-INSPECTOR OF POLICE, DEB..,\, ISMAIL 

KHAN. 

2068. -)[han Bahadur Makhdum Byed Rajan Baksh 8h&b : (a) Is it 
a fact that the msin charge against Sarbiland Khan was that he did not 
properly investiga.te 8 case of grievous hurt on the nose with a stick which 
was eventually compromised and that he was also found fault with for not 
complying with the orders of the Inspector and Deputy Superintendellt of 
Police to produce before them parties and witnesses in that ease but it 
WIIS proved that at the time when these orders reached the police station 
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_he was working as a junior under his senior officer Sub-Inspector Bashesh8r 
-Math T . 

. (b) Was Mr. CookS, Inspector General, to w110m the papers were first 
sent up struck with the irrelevancies of the proceedings and did he in his 
order, da.ted 21st August 1923, direet further inquiry and was the Sub-
Inspector as a result of that order reinstated T 

(c) How was it that no further inquiry was made by the Superin-
tendent of Police in compliance with the above order and is it a fact that 
the Sub-Inspector was dismissed by Mr. Tomkins who succeeded as 
~  General on the first report referred to T 

( d) Did" C  " or confidential reports form one of the chief reasons for 
the order dismissing the Sub-Inspector? 

(e) Is there a rule 17-3 in the Police Code issued by ~

ment authority which lays down that" dismissal shall be awarded only for 
the gravest misconduct and in making such an a,ward regard shall be held 
to the length of service of the ~  and his claim to pension " f 

(I) H the answers to the above questions are in the affirmative and 
the facts on which they are based are correctly· stated are the Government 
of India prepared to call for the papers and reconsider the case ? 

The Honourable Sir Al ~  lIIuddiman: (a) to (d). Government 
have no information. 

(e) Yes, but the quotation is not quite accurate_t , 
(n I am not prepared to call for the papers, since the case was one 

"Which the local Administration had full powers to dispose of. 

OPERATION OF SECTIONS 211 AND 500 OF THE INDIAN PENAL CODE IN THE 
DERA ISYAIL KHAN DISTRICT. 

2069. -Khan Ba.badur lIIakhdmn Syed Rajan BaJuh Shah : Is it Ii 
fact that sections 211 and 500 of the Indian Penal Code do not operate 
in Dera Ismail Khan district of the N. W. F. Province f If so, will the 
Government please state the reasons for which the following case ·was 
dismissed by the Deputy Commi!i,sioner : 

Sardar ASad Jan Khan, son of Nawab Sahib Mohammad Afzal 
Khim Ganda,pur of Kulachi complainant versus Abdul Majid 
Khan) son of Mohammad Atal Khan Gandapur accused ; 
filed on 23rd January 1920. Charge under sections 211, 
500 ? 

The Honourable Sir Alexander lIIuddiman: The information 
required has been called for from the local Government and will be com-
municated to the Honourable Member when it is received. 

DIFFERENCES BETWEEN KHASSADARS,SCOUTS AND Chighawalas. 

2070. *Khan Ba.badur lIIakhdum Syed Rajan Baksh Shah: (a) Will 
the Government be pleased to state what is the difference between a Khassa· 
dar, a scout and a Chighawala T 

(b) What services are taken from them and what is given them in 
return per month , 

(c) What is It Shahi Chigha"? Do the Government give anything 
to the persons who go on Chigha Y 

t Tlie words" under the black mark system o· " should come in between the words 
" only " and " for ". 
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(d) If nothing is given them is it because of the fact that they live in 
the settled districts and are peaceful subjects; or is it because of the fact 
that in order to save their lives and properties from the inroads of the 
rnider they are given rifles by the ~l IIl  ? 

Mr. Denys Bray: (a) Kha'l.'Uldars are ·tribesmen (mainly trans-
border) employed on a tribal basis for watch and ward on or across the 
border. They feed, clothe, house and arm themselves. Scouts are mem-
bers of the North and South Waziristan Scouts which have replaced 
the old Militia units. They are provided with uniforms and arDIS and 
hold the more important postll in Waziristan which are not oceupied 
by troops. A Ckigkawala is any member of a village pursuit party, 
who turns out as in duty bound by frontie"!' village custom to drive off, 
or intercept, raiders attacking or threatening his own or a neighbouring 
village. . 

(b) Khassadars patrol and picket roads, furnish escorts, and help 
in preventing the passage of raiders. The duties of the Scouts are 
somewhat similar. The Chighawala's duties I have already specified. 
Khassadars get Rs. 20 to Rs. 30 monthly ; Scouts are paid at slightly 
lower rates than Sepoys. Chighawalas as such receive no pay. 

(e) The term i" not in current use. Though Chighau}alas receive no 
regular pay, they are commonly rewarded if they render good sernce-. 

(d) Scouts and Khassadars receive pay as whole-time Government 
servants. i 1 ~ l  are not Government servants at all, but are often 
£armed with Government rifles. 

Bigar IN THE GANDAPURI TRACT OF THE N. W. F. PROVINCE. 

2071. -Khan Bahadur lIIakhdum Byed Rajan Baksh Bhah: Is it & 
~  that bigor is rife in the Gandapuri tract , 

[RRIGATION WORK ON THE LUN! RIVEB. 

2072. *Khan Bahadur MakMum Syed Rajan Baksh Shah: (a) Will 
the Government be pleased to state when in the Gandapuri tract it was made 
a, law that in future the irrigation work on the Luni river should be done 
on " raqha " instead of " maujuda " Y • 

(b) How many times was the dam at Madi village made an exception 
to the rule. . 

(c) Did the zamindar protest that the law has been broken by the 
officers themselves' If so, was any heed paid to such protests Y 

DAMS AND WATERWAYS IN THE GANDAPURI TRACT OF THE N. W. F. PROVINCE. 

2073. -Khan Bahadur Makhdum Byed Rajan Baksh Bhah: Is It a 
fact that (a) those dams and waterwaY!' which were admitted by the last 
settlement in the Gandapuri tract are disallowed by the irrigation depart-
~ll  ; and (b) when to redress their grievances an application is sent to the 
present Revenue Assistant he takes months and months in deciding such 
eaaes , 

Mr. J. W. Bhore : The information is not available and has been 
called for from the local Administration. 

L287LA .t t 
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REPBES&NTATlOlf 011' MUBAMlIADANS IN THE INCOME-TAX J)EPABTJlENT or 
THE PuN.1AB AND TIQC NOBTH-WEST FRONTIER PROVINCE. 

2074. -Khan Bahadur MaJr1Ml1lJll 8yed Bajan lIakBh Shah: (a) WiD 
the Government be pleased to state the number of appointments heid hy 
Christians, Hindus, and Muhammadans as Assistant Commissione.ra, 
. Income-tax officers, Inspectors and clerical assistants in the Income-tax 

~  of the Punjab and the North-West Frontier Province , 

(.) Will the Government be pleased to state the number of Christian, 
HiJluU and Muhammadan assessors in these Provinces' 

(c) Will the Government be pleased to state why the proportion of 
the Muhammadans is so low in the Income-tax Department and what 
steps the Government propose to take in order to ensure proper representa· 
tion for the Muhammadans Y 

The Honourable Sir Basil BlackeU: The information is being 
obtained and will be furnished to the Honourable Member in due 
course. 

RESL'LT OF THE STAFF SELECTION BOARD EXAMINATION HELD IN JUNE 1924. 

2075. -Khan Bahadur llakhdum Syeci kjan Balmh Shah : (a) Will 
the Government be pleased to lay on the table a list of candidates who 
came out successful in the examination held by the Staff Selection Board at 
Simla in the end of June last' How many of these successful candidates 
have so far been provided for ? 

(b) Are the Goyernment ·prepared to consider the question of notifying 
the names of those successful candidates who are not likely to be provided 
for by the Government of India, to Provincial Governments, so that they 
could have a chance of-employment in Government offices sooner' 

The Honourable Sir Alexander Muddiman: (a) A copy of the list 
of outside candidates who passed the Staff Selection Board's examina-
tic n held in June last is placed on the table. It is too early yet for any of 
the candidates to he provided with appointments. 

(b) Copies of the list have been forwarded to Local Governments 
fo.· publication in the local Gazettes if they consider it desirable. At 
the request of some Local GoveJ,"nments the names of the candidates in 
the list belonging to their provinces have also been communicated to 
them. 

No. F.·678·24·Public. 

GOVERNllElfT OJ' INDIA. 

HOME DEPARTlIENT. 

NaTIFICATION. 

PuBLIC. 

Simla, tJie 20th AtlgfUt 1ge4. 

The names of the outside candidates who have qua.lified for employment in the 
Government of India Secretariat and in Attached offices as a result of the examination 
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held by the Staff ~l iO  Board OD the 28th and 30th JUDe 1"' and the marks obained 
by each candidate are hereby pubJidled for geneaJ imorm&tioD I 

lMt 01 CGfI/Udatu qti4liJi«llcw ~ tU mnograpMr ••• order 01 merit. . 

Serial No. i Roll No. I Names. Marks. Speed per miiiute. 
I 

I I 366 V. G. R. Aiyangar -. 180* . 140 ~  

2 75 Dalip Singh Bbala 378 140 .. 
3 i 365 V. Derai8wami . 356 100 ., , 329 I 8hanka.r·Das Malik · I~ 100 

" 5 249 Mohd.Siddiq . · 321 100 
" 6 245 Mohd. Yaqub 320 100 .. 

7 335 SitaRam 316 100 
" 8 340 8Yed Mohammed HuS8&Jl 292 100 .. 

9 10 Agam Prasad Mathur 286 100 
" 10 , 58 Brij Mohan Vaishya . 268 100 •• 

11 252 Muni Lal 265 100 .. 
12 41 Barka.t Ram Anand 259 100 ,. 
13 3Q() Sukhabindu Sen Gupta • • 252 100 

" 14 , 191 K. L. Talwar . 195 100 
" 

* Indicates marks for stenography only. These candidates were exempted from the 
written examination as they had previously qualified. 

LUI oj ca1ldidatu qualified for employment tU tytMt. a1ld routine ckr., in order of 
merit. 

! 

Serial No. Roll No. Names. I Marks. 
- i 

I --
I 368 Miss Agnes Vieux . , 303 
2 267 Padam Nabh Joshi 247 
3 26 Avadh Narain Lal 241 
4 172 Kalwant Rai 239 
5 66 Chand Kishore 223 
6 112 Guranditta Mall Chopra ~ 1 
7 113 Gurbaksh Singh 221 
8 33 Badri Datt Joshi 214 
9. 28 Ayodhia Prasad I 210 
10 25 Angshuman Banerjee 209 
11 60 Brij Bhushan La! . 

I 
209 

12 247 I Mohammed YU8uf 206 
13 133 Hari Krishan Joshi 208 
14 53 Bibhuti Bhushan Dat·t 203 
15 357 I Syed Ghalib Ali Shah 202 
16 243 Mohd. Yaqub Ahmad 199 
17 322 Shah Din ,., 198 
18 261 NazirAhmad 198 
19 300 I Ram Swaroop Sharma 198 
20 313 I Sardari La} . 

, 
192 

21 93 Fazlur Rhaman . i 192 
22 332. Shiv Narain Sa.kaena 

: I 
191 

23 SSS Shiv Shankar . .. 190 
N 22lJ • M. L. Dilvaria · 189 -
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Serial No.1 Roll No. I 
'r 

Names. I Marks. 

I I 

25 I 360 1 Trilotd Nath Gupta' ' -189""-
26 137 I Hamam Dass .  . 186 
27 324 Shah Mohamed Burney . 181 
28 177 Kesar Singh .  • 180 
29 179 I KhUllhal Chand. • 180 
30 120 Gyan Chand (P. P. Jain) 176 
31 5 Abdul Wahid .  • 175 
32 255 Mohammad Riaz Shah • 172 
33 49 Bhagwati Prasad 169 
34 344 Sardar Mohd. 167 
35 ,208 Mahboob Alam 166 
36 298 R. R. Kochhar 161 
37 188 Kishore Chand 153 
38 363 I Tufail MOhammad . 151 
39 337 Sita Ram Kaistha . 146 
40 380 I Sharifur Rahman Khan 144 

T.SLOAN. 

lkpray ~ I  ~ eM GooemmDII ollndiG' 

REPRESENTATION OF MUHAMMADANS I'S" THE OFFICE OF THE DISTRICT TRAFFIC 

S E I TE ~ E T  QlJETTA, NORTH-WESTERN RAILWAY. 

2076. *Khan Babadur Makhdum Syed Rajan Bakah Shah: Has the 
notice regarding the number of Muslims employed in the office of the 
D. T. S., Quetta, published in"the issue of 17th August 1924, of the Muslim 
Outlook, come to the notice of the Government' If so, do the Government 
propose to take steps to give adequate representation to the Muslim COlI'.-

munity in the staff of the office of the D. T. S., Quetta , 

Mr. C. D. M. Hindley: Governmellt have not seen the notice quoted, 
but in this connection the Honourable Member is referred to the reply 
in respect to a similar representation given to Chaudhri Bahaw.al Baksh 
on tle 20th March 1924. 

PROPOSED CONSTRUCTION OF THE ODERO LAL-SAKRAND LIGHT RAILWAY. 

2077. *Mr. Harcbandrai Viabindas: (a) Is it a fact that Government 
t'eplied to the application of Messrs. Forbes, Forbes, Campbell & Co., Ltd., 
of Karachi for sanction to build the Odero Lal-Sakrand Light Railway" 
that the Government had no objection to the constructioB of the line by 
the company but that the Government were not prepared to grant any 
concessions for surveyor construction Y 

(b) If so, will Government be pleased to state the reasons for such 
refusal T 

(c) Is it a' fact that in the past such concessions were granted as a 
matter of course T 

Mr, C. D. M. Hindley: (a) The reply given to Messrs. Forbes, Forbes, 
Campbell and Co. in April last about the proposed Odero IJal-Sakrand 
Light Railway was that the Boai'd had no objection to the construction 
of the proposed Ji&e, but were not prepared to undertake the surveI, 
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or if the construction of the railway were eventually decided upon to 
grant any concession under the branch li~ terms of 1913. 

(b) The reason for that reply was that the braneh line terms of 
1913 are at present in abeyance. . 

(e) It is not correct to say that in the past such concessions were 
granted as a matter of course. Proposals submitted by the promoters 
of such branch lines were subJected to careful examination before ~ 

cessions were granted under those terms. 

Mr. Barchandrai Vishindaa : :May I inquire whether in this ~ 

~  is any chance of these feeder lines coming into existence! Ha,e the 
Government come to a conclusion T 

Mr. C. D. M. Hindley : In this particular case I think it is a matter 
for the Local Government to take up and if they do so, I have no doubt 
that we shall consider any representation they send to us on the subject. 

Mr. Harchandtai Viahindaa : Is the Honourable Member in a position 
to come to a conclusion as to whether these lines would be financially 
pRying in the long run 1 Has that question ~  taken into consideration 
by the Government ! 

lIIr. C. D ... Hindley: I am speaking from memory, perhaps not 
perfect memory. But in regard to this case my impression. is that it 
is not what we call a remunerative project. 

ENCOURAGEMENT OF PRIVATE ENTERPRISE FOR THE CONSTRUC"'ION AND 

VO I~  OF BRANCH AND FEEDER RAILWAY LINES. 

2078. *Mr. Barchandrai VUhiDdas: (a) Have the Government of 
India in their Railway Department tnodified their former policy of 
encouraging private enterprise for the construction and working of branch 
and feeder lines , 

(b) Did such modification aim at the State's in preference to priYate 
companies' financing of such lines' 

(e) If so, are Government in adequate funds to carry out all Sitch 
schemes as private companies have offered to undertake , 

(d) Have GovprnmE'ut invited and received opinions from the "arious 
Chambers of Commerce and is it a fact that the Chambers have fayoured 
the view that the usual concessions should be granted and private ~ 

encouraged Y 

IIr. C. D .. II. Hindley: (a) and (b). The question of modifying thEr 
previous branch line policy in accordance with the recommendations 
in paragraphs 177-180 of the report Of the Acworth Committee is under 
consideration. 

(e) Government do not anti(lipateany difficulty in providing funds 
for such branch lines as are likely to prove remunerative. It is, pf 
Course, only such lines that private companies would be prepared to 
take up. 

(d) The opinions of Prov.incial Governments were asked but not 
those of Chambers of qommerce. It i ~ understood, however, that 
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cert;rin Provincial Governments consulted firms interested in branch 
line companies. 

Mr. BaJ:ebandra.i Viab;ndal : If a company undert.kei t() construct 
a line. if it is unremunerative that loss will not faU on the Government. 
It will fall on the company. Am I right T 

Mr. C. D ... Bindltly : I have ,no doubt the Honourable Member is 
cQrrect, but at the same time I cannot conceive· of a public company 
undertaking to construct a line which is obviously going -(0 be unremune-
rative. 

Mr. Harchandrai Viahindas : Exactly. If the public company under-
takes to construct the line, it may be presumed that the company thinks 
it to be remunerative and may be permitted to do so. 

Mr. C. D .•. Hindley': I think that is a hypothetical question. 

ENCOURAGEMENT m' PRIVATE ENTERPRISE FOR THE CONSTRUCTION OF LIGH"r 

RAILWAYS. 

2079. *Mr. Harchandrai Vishindas: (ti) Are Government aware 
that it was at the earnest solicitations of the people who would be served 
hy the Odero-Lal-Sakrand Light Railway that Messrs. Forbes, Forbe!', 
Campbell & Co., i.td., undertook its construction Y 

(b) Are GOYernmellt aware that the Province of Sindh has been 
long suffering from great lack of communications ? 

(c) Has it come to the knowledge of Government of India that when 
the attention of H. E. Sir George Lloyd, the late Governor of Bombay, was 
drawn to -this drawback in an address pre:;entcd to him in early January 
1923, his reply wa." that he considered the construction of light rail-
ways to be the proper remedy; and that in default of Local Boards 
shouldering the responsibility of constructillg such railways, private 
enterprise should be warmly encouraged? 

(d) If so, ~  propose to translate into action the hupe 
held out by His Excellency T 

"Mr. C. D. M. Hindley: (a), (b) and (c). The reply is in the"nega-
tive. . 

(d) There is nothing to prevent the hope stated to have been held 
out by His Excelleucy the Governor of Bombay in January 1923 being 
realised, and the Government of India have stated in reply to the only 
application they have received in regard to the construction of the Light 
Railway in question that they have no objection to the construction of 
the line. 

Mr. Barchandrai Viab;ndu : Might I inquire whether any commu. 
nication has been received from that company as to whether they intend 
to construct the line, or have any conditions been imposed upon them by 

~  which they are not prepared to accept? What is the posi-
tion now T 

~  0". D .•. Hindley: The position is as I have already stated. 
I do not think any recent application has been received so far as I can 
remember. ." 
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C'APACITY OF RAILWAY WORKSHOPS HR GENERAL REPAIR AND REHABILITA-
nON WORK. . • 

2080. -Mr. W. S. I. WDlJon : Will Government be pleased to state 
what is the capacIty of the workshops attached to each railway systt:m 
\\'ith regard to : 

(a) repair of locomotives, 
(b) repair of wagons, 
(c) manufacture of spare parts for wagons, 
(d) general repair and rehabilitation work f 

Mr. O. D. K. Hindley: The information asked for in (0) and (b) 
is being collected and will be supplied to the Honourable Member on 
rooeipt ; also the information with regard to (c) if it is possible to 
obtain it. 

(d) If the Honourable Member will suggest the unit on which the 
capacity of workshops 'for general repair and rehabilitation work can 
be calculated, I will see whether it is-possible to obtain the information 
for him. 

REsoLUTION re RUPEE TENDERS FOR THE P\:rRCHASE OF STORES. 

2081. -Mr. W. B. J. Willaon : Will Government be pleased to state: 
(a) What action they have taken on the resolution of Mr. M. A. 

Jinnah as amended, which the Assembly passed at the 
Delhi session recommending that Rupee tenders should be 
called for all State purchases in this country; 

(b) The capital outlay on the workshop of each raiIwa: system 
in India and what additional outlay is expected to be made 
in the next five years f 

The Honourable Mr. A. O. Ohatterjee: (a) The question is receiving 
consideration and the Honourable Member will realize that it has to be 
examined in many complicated aspects. 

(b) I place on the table two statements giving the information 
so far as available. 

I • 
8fGtement showing capital outlay 011 workshops iJlCltlaing dores hiWiNgs on each lin" 

of State railtvay. wllether worked by Coy. or SfGte incvrred from comme/tcemmat 
of operations or from date of pvrohas6 ill tAe oaa6 of railtvc,. ptlrola&ed ff'Offt fhe 
old Gvaratlteed Railway Compalliea to efta of 81st JlaroA 19!4. 

BailwaYI. 

North Western .. 
Oudh and Rohilkhand 

'AlIIlam Bengal 
Bengal Nagpur 
Burma .. .. .. 
Bombay, Baroda aJld Central India 
East Indian . . . . 
Grellt Indian Peninsula 
South Indian 
Eastern Bengal 

Madras nnd Southern Mahratta 

Outlav to end 
of i923·24 

Re. 
2,54,48,229 

59,86,643 
84,01,828 

1,32,77,016 
411,23,823 

1,11,21,571 
1,62,5,,861 
1,43,54,478 

84,71,564 
Information not 

available. 
Information not 

amilable. 
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D. 

Statemenf ,holDing lJIWitiollOl CGpital outlay propo,ed to be incurred on the ~ 

of eoch railway '31,tem 'durin.g t1te ji.'lJe 31 .... 19S4-IS to 1918·19. 

Railway. Capital 
Re. (Lakha). 

Assam Bengal Railway 
Bengal and North Western Railway , 
Bengal N agpur Railway 
Burma Railways , 
Bombay, Baroda and Central India Ry. 
East Indian Railway .. 
Eastern Bengal Railway • 
Great Indian Peninsula Railway .. 
Madras and Southern Mahratta Railway 
North Western Railway .. 
Oudh and Rohilkhanrl Railway 
Rohilkund and Kumaon Railwav 
South Indian Railway • 

Total 

23.11 
1.00 
54.23 
15.09 
224.45 
131.93 
56.58 
165.35 
189.65 
93.88 
151.85 

189.99 

1,297.11 

Mr. Bhubanananda Das : :\lav I know if Government communicated 
this Resolution to the Secretary' of State and what the opinion of the 
Secretary of State on the Resolution was 1 . 

The Honourable Mr. A. C. Chatterjee: The Government of India. 
have not yet communicated with the Secretary of State on this subject. 

Diwan Bahadur M. Ram.achandra Rao : May I ask' the Honolil'-
able llember when the Government are likely to come to a decision in 
regard to part (a) of this question , 

The _ Honourable Mr. A. C. Chatterjee : As soon as possible. 

Diwan Bahadur M. Ramachandra Rao: May I know what that 
means? Sometimes matters remain pending with ~  fbr five 
OJ' six years. 

The Honourable Mr. A. C. Chatterjee :  I do not think this question 
has been pending for five or six years. 

PROVISION OF QUARTERS FOR EUROPEAN, ANGLO-INDIAN AND INDIAN GUARDS 

,.. OF THE EASTERN BE...'iGAL RAILWAY STATIONED AT SEALDAH. 

2082. oIIlI'I"r. ftm<lr Np,th Dutt : Will the Government be pleased to state 
how many European, Anglo-Indian and Indian guards of the E. B. ~il  

stationed at Sealdah are providNl with quarters T  • 

Mr. C. D. M. Hindley: 46 European and Anglo-Indian guards of 
the Eastern Bengal Railway stationed at Sealdah are provided with 
railway quarters, while no Indian guards stationed there are provided 
with railway houses. 

Diwa.n Bahadur T. Rangachariar : When will the railway companies 
cease to make this distinction 7 . 

Mr. C. D. ltI. Hindley: Sir, I am aware that the answer as I have 
given it implies a discrimination. It is not so in fact. The provision 
. of quarters 'for railway employees depends on the available supply 
of quarters in the neighbourhood. There are places where it is not 
necessary to supply any quarters ; there are other places where it is 
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'essential that they should be provided. I think anyone who knows 
conditions of liie in Calcutta will realize at once that there can be 
.no difficulty for Indian guards in obtaining quarters. I would also like 
to qualify what I have said in my reply with the remark that these 
quarters are not free quarters ; the occupants pay rent for them: 

Mr. A.mar Nath Dutt: Were there not repeated memorials sub-
mitted to the authorities for free quarters for Indian employees T 

Mr. O. D. M. Hindley: I am not aware at the moment of any such 
memorial having been sent up. If they asked for free quarters I have 
no doubt we refused to give thein. . 

Mr. K. O. Neogy: What retunl do Government get for these 
quarters 1 

Mr. O. D. M. Bindley: I am not in a position to say in regard 
to these particular quarters. 

Mr. K. O. Neogy : Is recovery made according to scale of payor 
on the value of the house ? 

,Mr. O. D. M. Hindley: I think I must ask for notice. I am not 
prepared to give details of these calculations at the moment. 

Mr. K. O. Neogy : Will it be true to ~  that the rent is merely 
nominal in most cases ? 

Mr. O. D. M. Bindley : No, Sir, it is based on certain calculatioIis 
in regard to size and the class of house. 

:Mr. A. Rangaswami Iyengar: :May I know the principle on which 
these calculations are made' 

Mr. O. D. M. Hindley: I cannot say, Sir. 

PROVISION OF QUARTERS FOR THE MINISTERIAL A!I."D STATION STAFF OF THE 

EASTERN BE. .... GAL RAILWAY .AT CALCUTTA.· 

2083. -Mr. Amar Nath Dutt : Will the Government be pleased to state 
how :llu.ny of the ministerial stll.ff and station staff of the E. B. Railway 
at Calcutta are provided with quarters 1 

Mr. O. D. M. Hindley: No members of the ministerial staff of the 
Eastern Bengal Railway at Calcutta are provided with Railway ~  

while 42 members of the station staff there are provided with railway 
quarters. 

ELECTRIC INSTALLATIONS AND 'VATER TAPS IN QUARTERS L'" CALCUTTA FOR 

EUROPEAN, ANGLO-INDIAN AND INDIAN STAFF OF THE EASTERN E~ AL 

RAILWAY. 

2084. -Mr. Amar Nath Dutt : Will the Government be pleased to state 
how many quartf'l'S in Calcutta for Indian, European and Anglo-Indian 
staff of the E. B. Railway are fitted with electri<1 lights and fans and 
how many water taps are givcn in each quarter for Europeans and Anlrlo-
Indians and how many for Indians t 

Mr. O. D. lIIL Bindley : 68 European and Anglo-Indian quarters in 
Calcutta are fitted with electric installations. No Indian quartt>rs are 
so fitted. Two water taps are provided in each quarter for Europeans 
and Anglo-Indians and one in each quarter for Indians. 

L237LA B 
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El ~ Installations are proyided for staff drawing Rs. 150 or 
niOre per month. 

Mr. Amar Bath Dutt : Is· it a fact that even arrangements for 
watering ~  are in many cases made in the case of European 
quarters Y 

Mr. C. D. M. Hindley: 1 do not happen to know the locality very 
well, Sir, and I cannot say whether water is used in the gardens. I 
am. not sure whether there are any gardens there. 

,Xh&n Bahadur W. M. Hussanally : On what principle is electricity 
supplied to people i ~ Rs. 150 and not to those getting below that 
figure ~ 

Mr. C. D. M. Hindley: The principle is, Sir, that electric installa-
muns, as I haye alread:r Sl,lid, are proyided for staff drawing a pay of 
Rs. 150 and" aboye, a purely arbitrary figure. 

Xh&n Bah&dur W. M. Hnssanally : ~  is not supplied to those 
getting below that figure'l 

Mr. C. D. M. Hindley: O l~  Sir, those railway sentmts 
drawing less than Rs. 150 would not be al;le to pay for the current 
supplied. It is l~  ob,ious I think 

Mr. K. C. Neogy : .M; it not a fact that this salary limit excludes a 
large 'majority of Indian employees of the railways? 

Mr. C. D. M. Hindley : The ratio of employees drawing Rs. 150 and 
under to those drawing oyer Rs. 150 is a yery large figure indeed, and 
therefore by implication the Honourable liembcr's qnestion must be 
answered in the affirmatiYe. 

Khan Bahadur W. M. Hussanally : Has the Honourable Member any 
idea as to the cost per lamp per month? 

Mr. C. D. M. Hindley: No, Sir, I might guess, but the gness ",.ould 
not be worth much. 

Xh&n Ba.hadnr W. M. Hussanally : Will it not be only a few annas, 
less than a rupee per month 'I 

Mr. C. D. M. Hindley: I haye not the slightest idea. I know my 
~ bill is more than a few annas a month. 

Khan Bahadnr W. M. Hussanally :  I believe it will be only six annaa 
and eYen those employees who get below Rs. 150 can easily afford it. 

GRANTS UADE BY THE EASTERN BENGAL RAILWAY TO SCHOOLS FOn EURO-

PEANS, ANGLO-I:-rDIANS AND INDIANS. 

2085. -Mr. Amar Nath Dutt : (a) Will the Government be pleased 
to state ,how many &chools for Europeans, Anglo-Indians; and Indians are 
there aided by the E. B. Railway? 

(b) What amount was paid by the E. B. Railway as aid to schools 
f.orEuropeans and Indians in 1922 and 1923 , 

(c) Will the Government be pleased to state if there is any differ-
ence in the payment of aids to schools for children of employees of State 
Railways? 
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(d) If 80. will the Government be pleased to"state what is t4e 
difference and the reason for sueh diffel'8llce T 

Mr. O. D. M. Hindley: The information has been called for and 
will beful'nisiled to the Honourable ~l  when receivecL 

Mr. Gaya Prasad Singh : Will the information be laid on the table 
of the Howse 1 ' 

Mr. O. D. M. R'mdley : I have no objection, Sir. 

GH4.NTS FROM THE FINE FUND ON TilE EASTERN BE.. .... GAL RAILWAY TOWARDS 
RECREATION CLUJiS OF THEIR BMPLOYEES. 

2086. ·Mr. Amar Natb Dutt : (a) Will the G')vernment be pleased 
to state if there is any Fine Fund in the E. B. Railway ? 

(b) If so. will the Government be pleased to state if any portion of 
it was spent on ball dances f If so, what is the amount for 1922 and 1923 
respectively ? 

• Mr. O. D .. M. Hindley: (a) Yes. 

(b) Grants of Us. IO,175 and &S. 11,661 ~  made in Hl22-23 and 
1923-24 respectivelY towards recreation elubs maintained for the benefit 
of the employes .• The Committees of the clubs are ·responsible for 
spend in#! theHc grants. 

Mr. Amar Nath Dutt : I beg to know whether any special amount 
is spent for ball dances ? ' 

Mr. O. D. M. Hindley: I do not know, Sir. 

Mr, Amar Nath Dutt : Will the Honourable :Member be pleased 
to inquire? 

Mr. O. D. M. Hindley: 1\0, Sir. 

Mr. AInal' Nath Dutt : Is ~ portion of this fund spent for Indian 
employees? 

Mr. O. D. M. Hindley: The ;:rrants are made, I belie",!'. to ~
1ion duos run filr the benefit of Indian employees and for Euro[lean 
employees . 

. Khan Bahadur W. M. Hussanally : May I know whether the II~
able Member did actually make an inquiry as regards the specific question 
asked Y , 

Mr. O. D. M. Hindley: So. Sir. I made no such inquiry. I han 
already said that the committees of the clubs are responsible for spend-
ing these amounts. We do not propose to take charge here from Simla 
of the direct management of the>;e recreation clubs. 

Mr. Amar Nath Dutt : Will the Honourable :Member be pleased to 
inquire whether any molWY out of this fund was spent for immoral plll'-
poses Buch as dances Y 
(Cries of " Order, order ".) • 

Mr. OIIaman LaU : Is it a faet that the graats tothest clubs allowed 
for Europeans is more than that allowed to Indians T 

Mr. O. D. M. Hindley: I am not in a position to anSWer that eat8-
fOrically, Sir, but feel quite safe in saying tilat there is no sueh pre-
ference given. 
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Khan BahadvW.ltl. B1II8&Da)1y : Are Indian employees of railways 
represented upon these committees which have the disposal of the 
funds T 

Mr. C. D .•. Hindley : Undoubtedly, Sir. Where a recreation club 
is run for the benefit of Indians the Indians are represented on the 
committee. 

Mr. Gaya Prasad Singh : Considering the serious nature of the 
implications im·olved in this question, do Government propose to make 
an inquiry 1 

Mr. President: The Honourable Member has no sense of propor-
tion. I am very doubtful whether this has allY public interest what-
ever. 

REAPPOINTMENT OF RETRENCHED EUROPEANS, ANGLO-INDIANS AND INDIANS 

O~ THE EASTERN BENGAL RAILWAY. 

2081. ·Mr. Amar Hath Dutt : Will the Government be pleased to state 
how many new hands have been appointed after the retrenchment and 
how many retrenched hands have been reappointed in the E. B. Railway 
and how many Of them are Europeans, Anglo-Indians and Indians T 

Mr. C. D. M. Hindley: It is not possible to give the information 
asked for, but the Honourable Member is· referred to Annexures A and B 
to the explanatory Memorandum of the Railway Budget for, 1924-25. 
Similar information is being collected showing the figures of variation 
in the staff up to April 1924 and these will be published in the forth-
coming Administration Report. 

APPOINTM&..,T OF AN ANGLo-INDIAN ASSISTANT STATION MASTER TO OFFICIATE 

AS TRAFFIC INSPECTOR, LALMONIRHAT, ON THE E. B. RAILWAY. 

2088. -Mr. Amar Nath Dutt : (a) Are the Government aware that 
the District Traffic Superintendent, Lalmonirhat of the E. B. Railway 
recently appointed aD' Anglo-Indian Assistant Station Master to officiate 
in pI_ace of Traffic Inspect()r No. I Lalmonirhat , 

(b) If 80, will the Government be pleased to state if it is a fact that 
the officiating man has only Joined the post of Assistant Station Master 
about a month from the list od' guards , 

(c) If so, will the Government be pleased to state the reason for 
not i ~ anyone from the rank of Indian Station Masters who have a 
good record of service ! 

Mr. C. D. M. Hindley: (a), (b) and (c). Government have no in-
formation. The matter is one which it is within the competence of local 
Railway officials to decide. 

BUILDING 'OF RAILWAY QUARTERS NEAR A GRAVEYARD AT KURIORAM ON THE 

EASTERN BENGAL RAILWAY. 

2089. -Mr. Amar Hath Dutt : (a) Are the Goveniment aware that 
the .E. B. Railway has acquired a plot of land at Kurigram to shift the 
present Kurigram railway station T 

(b) If so, will the Government be pleased to state if the land is on 
th" side of a Muhammadan running graveyard' 
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Ie) If so, will the Government be pleased to state if any objection 
was raised by the staff to live' in quarters to be built near the graveyard Y 

(d) If so, will the Government be l~  to state if any land is 
available on the southern side of the present railway line Y 

(e) If 80, will the Government be pleased to 8tate if they have 
selected a site for staff quarters in the newly acquired land T 

(I) If so, will the Government be pleased to state what is the dis-
tance between the graveyard and the site for staff quarters T 

Mr. O. D. M. Hindley: (a), (b) and (c). Yes. 

(d) It is not known whether any land is available on the southern 
side of the present railway line. 

(e) Yes, but it is understood that the selected site is as far as 
possible from the nearest edge of the graveyard. 

(f) Government are informed that the nearest quarters will be 
75 ft. from the edge of the graveyard. 

QUALIFICATIONS AND PAY OF MPNSIFFS IN THE PL'NJAB AND THE NORTH-

WEST FRONTIER PBOvn.fCE. 

2090. '" Mr. Abdul Baye: 1. Is it a fact that previous t .. i he year 1923 
the Munsiffs in the Punjab and North-Western Frontier Pro,-ince used to 
get Rs. 200 to 300 as their graded pay and were treated as members of 
the Subordinate Judicial Service T 

2. Is it a fact that the Munsiffs in the Punjab who are now called 
Sub-Judges have been brought on to the Provincial cadre Hinc(' January 
] 923 and their graded pay has been fixed at Rs. 300-30-859 T 

3. Is it a fact that the Munsiffs in the North-Western I"rontier Pro-
vince are still members of the subordinate service and are getting the 
same old rate of pay, i.e., Rs. 200-300. 

4. I~ it a fact that the Munsiffs in the North-Western Frontier Pro-
vince are required to pass the same departmental test as is ~ i  for 
the Sub-Judges in the Punjab? 

5. If the answer to parts Nos. 1 to 4 be in the affirmative will the 
Government please state the reasons as to why the l\Iunsiffs in· the 
North-West ~ i  Province have been differently treated in this matter T 

6. Are the Government prepared to ~ the llunsiffs in the North-
West Frontier Province to the ProvinciRl Service and increase their 
salaries and also to grant them arrears from J /lnuary 1923 , 

Mr. Denys Bray : 1, 2, 3 and 4. Yes. 

5 and 6. The present Munsiffs do not possess the same edu,cational 
qualifications as their confreres in the Punjab. The question of insisting 
on the same qualifications and of applying the same scale of pay is under 
f!onsideration. 

Khan Bahadur Sarfaraz Huasain Khan: Why are i ~ in the 
North-West Frontier Province paid less than those in the Punjab f 
Why this difference f 

Mr. Denys Bray: It is a matter of history, Sir. 
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INCREASE IN THE NUMBER OF MUNSIFFSIN THE NORTH-'VEST FllONTIER 

PROVINCE. 

2091. .lVi;-. Abclnl Baye :-I.a) -u; ;t & fa\:t that ~ (it' t.hl} I ~ 

of the North-West Frontier ~ i  have only one Mnnsiff stationed at 
the head-qn.,rters of the district, whUe in the Punjab a ~  has been 
provided for almost every Tehsil f 

(b) Is the Government awarc tha.t in the North-West Frontier Pro-
vince the litigant public of villages find it very inconvenicnt to come to 
the head-quarters of the districts for their cases as very often they have 
to. travel long distances o.er dangerous and bad i-oads T 

(c) Is it a fact that in the N,orth-West Frontier O iI1~  there are at 
present only eight posts of ~I i  ! 

(d) Are the Government prepaa-ed to increase the number of Munsiffs 
in the North-West Frontier Province Y 

(e) What is the total number of accepted candidates for the post of 
Munsiffs in the North-West Frontier Province T 
(f) Is it a fact that in most CRSt'S ill~  candidates haw to wait for 

five or more years before they are taken into service T 

Mr. Denys Bray: (a) Munsiffs in the North-West Frontier Pro-
vince are stationed as follows :-Peshawar 2, Mardan 1; Abbottabad 1, 
Haripur 1, Kohat 1, Dera Ismail Khan 1, Bannu 1, total 8, for fivC! districts 
and sixteen iahsils. 

(b) Government are aware of the difficulties referred to. 
(c) Yes. 
(d) Government are not at present prepared to increase the number 

of Munsiffs in the North-West Frontier Province as they consider a 
larger establishment would in the present circumstances be extravegsnt. 

(e) Twenty-two. 
(f) Yes, candidates have to wait many years before appointment. 

Khan Bahadur Sarfaraz-H'II88ain Khan: Can Government not 
improve the qualifications of the Munsiffs T 

Mr. Denys Bray : On onr list of candidates there are excellent 
Mun"iffs available. 

TRqSFER OF THE OFFICE OF THE ACCOUNTANT GENERAL, CENTRAL RE-
VENl:ES, TO DELHI. 

2092. Co!1r T. O. GoswaJDi : (a) When is the Jukes Committee's 
Scheme expected to mature T 

(b) Is it a fact that the office of the Accountant General of Central 
-Revenues is going to be remoyed to :Qelhi early. in October T 

(c) If so, haye the clerks who are to ~  to Delhi been selected and 
informed that they have to go to Delhi? Do the Government prop .. 
to give such clerks timely notice to enable them to make arrangements , 

(d) Have any concessions and allowanees, permanent or temporary, 
been granted to those clerks who are to go to Delhi 7 

(6) Are Government prepared to 60nsider the advisability of post-
poning this removal to Delhi pending the Jukes Committee Scheme 
maturing' 

• 
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(f)Are Government prepared to consider the aMisability of assign-
iug . men to the provincial branch in the ~ i  tq wbUm "they :beloDg f· 

(g) Is it not a fact that the conditions-of service of :t.he men (except 
those of recently appointed men) do not render them liable to transfel'8J 
and that their salaries are not on an AH-India basis , 

The Honourable Sir Basil Blackett: (a) There is no " Jukes Coni-
mittee." Strictly speaking the rest of the question does not arise bllt 
I ~  inform the Honourable Member. that llr. JUkes is an officer QJl. 
flpecial duty in the Finance Department with two assistants. .As a result 
of hit! investigation., various experiments in the separation:/ofaudit 
from accounts are in progress, or are shortly to be in progress, in vari01l8 
part:; of India. The date (}f the conclusion of thespeeial duty must 
depend upon the results of these experiments. 

(b) Yes. 

(c) The whole staff will move to Delhi except a portion to be 
selected within the next few days which will remaih inCalclltta. This 
position is known to the staff. 

~ 

(d) The Auditor General's proposals regarding the conccssions to 
lJC granted to the staff which will be transferred to Delhi an: at present 
under C'onsideration. 

(c) After full consideration of all the circumstances in volycd, it 
has heen decided to remove the office in October ·next. 

el) Of the staff which will be transferred to Delhi in Octol)er next, 
there is no likelihood of any considerable number being r8transferred 
to CaJcmtta in connection with Mr .• Jukes' . schetlle. If aNd when 
the scheme is extended to the provincial accpunts in Bengal. men from 
tbe office of the Accountant General; -Bengal;· .will have the fil'St claim 
for trllnsfer to the separate provincial accounts branch. 

(g) rhe clerks Ij.nd Subordinate Accounts Service men are not liable' 
to 1ranllfers (except that the latter are liable to transfer to the Auditor 
General '8 office), and their salaries are not on an All-India bal'lis. These 
facts have been taken into account by the Auditor General in fraV'ing 
his proposed concessions. 

FRANCHISE FOR \VOMEN. 

2093. -Mr. Bhubanananda. DaB: (a) Have Government l"eecived l\ 
memorandum from Indian women at Simla on the qllestioll of women 
franchise f 

• 
(b) Do Government intend to advise the Reforms Inquiry Committee 

to i i ~ into the question of women frnnchise and to call for evidence 
of representative Indian ~  on the question of women fr8Jlchise , 

:tIr. H. Tonkinson: (a) No. 

(h) and (c). The question is one for the Committee to determine. 
bUi the Honourable Member will presumably have learnt from the press 
that a. representative of the Indian ladies of Simla gave i ~~ hefore 
the Committee on the 26th August. 
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ALLEGED DISCOURTESY OF GOVERNMENT OFFICERS TO INDIAN WOMEN. 

2094. • Mr. Bhubanananda D.,: (a) Are Government. aware of the 
general tone of discourtesy of some of their <'fficers to Indian womanhood 
ahibited all over the country' 

(b) Do " Go'\"ernment propose to adopt means to prevent repetition of 
nch acts of discourtesy to Indian women , 
" (c) Have Government considered the advisability of employing the 

.,rvices of their C. 1. D. branch to collect statistics of discourtesy and 
insults to Indian womanhood offered by their officers ,  . 

:Mr. B. 'l'oDkiDaon : (a) to (c). Government have every reason to 
believe that there is no truth whatever in the statement in purt (a) of 
the question and consider it needless to devise remedies for imaginary 
evils. " 

COST OF PBODUCTION OF TilE" MORAL AND MATERIAL PROGRESS REPORT." 

2095. *Mr. M. S. Aney : Will the Government be pleased to state : 
(a) What cost is· incurred for publishing a statement for presenta· 

tion to Parliament in accordance with section 26 of the Go,"· 
ernment of India each year from 1921-22 to 1923-24 , 

(b) Whether the report prepared by the officer entrusted with the 
task, is examined carefully by the Government of India or 
the Secretary of State before it is published and presented 
to Parliament T 

.( c) If so what person or persons official or non-official were entrust-
ed with the duty during each of the following years : 

1921-22 and 1922-23 T 
Mr. a'l'onkinlon: (a) No accurate statement of cost call be given, 

i ~ the preparation and publication of the Report is one among the 
many functions of the office of the Director of Public Information. 
The cost of printing, after deduction of the proceeds from sales, was 
about Rs. 5,500 for the 1920 Report and about Rs. 4,500 for the 1921-22 
Report. The complete figures ror later years are not illlruetiiately 
available. 

(b) and (c). The Report is scrutinised by officers of the different 
~  of the Government of India and also in the India Office 

before publication or presentation to Parliament. Neither ihe Govern-
ment of India nor the Secretary of State accepts responsibility for lI.ny 
particular expression of opinion. 

Mr. :M. S. hey: Are Government aware that the views expressed 
in trus publication are frequently quoted in the British Press and Parlia· 
ment as being the views of the Government of India T 

• Mr. H. 'l'onkinson :  I believe that is a fact, Sir. 

Mr. M. S. Aney : If these notes are scrutinized, as is admitted, and 
if the Government of India are not willing to subscribe to the accuracy 
of these notes and in yjew of the affirmative answer just given, what 
remedy have the Government of India to prevent themselves from being 
misrepresented in the British Press 1 

Mr: H. 'l'OnkinIOD :  I think, Sir, that is a hypothetical quo.tim}. 

Mr. C. Duraiswami Aiyangar : Is the Report for 1923-24 ready T 
L 1L~ Be 
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(b) Will  the Government be pleased to publish the list of all the 
emeers in this Department and the amount of their salaries , 

(c) Will the Governmeni be pleasedf;o publish the costs incurred by 
the Government of India for carrying on the work of pUblicity during the 
years 1922-23, 1923-24 and the year 1924 to the end of July , 
Mr. B. TonkiDson: (a) No, 
(b) The namell of the two officers of the Bureau of Public Informa-

tion, with their salaries, are given below : 

ProfeBBor L. F. Rushbrook-Williams, C.B.E., . 
Director 2,000-50--2,250 
Mr. R. S. Bajpai, O.B.E., Assistant 
Director 1 ~1  

(c) The actual cost incurred by the Government of India on the 
Bureau of Public"Information which carries on publicity on All-india 
subjects has been approximately as follows : 

RB, 
1922-23 1,48,320 
1923-24 1,07,369 
1924-25 up to the end of July 49,292 

TheRe l ~ do not include cost of printingt which is not met from the 
Direc(lll"ts lJUdget aml is not readily available. 

DiwaD Babadur T. 'Rangachariar: May I ask ~  hflfJpened to 
,tho . proposal made by the Publicity Board that Indian graduates should 
be trained inthie-puhlicity work' 
Mr. B. TonkiMon :  I must ask for notice of that question. Sir. 
Profeuor Ii; F. Ruahbrook-WDliams: I think I can answer that 

qucstion, Sir, if you will allow me, and explain what has happened to 
the proposal. . The. proposal was made prior to the Retrenchment Com-
miitee'" report, 'and as 8 consequence of the general reduction!! recom-
mended by the Lord Inchcape's Committee, the very small budget of 
the liureau of Public Information had to bear its share of the reductiom; 
made in the Home Department budget. Hence it was no longer found 
p{Jssible to give e:ffect to the proposal. The Finance DepartUlent would 
ltot find the money. 
Diwan Bahadur T. B&ng&chariar : Will the Finance Department 

be -again approached in view of its extravagant resources nl)w Y 
The Honourable Sir BasU Blackett: If I may answer that question, 

Sir, if I am approaehed on the ground of extravagant ~  I shaH 
have to say" No" at once. 

PUBLICATION OJ' OJ'J'JCIAL CORRESPONDENCE aEGAlIDING TBB DEADLOCK IN THE 

CENTRAL PaoVINCEB. 

2098. -Mr. II. B. Aney : Will the Governor General in Council be 
pleased to pnbliBh the corl"68pondence regarding the situation in the 
Central Province8 created by the resignation of the Ministers and the 
refusal of suppliee by the Cannell, be\ween : 

(;) Central Provinces Government and the Secretary of State, 
(ii) Government of India and the Secretary of State, 
(iii) Central Provinces Gowrnment and the Government of India' 

, . 
t Printing chargtlll arc met from the budget oj the Oontroller of Printing, etc. 

• 
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Mr. B.·'!onkblaoD : GovemmeBt are unable to uoede to the request 
of the Honourable Member. .. 
Mr. M. V .. A.bhyanka.r : Will Government be pleased to tell us what 

action the Government of India propoaeto take in view of tht', situation 
created in the Central.Yrovinces ~ 

. Mr. H. TOnkiD80:Q; No, Sir. 

CONTRACT WITH MESSRS. A. H. WHEELER AND CO., FOR THE SALE OF XEWS-
PAPERS, BooKS, E'l'c., ON THE ~T  WE8'.fJiiRN R.uLW4Y. 

2099. ·Lala Dum Cha.nd: (a) Will Gi)vernment please inform the 
House how much they get yearly for the monopoly granted to Messrs. A. H. 
Wheeler & Co., for sale of ne"WRpapers, books, etc.; and advertisement., 
over the entire North Western. Railway line Y 

(b) Is it a fact that the contract in favour of Messrs. A. H. Whe-eler 
II; Co., is renewed every year for the same sum of money without invitiJle 

~ for the same f 
(c) If the reply to part (b) be in the atJirmative, will Govenunent 

atate reasons for renewing the contract every year in favour of lff'ssrs. 
A. H. l~  & Co., and not inviting tenders for the same. , 

(d) Are Government aware that Several persons are ~  pay 
~  four or fiye i ~  the amount that the present contractors are pay-

ing in case. the contract is thrown open to competition ,  .  " 
(e) Will Government be pleased to give the figures of yearly income 

of similar contracts in case of all otherState-owned Railway Liri'es , 

Mr. 0. D .•. Hindley: (a), (b) and (c). Government are aware 
that for .se'f'eral years past Messrs. A. H. Wheeler & Co;, IMlve 'held tlIe 
eontrnct referred to on the North-Western Railway. The 'contract' is 
within the competence of the A~  of the Railway and Govenant!nt 
hJt.ye 110 information as to his reasons for r{'newing it yearly with 
Mesl-il·s. A. n. Wheeler & Co. 
«(n No. 
. . " 

, It is open to anyone, who wishes, to tender to the A~  North 
WCfltt'rn RRilway. for thA contr:wt.· • 

( e) The yearly income on State-worked lines takes the form of II 
pel'Cl'ntage on sales. Govel'llment are not in' a positicm/to ~  in forma. 
tion ill regard to Company-worked lines... 

Lala Dum Cha.nd : Is it a fa"ct that Messrs. Wheeler' & Co. l'efuse 
to take on their stalls nationalist papers ~ 

Mr. C. D .•. Hindley: I do not kriow, Sir. 

LaJa Dum Chand : Will the Government kindlv make inquiries as 
to that? .• 

Mr. O. D. M. Hindley: I can make inquiries. but I do not thiuk the 
Dlatter is of !leneral public interest. Undoubtedlv a firm likf. Wheeler 
& Co. \vill sell the papers that they get a sale for. I do not i ~i  
thRt they will E'xclude any papers for which th{'re is a Rnle. At the 
same time, I will make inquiries on the speoifie question pot tf' me . 

.,. ~ ~ Duni. ~~  : Is it ~  a ~  that a very large numb,,1' of t 
travelhng pubbc III Interested lD readmg nationalist papers f 
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REMOVAL OF POLITlOAL PmSONERS FROM THE ANDAMANS TO INDU.N J AILS~ 

2100. eSardar Gulab Si ~  Will the Government be pleased to 
Btatc : 

(a) If there are any political prisoners still kept in the Andamans , 
(b) If so, how many T • 
(c) Do Government contemplate removing them to India at an 

early date ~ , 
(d) If not, why not T  , 

Mr. B. TonkiDson; (a) and (b). Four prisoners convicted of 
()ffences connected with political movements are still confined in the 
.Andamans. 

(c) Government are trying to arrange for their accommodation in 
Indian jails. 

( d) Does not arise. 

Diwan Bahadur T. Bangachariar : When is Government going to 
abandon the Andamans as a place of confinement Y 

Mr. B. TonkiDson : That question, Sir, does not arise, I thiuk, on 
thi:> question. 

Diwan Bahadur T. Ra.ngachariar: I dare say the Honourahle 
Memher is aware that it was resolved upon two years ago. 

Mr. B. TonkiDson : I am quite aware of that, Sir. 

CONTRAc'r WITH MF.8SRS. CLEMENTS, RoBSON AND COMPANY FOR. THE SUPPLY 

OF GRAIN TO MILITARY .S"rATIONS IN THE PUNJAB. 

2101. eSardar Gulab Singh: (a) Is it a fact that the Government 
have entered into a contract with a certain firm called Clements and Robson 
for the supply of gtain, flour and bran, ete., to military stations in the 
Punjab T 

I b) If so, will the Government please lay on the table or state the 
terms of the contract and the duration for which the contract has been 
entered into ! • 

(> (c) Is it a faet that the contract entered into will last for three years , 
(d) What were the considerations which induced Goverument to 

adopt this new system of grain supply T 

Mr. It. Burdon: (a) Messrs. Clements, Robson and Company have 
been appointed buying agents for the supply of grain only. 

(b) The attention of the Honourable Member is im·ited to the 
relJiy !;,iven in the Council of State on the 18th of March last to part (a) 
of question No. 143, and also to the reply given on the 2nd June 1924 
in this l ~l  to starred question No. 1143. 

(c) Yes. 
(d) Efficiency and economy. 

SlJPPLY OF \VHEAT PRODUCTS REQlJTRED FOR MILITARY PURPOSES. 

2102. ·Sardar Gulab Singh: (a) Have the Government received 
any offers from firIns in the Punjab or outside, who would be prepared to 
supply flour, bran, etc., of the quality needed at a rate of one rupee 
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(Re. 1) per maund less than the rate at which Government are getting these 
at present f • 
" (b) If 80 is there anything besides the merits of the proposal itself 

whish would stand in the way of Government entertaining it f 
(c) Are the Government aware that buying at such reduced prices wiU 

approximately lead to a saving of rupees four lacs per annum to the ~ 

ernment T ,  " 

Mr. E. Burdon: (a) A certain mill in Rawalpindi offered to sUPllly 
wheat products at a rate of Re. 1. per 100 lbs. (and not Re. 1 per 
lllaunt1;. less than the price that the wheat products cost Govcnlment, 
hut th0ugh the mill was asked to submit definite quotationsalld samples 
it hit:; not yet done so. I may mentian,Sir, that the mill did not JrnoW' 
what these products cost them. 

(b) Apart from the vagueness of its terms there is a further and 
insnpf"'ahle objection to entertaining the offer in question. Goverhment 
have taken under their control for definite periods a few fl.ou,r mills-
f0r the purpose of manufacturing, from Government whe8f. products 
required for military purposes, and the contracts made WIth these trIilJ.&. 
cannl)t be terminated before the expiry of ·the j,tipulatedperio,ls. 

(c) In view of the fact that, as stated under (a), no definite offer 
has been made, Government are not in a position to say whether the-
saying tnvisaged by the Honourable Member could in alltual fact be 
see1l1·eel. 

P'CRCHASE OF WHEAT PRODUCTS REQmRED IN MILITARY C:KNTRES IN 
BALUCHldTAN. 

2103. ·Sardar Gulab Singh: (a) Is it a fact that wheat, flour, 
bran, etc., are supplied to military centres in Baluchistan from Shikarpore 
and such distant centres ? . 

(b) Are the Government aware that wheat is invariably cheaper by 
Re. 1 t.o Rs. 2 per maund in Baluchistan than in places like Shikarpore , 

(c) What objection have the Government to purchasing these com-
modities in Baluchistan 1 

Mr. Eo Burdon: (a) Yes. • 
~  No. Government are informed that the fact is the reverse. 
(c) None, provided the price, quality and other conditions are-

f.aYonr!.l ble. 

SYSTEM OF CENTRALISED CRUSHING OF BARLEY AND GRAM REQUIRED FOR 

MILITAP.Y PURPOSES. 

2104. ·8&rdar Gulab Singh: (a) Will the Government please state if 
it is a fact that according to the present arrangement badey which is pro-
duced abundantly in districts of Mardan, Peshawar, etc., in the N. W. F. 
Province is sent to Lahore and other far districts for crushing and sup-
plied to districts like Rawalpindi, etc., for consumption when the la,tter 
are a hundred or more miles nearer the centres of production , 

(b) Is it also a fact that gram which is produeed abtmdantly at sta-
tions on the Kundian-Kohat Railway and in the district of Bannu is sent 
to centres like Lahore, etc., for crushing and supplied to military centres 
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like Peshawar, etc., which' are more than a hundred miles nearer the 
centres 'of purchase and prod!lction T • +. 

(c) What objection ha,-e the I ~  to making arrangements 
locally for crushing wherever feasible' A 

'.!Itt. ... Burdon: (a) and (b). The answers to these two parts of 
the question are in the negative. 

(c) !\one, provided that the results are equally satiafactory and 
ec:5nomical, a systeJll of centralised cnlb1ling is at present in an experi-
mental stage. The experiment has been started at Lahore. firain is 
purchased for delivery at the DepOt at· competitive rates and, after 
being crushed, is distributed to. such stations as can be economically fed 
from the DepOt. The experiment having so far proved :,mccessful will 
• shortly be extended to Peshawar and Lucknow, and after the system has 
been ~  this further trial its results will be carefully revie,vetl. 

GRIEVANCES OF PASSE.."lGERS ON 'iRE EAST INDIAN RAILWAY. 

2105. *lOJan.Bahadur Sa.rfaraz Hussain Khan: (a) .Has the attention 
of Government been drawn to the letter published in the issue of the 
Forward of the 16th August, 1924, page 11, under the heading·" GrieVe 
IlDce against East Indian Railway" T 

(b.' Is the statement millie theicin Cilrreet ; 

(c) If correct, do Government intend to issue instructions to the 
authorities concerned to remm'e the incom'enienccs and difficulties com-
plained of' 

Mr. O. D. M. Hindley: (a) Government have seen the letter referred 
to. 

(b) and (c). The. matters complained of are such as can Hllitably 
be hronght to the notice of the Agent through his Local Advisory 
CIJ1t1111ittee. 

REPORT OF THll: INDIAN :MERCANTILE MARINE COMMITTEE. 

2,106. 'l\.'-,an Ea:tf..·-l::r S ~  Hus:;",in Khan: Will the Government 
be pleased to state by what time they expect to consider the Report 
of the Indian Mer.cantile Marine Committee, 1923-24 ? 

The Honourable Sir Charles Innes : The Report is being considcred 
now but I rerget that I cannot say when Government will be in a posi-
tion 'to announce their conclUlsions. 

Khan Bahadur Sarfaraz HuasaiB Khan : Can they give any idea Y 

The Honourable Sir Charles lmlea :  I have already /laid. that I 
could not. 

GRIEVANCES OF AaiISTANT STATION ~TE S ON THE METRE GAUGE SECTION 

OF THE MADB.A.s AND SOl;TlUlRN ],UHRATTA RAILWAY. 

2107. *1Ir. O. DuraiJwami Aiyangi.r : (a) Has the attention of Go\"-
~ i been dl"BWD to an article pubUshed in the Bwarajya of the 15th 
August 1924_ under the heading . ,. Grievancell of AssistBJlt Station 
KuterI" , 
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(b) Is it a fact that the assistant station masters in the metre gaUge 
section of the Madras and Southern Mahratta Railway Co., Ltd., are 
aaked to work every night cOlltiJluously f  • 

(c) ~  the san1il ptaetiee-'obtain on all railways , 

(d) Do the Governme,nt intend to put an end to that -practice 1 

Mr. O. D." BiDdley : (a) Gove!'1llllent have seen the article referred 
to. 

(b) In stations where. the train service is heavy, there are two assistant" 
station masters, and these assistant station masters. undertake night duty 
week and week about. In I!Itations, where the train service is light, the 
assistant station master takes the night duty. But their duties during 
the night are intermittent and far less onerous than would be the case if 
they were l ~  on' day duty for ~  hours. 

(c) Government have no detailed information, but they understand 
that the system of dividing working hours between the !>tation masters 
and assistant station masters is more or less uniform on railwars in India. 

(d) Government do not propose to take any action . . 
PROFIT AND IJo!'lS STATEMEXT OF THE \VIRELESS BRANCH OF 'J;,JlE POST OFFICE 

FOR TJIE LAST 'l'HllEE YEARS. 

2108. ·Pandit Shamlal Nehru: Will Government be pleased to furnish 
this House with a Profit and Loss Statement of the Wireless Bl"anch of t'le 
Post. Office for the last three years f . + 

The Honourable Mr. A.. O. Ch&tterjee : It is not possible to4urnish 
such a statement as the messages transmitted by wireless form part 
of the general telegraph traffic which is booked at telegraph offices . 

• 
INDIANS IN 'rilE SUPERIOR STAFt' OF THE \YIRELESS BRA.;.'\Cll. 

2109. ·Pandit 8haml&1 Nehru: Will Government be pleased to state 
the number of Indians t'mployed in the Superior Staff of the Wireless 
Br&llch f 

• 
~ Bonoura.ble lIIr. A. O. Ohatterjee : There are no Indian..; in tht' 

Superior Staff of the Wireless Branch at present. There is a vacaney 
for an Assistant Divisional Engineer which Government desirc to fill b)' 
appointing an Indian gentleman with suitable qualifications and lin 
advert;sement to this effect has recently been published. . 

• 
PURCHASE OF ApPARATUS FOR THE WIRELESS BRANCHES ()F THE DEPARTMENT 

OF POSTS A$D TELEGRAPHS. 

2110. ·Pandit flbamJal NebR: Will Government be pleased to state 
the name of the firm from whom Wireless apPftrttus are beught , 

• 
The ~ l  Mr. A. O. OhatteJ:jee : A ~  l'equiroo fOl' the 

Wireless 'Branch of the Department of Posts and "Telegraphs 'is purchased 
~  India and the United Kingdopl from a number of manufactun'rs accord-
I ~ to the particular apparatus required, in the same manner as stores 
required for any othcr branch of the Department. 
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GRA. ... T OF LICE.""SE TO INDIAN FIRM FOR THE WORKING OF THE INTERNA.-

TIONAL WIRELESS. 

2111. ·Pimdit Shamlal Nehru: (a) Is it a flact that a license will 
lOOn be granted to an Indian Company for the working of the Interna-
tional Wirele88 , 

(b) If so will Government be pleased to state if it is a fact that 
the management of the aifairs of the Company will be handed over to a 
British Company who will employ their staff for the construction and the 
maintenance of the International Wireless System T  • 

The Honourable Mr. A. O. OhMterjee: (a) A tender has been 
received from an Indian Company, but Government have not yet p888ed 
orders. . 

(b) The terms of the tender which was published some months ago, 
provide not only for the employment of Indian capital but for the provi-
sion of Indian management (i.e., by a Board resident in India) and the 
employment of Indian personnel. 

CRITICISM OF THE POLICY OF GOVERNMENT BY THE DIRECTOR OF WIRELESS 

IN AN INFORMAL DISCUSSION WITH THE RADIO CLUB OF BOMBAY. 

2112. ·Pandlt Sbamlal Nehru : Has the attention of Government been 
drawn to the lecture delivered by the Director of Wirele88 in Bombay b 
which he criticised the policy of Government and also the administration 
of the Department' If so, will Government be pleased to state if 
it is proposed to take any action against that officer T 

The Honourable Mr. A. O. Chatterjee: The answer to the first part 
of the question is in the affirmative. The account in the newspapers was 
not however a verbatim report of what the Director of Wireless said. I 
would explain tha\ his remarks were not given in a lecture but in an 
informal discussion with the Radio Club of Bombay. What he said was 
that Government had been able to do little as regards commercial wireless 
development in India as expenditure had to be cut down to an absolute 
mmlmum. 

( With respect to the second part, instructions have been given to the 
officer concerned to refrain from discUllSing the policy of Government or 
the Department in a public or quasi-pUblic gathering. 

REDUCTION OF FIRST AND SECOND CLASS FARES ON THE GREAT INDIA.N 

PENINSULA RAILWAY. 

2113. *Mr. N. M. Joshi: Will Government be1>leased to state whether 
it is a fact that the Agent of the G. I. P. Railway ~~  has decided to 
reduce with effect from the 1st Octooer 1 Cl21, the first and set'ond class 
fares' If so, did he consider the· advisabUity of reducing the intermediate 
and third class fares 1 If so, has he decided to reduce these fares also , 
If so, from what date' If not, why not Y • 

Mr. O. D. M. Hindley: The answer to the first part is in the nffirma-
tive: The Government have no doubt that the question of reducing inter-
mediate and third class fares was also considered by the Agent, but that 
he decided that it was not necessary also to reduce these fares. During 
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1925-!M there was a decre&le in the number of passengers carried com-
pared with the previous year. This decreW;e "'al> partioularly heavy in 
first and second class passengers, and the Agent, no doubt, arrived at the 
conclusion that the fares were heavier than the traffic could bear. There 
was a decrease also in the third class passengers, but receipts from that 
class of plUl8eDgers increased by B.s. 6i lakhs over the figures of the pre-
vious years. 

Dr. :It. Q. Lohukare : Will the Government consider the advisabilit1 
of introducing the return tickets system which 'prevailed in 1913 for 
third class passengers , 

lIrtr. C. D." HUldley : I do not th.iJtk this question ariseb out of 
the question which has just been answered. 

Dr. K. G. Lohokare : Since the reduction of third class fares is not 
found desirable, are the Government prepared to consider the advisability 
of introducing at least the return tickets system for these third cl88S 
passengers 1 

Mr. O. D. KlIiJMIley : Sir, I cannot at the moment give the reference 
to the answer which has already been ~  on an exactly similar question. 
Perhaps the Honourable Member will find it in, the records of the House. 

PAY OF CLEllKS IN THE BOMBAY CURRENCY OFFICE. 

2114. *1Itr. B .•. ·JOIhi: Will Government be pleased to state whether 
it is a fact, and if so, whether they are aware of it, that in spite of the 
last two or three revisions in the scales of pay in the Bombay Cunency 
Ofrice, there are cases of clerks who at pre:sent draw only between B.s. 80 
to 100 after 10 to 18 years' service' If so, do they propose t() reconsider 
their ~  and apply the new scale to them with retrospective effect from 
1st June 1924: ., 

'file Honourable Sir BaIil Blacke\t : The answer to the first part of 
the question is in the affirmative. 

The new scale was applied with retros}!ective effect from 1st 
June 1924 and each man was started on the new scale at the stage 
next above his pay on that date on the old scale, and not on the batiis ot 
length of service. The latter method  has not been applied to other similar 
offices in connection with recent revisions of pay and the Government of 
India see no reason to make an exception in the case of the Bombay 
Currency Office. 

80ALEs OF PAY IN TItt ACCOUNTS OFFICE AND THE C1:'RRENCY OFPICE, 

BOMBAY. 

2115. *111'. IT .•. JilIbi: (a) Will Government be pleased to state 
whether it is a fact, and if so, whether they are aware of it, that before 
the year 1909 the scales of pay in the Bombay Accounts Office and the 
Bombay Currency Office were thc same and that after that year the :"'CAle 
in the former oftice became more liberal than the latter' If so, why was 
this differentiation made and on what ground , 

(b) Will Government be further pleased to statc whether they intend 
~  remove this differentiation and equalise, as before, the scales of pay 
In tile two odie8 , 
L287LA. . "" 0 

• 
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The Honourable Sir Basil Blackett : Tlie scales in the Accountant 
General's and the Currency offices differed materially prior to 1909. The 
rest of the question does not arise. 

INTRODUCTION OF THE PROVIDENT FUND SYSTEM IN THE CURRENQY OFFICE. 
, , 

2116. *Mr. N. M. Joshi: (a) Will Government be pleased to state 
whether the Proyident l"um[ System j::, introduced in the Currency 
Office? If so, ib it similar to the one adopted by the &ailw3,f Companies 
and other incorporated bodies? , 

(b) Will they be further pleased to state whether the b'taff. of the 
Bombay, Calcuttll and Madras C.urrency. OJ?ces have sent . my 
representations to-Government'l"equestmg them to m1prove the system ~ 
forwarding certain modifications they ue,;ire 1-0 Le Introduced' If bO, 
ha'\'e ~  i ~  and with ~  result I' 

The BonourableSir Basil Blackett: (a) The ordinary pensioli 
system is not suitable in the 'ease of employes in the Treasurer's Depart-
ments in Currency offices owing to the circumstances arising out of the 
responsibility of Treasurers for the valuables handled in the oourse of 
the daily transactions. The following scheme is accordingly in force in 
these departments : . 

(1) Subscriptions to the General Provident Fund are compulsory, 
these being returned to the employes on retirement with the 
usual addition for interest. 

(2) Each employe is required to insure with an insurance company 
approved by the Controller of the Currency against any 
loss up to the amount of the security fixed for the appoint-
ment which he holds. 

(3) On the retirement of the employe a bonus, calculated at the 
rate of one-twelfth of the monthly substantive pay of the 
posts held by him throughout his service is granted,and, in 
addition, such portion of the amount of the premia paid by 
him as is not refunded by the Insurance Company is reim-
bursed to him. This bonus is granted on the same .conditions 
as govern the grant of pensions. 

The above scheme is different from the provident system which ob-
tains in Railway companies and other bodies. 

(b) llilpresentations were received regarding the scheme, but it was 
~i  that it was suited to the circumstances  of the case and 

sufficiently liberal, and that no change was required. 

SCALE OF FURNITURE SUPPLIED TO MEMBERS OF THE LEGISLATURE OOCUPY-

ING QUARTERS ON THE CART ROAD, SIMLA. 

2117. ·Mr. N. M. Joshi: (a) Will Government be pleased to state 
whether they are aware that the furniture supplied to the Members on the 
Cart Road is much less than what "used to be supplied to them formetly 
and have they received complaints that it is inadeqnate and insufficient Y 
;£f so, have they so far taken any steps to remove this inconvenience of the 
Members T If not, why not! 

(b) Will they be further pleased to state whether they'made any 
inquiries about the inadequacy and insufficiency of the furniture I:iUp-
plied after the special st',ssions of the Indian L i l ~  ~ ·lIast; N 

1-1. _.1 
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If 1>0, whom did they inquIre of and what was the declliion to which the 
uovernrucllt carnei V\ Ii! Liley lJe !HC",seli to tiLaLe il Lll ~  Lhey com;uiled 
any 01 thc lHeruoerti of tue Lt:gIslature who generally stay there 1 If not, 
w.ily not 7 

(c) Are Gi>vernment prepared to take immediate steps to remove 
thil> complaint of the MemtJers and lSupply them with adequate furniture 
with due regard to thCJr rcquirement<.: if not, why not 1 

The Honourable Mr. A. O. Ohatterjee : Sir, the answer to this ques-
tion il> rather long and teiliOUl:i. I would, therefore, lay it on the table if the 
Honourable Member has no objection. 

(The answer waH laid on the table.) 

(a) The quarters on the Cart Road are furnished in accOl'riauce with 
a fixed scale which is considered suitable for single quarters. III addition 
to this, the local 1'. VI;. D. authorities keep a smail stock of furniture 
which IS avaIlable for hire to M.embers who wish to suppleweJlt the 
-fixed scale. Ever silice the quarters were constructed, the fixed Hcale of 
fW'lliture for each set of quarters has been the same. The amount of 
furniture available for hire, however, varies from time to time according 
to demand::;. A complamt was recently received from the honourable 
Member himself and has been replied to. . 

-(b) Inquiries were made as a result of which Government are 
satisfied that the scale of furniture is adequate provided that the 
quart.el-t; are Ul:ied in the way in which it is intended that they should be 
used, viz., as single quarters. Any complaints which have been received 
regarding the insufficiency of furniture have come from Members who 
have wished to accommodate other persons in the quarters and not use 
them as single quarters. In view of what is stated in reply to p'Lrt (e) 
of this question Government did not consider it necessary t-Q consult 
Members of the LegiHlature. 

(e) Government are not prepared to increase the fi-x:ed scale of 
fql'wture. What is now supplied compares in their opinion favourably 
with what is given in hotels. Moreover Government have no de::;iFe to-
encourage Members occupying single quarters to find accommodation 
in these quarters for others, a practice which would tend to interfere 
unduly with the legitimate trade of the local hotels. . 
REPRESENTATION OF THE LOCAL PASSENGER AND TRAFFIC RELIEF ASSOCIATION 

ON THE ADVISORY  BOARD OF THE NORTH WESTERN RAILWAY. 

2118. Mr. Harchandrai Vishindas: (a) Are Government aware 
of the J'epresentation made to the Agent, North Western Railway, Lahore, 
pursuant to a resolution passed at a public meeting held in Karachi on 
the 24th November last, to enrol a representative of the local Passenger 
and Traffic Relief Association on the Railway Adviscry Boa.rd and that 
in spite of reiterated reminders no reply of any kind has been vouchsafed , 

(b) Are Government aware that this Associa.tion has rendered 
valuable service by ventilating the grievances, the discomforts and the 
!leeds of the travelling public? 

(c) Are Government aware that the B., B. and C. I. Railway have 
~i ~  to iJlcJ\lde ~ i  Assqciation. OJl ~~  Advisor),. Board! 
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. (d) If S(j, llre Guvernmellt preparNl to considtii-' the utility' and desir-' 
ability of cOllceding to the Association the same right on the North Western 
Railway T 

~  ~ ~ l  ~ l  (a).Gover.nmen!. are a,ware that ~ L i  
~ corundered at a meeting of t.he KaracHI Adnsory CommIttee of tpe 
NorthWestern Railway. Action, however. was deferred, until the Agent 
had received a reply to a letter he had addressed to the President of the 
AeseciatioB asking for certain information." . 
.' (b ) Govetnnl.ent Ilt-e aware that many Associations of this kind retidtl1' 
useful service in the direction indicated by the lIonouraLle ilIembe'r. 

(c) No, but Goyernmen't1l,.e aware that· thp represtfutati'\'e of the 
Bombay ~i i l li  o.n ~ Bombay, Baroda and Contral India Railway 
A.o.visory .Ciommittee is also. Secretary of the Passenger A~ i i  
B'oiribay. .' 

Cd) The Honourable ?\lember L" referred to the reply g-iven in this 
A ~ l  on 3m September, 1924, to item (e) of Mr. Bh ubanananda Das's 
qqestion .No. 1619, but they will inquire from the Agent what further 
ae.tion. has been taken in the matter. 

eOl:LECT't'JN OF ~ I TIO S FOR THE NORTH WESTERN RAILWAY ~  
BY THE RAILWAY AUTHORITIES. 

2119.' -Mr. H&rcha.ncirai Vishindas : Will, Government be pleased to 
butt . .. . 

,(a) If it i&,a fl'ct that for some time subscrwtions for the NoRh 
W ~~ .R.ail way l' nion were collected by the i ~~ aut,ho.-
, rities by deducting the :same' from tire t;alary bills of ,the 
railway 8e)'vants who were ~ of that Unionlt 

(b) If so, how long did. this pr-actioo last and when 'Was it dis-
continued? 

(c) Whether the Government have been approached by ·the Union 
for its reviyal ¥ ... 

- (d) If so, whether Government propose to accede' to this 
request "" 

Mr. O. D .•• lIi ~  fa) Yes. 
(b) For one yellr. It '1vas discontinued in 1922 . 
• (c) and (d). No. 

GRANT OF COMPENSATORY ALLOWANCES TO EMPLOYEES OF ToPE NORTH 

WESTERN RAiLWAY STATIONED Nf KARACTII. . 

2120. -Mr. Harcha.ndl'ai Vishindas : Will Government be. pleased t8 
state what-reeommenda.t iun, if any, h-f11'l he en made lly tHe Agent., North 
Western Railway, for the p:rant Af ~  ll11ow!lnce to employees 
stationed at Karachi T' ' , , " . 

Mr. c.n .. M. Hindley : The matter referred ~ by, the. iloD('uraple 
Member is &t present under the consideration of ~  who are not 
prepared to make any statement· 8S regards the teeo'mfucndations which 
,blay have been made to them. .  , 

TERMS OF A EE~lE T FOR ALL CLAt;SES 0J0' S'l'AI!'F OF THE NORTH WESTERN 
. . RAILWAY. " 

• 

2121. . ·Mr. lftroha;ndrai Viahindas : Will Government be l ~  tl) 
state the terms of agrep.IlH'nt the following clasl>es of servants on the North 
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WestemRa.ilwlIY are reflnirp(l til IlC('''pt ~  nppointment to the various 
grades Y 

(a) Officers, (b) Superior Ruborqinate staft', (c) Menial sinn, 
(d) ~  • 

Mr. C. D. M. Hindley: (a), (b), (e) and (d). There are nf'eessaril.r 
different forms and' terms of agreementfol' different classes of staff and 
a comprehensive reply would be very l ~~  U the ~ l  
Member will specify the particular points in regard t9 which .he requires 
information it will be Rent to him. 

INADEQUACY OF A TE ~ FOR THF. :MENTAI, STAFF OF THE NOR'l'H ~ESTE  

RAILWAY. 

2122. ·Mr.Harcbandrai Vishindas : (a) ~ill Government he l~  

to statf' standard /iimensions of qTIllrters allotted to ~ i  clnsses 
of f'mployees on the North Western Railway both Indian and European? 

fb) Are GoYernm"JlIt aware that 1he accommodation in quarters 
intended for the menial staff is entirely inadequate to thp ordinary 
creature comforts of this class; ther!' being absolutel)Y no kitcben accom-
modation and the bathrooms 1m': latrines heini! so situate as to deprive 
the womenfolk of the ~  privacy T 

Mr. C. D .•. BiDdley : (a) A statement giving the standhrd dimen-
sions of quarters allotted to thp varioUR classes of employees on the North 
Western Railway, both Indian lind European, is laid on the l ~ 

(b) The North Western Railway type of quarters for menialt;, provides 
one room. a verandah and a courtyard. Kitchen accommodation is pro-
vid{'(l on one side of the verandah. These quarters are ~llll 1  built in 
hlocks of several units and have no latrines or bath rooms attached to 
them. They are served hy communal latrines and water taps or wells 
close by. . 

Government consider these arrangements to be sufficient. 

- • • 
Serial Deei.gnation of occupant. Dimensions. RUfAltll:s. 

No. 

-
1 Quarters for Indian Sub-I 1 Room .. 10' X 10' . . Also in· 

ordinate Technical Verandah · . 11' x 4' l ~ 
std, workJilen and Courtyard · . 135 L ft. i~  

labourers, i.e .• Chapra- l Plinth · . 29' X 11' 1 l~ 

, mea. Kha.laaiee, Gang· 
men. etc. 

1 Room . , 15' X 12' . 
1 Bathroom 7' X 5'. 

2 Junior Indian Subordi· 1 Kitohen · . 7' X 4,' 91' .. 
nates Quarters, i.e. 1 Latrinl) · , 5' X 5'. 
Drivers. Guards. Carri· Verandah .. 15' 61' X 7' 7  ' 
age Examin8l1. Clerka CourtYard .. 3OOs. ft. < 

and Signallers. l Plinth .. 46' 0' X 17' 3"'. 
6' 6' X 5' 9". 

. ,_ ~  ~  ~  
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Serial Designation of occupant. Dimensions. 
No. 

~ ~ i
r \ 2 Rooms 

• 3 Indian Subordinates! .  1 Bath room 
Quarters, i.e. Assist· i 11 Kitchen 
ant Station Masters, j I 1 Latrine 
Junior Station Masters, !. Verandah 
Inspector of Works and i \ Court yard 
Sub.Way Inspectors. l : Plinth 

r I 2 Rooms .. 
, SeniorIndianSubordinates I . 1 Sittingroom .. 

Quarters, i.e., Senior .! 1 Bath room .. 
Station Masters 1st i : 1 Kitchen 
IIIld 2nd Class Stations. I I Godown 
. '  I Latrine 

5 .lunior European and 
Anglo·lndian Guards. 
Drivers. firemen and 
shedmen's (Bache· 
10m) Quarters. 

6 European and Anglo-
Indian Guards and 
Drivers' (Married) 
Quarters 

7 European and Anglo. 
Indian Guards and 
Drivers' (Bachelors) 
Quarters. 

8 European and Anglo-
Indian Platform Ins· 
pectors' Quarters. 

9 European and Anglo-
Indian Senior Perma· 
nent way Inspectors 
and Loco. Foremen', 
quarters. 

l' Verandah 
I 
: Courtyard 
Plinth 

I Room 

I 1 Bath Room 1 Godown 

1 Verandah Plinth 

I 
l 

I 

2 Bedrooms 
I Dining room 
2 Bath rooms .. 
2 Godowns 
Verandah 
Plinth 

2 Rooms 
2 Bath rooms 
Verandah 
Plinth 

2 Rooms 
I Sitting room •• 
2 Bathrooms 
Verandah 

I Plinth .. 

I' 2 Bed rooms •• ,  1 Sitting room •. 
~ 1 Dining room 
~ I Pantry .. 
I  2 Bath rooms 
I  1 Godown 
I Verandah 

I Plinth 

I X 15' X 12' . 
115'xIO'. 
7' X 5' 

7' X .' 91". 
5' X 5'. 
15' X 61" 8' 7". 
3OOs. ft. 
59' 9* X 17' 3". 
6' 6" X 5' 9". 
14' X 12' each. 
10' X 8'. 
5' X 5'. 
8' X 8.' 
8' X 51'. 
5' X 5'. 
20' 21" X 8' II". 
8' X". 
3OOs. ft. 
30' 9f" X 40'7 ". 
6'6" X 5'9". 
16'x 16' 
8'x 8'. 
14'x 8'. 
240 ... ft. 
22' Il"x 37' :r. 

16'x 14' each. 
16'x 16'. 
l?,'x 8'. 
8'X 8'. 
470s. ft. 
67' 6" X 27' 2t". 

16'x 16' each. 
8'x 8'. 
1368. ft. 
54' 4-1"x 17' 31". 

16' X 14' ench. 
16'X 16'. 
9'xi' each. 
711e. ft. 
48' 3"x 37' 3". 

16'x 14' each. 
16'x 16'. 
16'X 16'. 
9'x 8'. 
10' X 9' each. 
9'x 8'. 
6308. ft. 
f 54' 41" X 45' 3". 
(s7' ll"x 8' W. 

RIUIAaKS. 

\ -... ...--....:.----------...:..------------........ ~
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--'.,._,--_-:..-, ..... ~ ....... ...;..-

Serial DCRignfl,tion,of occupant. Di';uensiona. 

No, 

_______ -------------.=------'---------1._---,-

, 
10 Quarters fOJ Senior most 

GUIlNIs, Drivtll'B. otc. 
(European and Anglo-
Indians •. 

11 Enrope/tn and Anglo-
Indian Seni or Subordi-
nates Quartel'B, 

12 blUrmediale hlP'-

13 

for Europeans and Anglo-
Tndians. 

Servilonas-Quartel'B (oat 
houses). 

:.' 

Ii 2 Bed rooms 1 16' x 14'. 
,  I ' 1 16' x 16'. 
:  1 Sitting room 16' x 16'. 
,  I Dining room, 16' x 16'. 

1 1 Pantry ~~  ~ ::: 
2 Bath rooms , ,9',,-x8'. 
2 Godowns 7' 41-x 6", 
Verandall ~  ft. 
Plinth 35' 21" x 54' 41·. 

f 1 16:?< 17' r. 3 !led rooms 
2 13' x 16' 6i., 

1 f:;itt,ing room 16' X 16'. 
I I Dining room 16' x 16'. 
1 Pantry .. 9' x 8'. 

{
2 10'x7' 51·. 

3 Bath rooms 
110'x8' . 

2 GodoWDS 

Verandah 
. Plinth 

, rIO' x8', 
. ·19'x8'., 
., 725 s. t:t. 

• 

.. 54' 'I'"x 53' 4i· . 

{
216'XI3', 

3 Bed rooms 
1 16' x 17' 6·. 

1 ~i i  and. 16'x 26'. 
Dining room. 
1 Pantry .. 8'X 8'. 

a Bdlb rooms ' {
210',X7' 9t·, -

1 10' x 8' 51 I, 
.. {
110'X';' 21·. 

2 GOdoWDS 
1 8'x8'. 

Verandah .. 667 B. ft. 
C 47' 3'" X 26' 8'. 

.. (;;1'X27' Ii", 
Plinth 

1 Room 10'x8' 

Conrtyard IO'x8', 

Kitchen 12' x 12'. 

Verandab 12' 9"X9'. 

. , 

'f 

0' 

Attached I .... 
.bovt>. 

.. 
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HoUas OF WORK, ETC., OF THE STAFF OF THE NORTH WESTERN RAILWAY. 

2123. It!. Harcb,mdrai Vishindas: (a) Is it a fact that iii certain 
plaees and certain branches of the North Western Railway ~ ~  
of 60 working honrs in the wf'ek ~  upon by the authorItIes IS now 
being f::xceeded , 

(b) Will Gowrnment further ~ if owing to lack of sufficient 
relieving hands the statt if! beinp: subjf'cted to severe re.<:trictions in the 
matter of leave due to them thou/lh such leaw is r<'quired for urgent 
private &ffairs , 

(c) Do Government propose to take steps to remedy the above state 
of affairs. 

Mr. C. D. M. Hindley: (a) As the Honourablf' Member does not men-
tion either· the particular locality or staff to which he refers Government 
are not able to ~  whether there is ground for the statement made. It 
may, however, be explained that it has not been fOlmd possible to apply 
the limitations referred to in the case of staff direct}:; en!!,ftg-ed in the run 
ning of trains. 

(b) and (c). Government have no information whieh would lead 
them to suppose that such is the case. 

WEARING OF KHADDAR BY GOVERNMENT SERYANTS. 

2124. *Pandit Ha.rkaran Bath Misra.: Will the GOYl'l'nmcnt lw 
pleased to state : 

(a) Its policy with regard to the wearing of Khaddar by Gov-
ernment :'ervants. 

(b ~ To state-if anv im;tructions have been issued to the {,ocal Gov-
ernments about the wearing of Khaddar by Government 
;;ervants , - . 

The Honourable Sir Alexander Muddiman: (a) Government do not 
object to their serYants wearing clothes composed of any material, pro-
vided that they are clothed in a manner suitable to the office they hold. 

(b) No imrtructions to Local Governments haw been issued in the 
matter. 

RJ.n..WAY OFFICES TO REMAIN AT LUCKNOW AFTER THE AHALGAMATION OP 

THE EAST INDIAN RAn,WAY WITH THE O. & R. RAILWAY. 

2125. *Pandit Ha.rkaran Bath Misra: Will the GO\'Cl'llment be 
pleased to 8tate what railway offices will remain at Lucknow after the 
amalgamation of the O. and R. R. with the E. I. R. , 
Mr. C. D. M. Hindley I The question is under the consideration of 

Government but the proposals are not sufficiently mature to enable 
definite information to be given on the ::mbject. 

Pandit Barkaran Bath Misra: Will the Government kiJldly give this 
information as soon as they are in a position to do !'o ? 

Mr. C. D. M. Hindley :  I think the Honourable Member might put 
down a question to that effect later oil. . 

SEPARATION OF JUDICIAL AND EXECUTIVE FUNCTIONS. 

2126. Pandit Barkaran Bath Misra: Will the Government be 
pleased to state what steps have been taken on the report (If the Local 
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Government of the United Provinces of Agra and Oudh on the separation 
of the executive and judicial functions T 
The Honourable Sir AleUBder ltludc:Uman : The HQnouraule liemher 

is referred to the answers given to Mr. Gaya Prasad Singh '8 unstarred 
questions Nos. 78-80011 the 11th February 1924 and to l\Iaulvi Muhammad 
Yakub's starred question No. 939 on the 24th March 1924. ~  action has 
so far heen taken. The final viewR of the Govenunent of Madras which 
"were being awaited have just been received and the schemes will now be 
(:onsiderrd by the Government of India. " 

BRITISH VICE-CONSUL AT DUZDAD. 

2127. *Sardar Kartar Singh: (a) Will the Govemment be pleased 
to state if the British Vice-Consul at Duzdab is directly under the Govern-
ment of India or under the control of the A. G. G., Baluchistan T 

Lb) Do the appeals from the orders of the British Vice-Consul lit' 
to the Government of India or to the A. G. G., Baluchistan' 

Mr. Denys Bray: (a) Under neither. As a Vice-Consul, he is sub-
ject, like all Consular Officers in Persia, to the authority of His Majesty's 
)Iinister at Tehran. He is also subject to the geberal  supervision of His 
Majesty's Consul for Sistalt and Kain as Supervising Consul. 

(b) Appeals from judicial orders of the British Vice-Consul lie to the 
Court of the Political Resident in the Persian Gulf in his capacity 31t Ses-
'lions Judge. 

RELEASE OF,SIKH PRISONERS CONVlCTED FOR WEARING Kirpans. 

2118. *Sardar Kartar Singh: (a) Has thc attention of the' G'lVerll-
ment of Ipdia been drawn to an important judgment of the Lahore High 
Court (delivered by the-Hon. Mr. Justice Scot Smith and the Hon. Mr . 
• J ustice Harrison) reported in the Indian Law Reports, 5, Lahore. page 
;Wii, in R case arising under the Arms Act, in which· the Bon. Judges haY(' 
held that the wol"d ' Kirpan ' as used in Sehedule II, 3 (6) of the Indian 
Arms Act. can only be tmderstood and read as meaning a  ' Sword ' and 
therefore a Sikh possessing or wearing one sword ~ i  no offence , 

(b) Are the Government aware that several Sikhs are even now UDder-
going imprisonment in the various jails throughout India for having been 
found in possession of a Kirpan or a sword, > 

(Ie) In view of the above mentioned decision of the Lahore High Court 
do the Governm('nt propose to order the immediate release of all, sueh Sikh 
prisoners ? 

Mr. ~O illl  : (a ) Yes. 
(b) Government have no information in the matter. 
(c) Does not arise. 

Sardar ltanar Singh: Will Government be pleased to inquire 
Whether any snch persons are undergoing imprisonment ~  ! 

Mr. B. TOnkinsoD : I think that is a question to be ~~~  t(l the 
Local Gov('rnment rather than to the (}Qvernment of India. 

Mr. Ohaman Lall : Will·Government consider the advisability of 
lSuggesting the release of the " Kirpan " i~ l  ill yiew of this j"udg-
!Dent under which the original offenee fol' which these men went to prison 
IS decllll't>d to be no offence at all " 
L237LA CI 
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Mr. H. Tonkinson : That i~ a question for the Local Go,'enlnlenL 

Mr. Chaman Lall : Does the Honourable Member wish the House to 
understand that the Government of India is not a humane GovE'rnment ? 

Mr. B. Tonkinson : No, Sir. 

Mr. Ohaman Lall : Or that it is not a just Government T 

Mr. H. Tonkinson : No, Sir. 

Mr. Chaman Lall : Or that it is a foolish Government! 

FORMATION OF A COMMITTEE TO INQUIRE INTO SIKH GRIEVANCES. 

2129. *Sarda.r Kartar Singh: (a) Will the Governm'elDt be pleased 
to state, what action, if any, has so far been taken on the Resolution 
passed by the Legislative Assernhly on 26th of February 1924, r.e the 
appointment of a Committee ('onsisting of official and non-official members 
of the House to inquire into the causes of discontent prevailing among the 
Sikh community, and to report on what measures should be adopted to 
remove the same Y If not, why not T 

(b) Is it a fact that the formation of such a CommitteE' has been 
under thl; contemplation of the Government of India ? 

Mr. B. Tonkinson : The Honourable Member is referred to the 
answer given by the Honourable the LNlder of this House to Sardar Gulab 
Singh's unstarred question No. 307. 

Mr. Chaman Lall: Are Government aware that a statement has-been 
issued to the pIeRS in which it is alleged that Goyernment did give a 
definite i ~ i  to inquire into the causes pf discontent prey ailing 
among the Sikh community, and that Government subsequently went 
back on that undertaking , 

Mr. H. ~  :  I must Mk for notice of that question, Sir. 

THE BIBDwoon 00MMITTEE. 

2130. *Sardaa' Karta.r Singh: (a) Was the announcement of the 
appointment of the Birdwood Committee by the Punjab Government made 
in consultation with or undcr the direction of the Government of India T 
What was the personnel of that Committee and what were the terms of 
reference T . 

(b ) waS the Government of India informed from time to time as 
to the progress made by the Birdwood Committee in carrying out the terms 
of their reference T . 

(c) Was any non-official elected Member of the Legislative Assembly 
appointed or requested. to serve on the said Birdwood Committee. if not, 
why net' 

Mr. H. Tonkinson: I am not prepared to add to the. statements 
made by the Government of the Punjab on the subject. 

QUALIPICATION811'08 THE MUNICIPAl, FBANCHISE IN MAURtTIDS. 

213I.' *Mr. Gaya Pruad Singh: (Q.) Has the attention of the Govern-
ment been drawn to a communication headed " Indians in Mauritius " 
over the signature of Pandit Benarsi Dass Chaturvedi, and published in 
the Servant of the 16th January 1924 T 

.-
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(b) Is it a fact that Mr. Lutchmaya of.MauritiU'!, was ~ i  up ~  
India, but hI' was Ol ~ 1 to Janel at ?;anzih:'1', find was kept confined In 
the Central Jail there for about a month, as a" lunatic " T 
If so how was he declared as a lunatic, and did any doctpr examine 

him' If so, will the Government be pleased to lay a copy of the doctm's 
certificate, if any, on the table T 

(c) Is it a fact that Mr. Lutchmaya had !darted a co-operative ~ i  

society in Mauritius; but it had to be closed owing to the hostile i ~ 

of the a uthorities who sided with the factory owners T 
(d) Is it a fact that a resolution has been passed in the municipal 

corporation at Port Louis that only those peoples should be 11 ~ to \-otf'. 
who havl.' knowledge of English or Frcnch and that this resolution has 
been sent to Downing Street for final sanction T 

(e) Is it a fact that most Indians in the island know only the Indian 
vernaculars BlIasha (Hindi, Tamil and Telugu) ! 

Mr. J W. Bhore: (a) The reply is in the affirmative. 
(b) No. Mr. Lutchmaya en route Durban !to India irregularly 

landed 'n Zanzibar. He was discovered to be insane by the Zanzibar 
authorities and waR detained by them in an asylum. This action was 
taken on the stren!rth of a certificate evidently iRSTIf'd by a doctor, but 
thf' Government of India regret that they have no copy of the document. 

(c) The information desired by the Honourable M:emb'er is not 
available. 

(d) and (I"',). The matter will be investig.a ted and ~ resftlt com-
municated to the Honourable Member in due course. 

ALLEGED MALPRACTICES OF LABOUR RECRUITERS. 

;t32. *Mr. Gaya Pru&d 8iDgh: (a) With reference to my starred 
question No. 1379 of the 9th June 1924 regarding an article which appeared 
in the " Servant" of the 25th October 1923, will the Government be 
pleased to make a statement regarding the occurrence mentioned in the 
said paper' 

(b) Is it a fact that a Brahman boy named Chotay Lall was enlisted 
as a recruit under false pretexts, and was kept in confinement against his 
will in October 1923 at Benares ; but he was subsequently released at the 
intervention of Dr. Mani Lal, Bar.-at-Law , 

(c) Is it a fact that a complaint was lodged on behalf of the boy 
Chotay IJall at Chetgunj Police Station in Benares, but no action was taken 
by thl' police in the matter' 

Mr. J. W. Bhore : Inquiries are being made and the result will he 
cOIumunicllted to the Honourable Member in due course 

REPORT OF THE FIJI DEPUTATION. 

2183. *Mr. Gaya Prasad Singh: (0) BaR the attention of the Govf'l'n-
ment been drawn to a letter published in the" Forward" of the 12th June 
~9  over the i~ l l  of Pannit Benarsi Dass Chaturvedi on the sut.-
Jectof the Fiji deputation T 
'" (b) What;3 the date on which the report of the lndiap deputation to 
FIJl Was submitted t 

-
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(c) When do the Government intend to publIsh the report T 
(d) Is it a fact that the' Colonial Office has taken strong objections to 

certain views exp];essed in the repOrt T 
(e) Will the Government be pbased to lay on the table ~ i~

tions on the subject which may haw ~  between thl' Colomal Offtce 
and the Government of India T 

Mr. J. W. Bhore: (a) The reply is in the affirmative. 

(b) In September 1922. 
(c) The question of publication is lltill under considerlltion . 
. (d)and(e). Tn view of the answer (!iven to part (r) of the question 

I hope that the Honourable Member will not press for an answer . 

. RECRmTMENT OF LABOUR FOR THE  TEA GARDENS IN ASSAM. 

2134. -Mr. Gaya Prasad Singh: (a) Will the Government be pleased 
to lay on the table a copy of the rules, if any, under which. recruitment of 
labour f{)r employment in the tea garden of Assam is conrltwtell , 

(b) How many depots have they got in India, and at what places ? 

The Honourable Mr. A. O. Ohatterjee: (a) The provisions l i l~ 

to the recruitment of labour for the Assam Tea Gardens are (lontained in 
the Assam. Labour and Emigration Act, 1901, as snbscquently amended 
and subject to modificatiollE! contained in notifications. The only form of 
recruitment now permitted is by garden-sardars duly accredited to licensed 
local Agents. No rules have been issul'd by the Goverrunent of India in 
this connection, but a number of rules have bl'en published hy the local 
Governments. 

(b) Government maintain no depots for recrui tment. . Officers for the 
protection of emigrants are stationed at Calcutta, Goalundo, Naihati, 
Asansol and Kharagpur in Bengal, and at Dhubri, Gauhati, Tezpur and 
Dibrugarh in AJsaIn. 

PURCHASE OF GoVERNMENT STORJ:8 FROM THE UNITED KINGDOM. 

2135. *Mr. X. O. lfeogy: (a) Has the attention of Govc1'llment becn 
drawn to an artie·le by Mr. Harold Cox reprinted in the Statesman 
of the 12th August 1924 on the topic of British trade with India T 

(b) Will Government be pleased 10 stlite whether the figure of 
£8,600,000 a year as against £7,000,000 before the war mentioned by Mr. 
Harold Cox as the purchases by India from the United Kingdom includcs 
orders for Government stores for Government and public bodies as well 
as for plant, equipment and other items on capital account T  • 

(c) Will Government be pleased to lay on the table a statement of 
the 'value or the orders placed in the United Kingdom for stores for Gov-
ernment and public bodies including railways as well as for plant, ete. 
on capital aecount for the last five years! ' 
. (d) Will Government be pleased to state the. amOlmt of purclJases 

of supplies during the last year for which complete accountR aI'"e ~ il
able f  . . .. 

(e). Will Government be pleased to state whether the Armr I)/lpart-
ment has got any inspection offieer,& 'With expert knowledO'e 0 it"ms to 
be purchased T .. . l"'" 
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. <I) Will Govetnment be i l ~  to lay on the table an1 orde!, il ~ 
eular or enl':-espnndence on the 'subJect of purchase of stores III IndIa and 
from the Stnres Department by ('1) Rtnte-wotked and (b) State-owned 
Railways f 

(y) When do Government expect action to be taken on the matter 
of stores policy and with regard to the passing IYf all indents thJooug'h the 
Indian Stores DepaJ'ltment, so far as the purchases f6r railways ~ con-
~  , . 

(11) Will Government be pleased to state what facilities ,haye" 
individual officers for purchases for railways for inSpection, testing or 
special knowledge of the articles which they are ~  _to purchase 7 

The Honourable Mr. A. C. Chatterjee: (a) Government have seen 
the article referred to. ' 

(b) The figurlls' mentioned by Mr. Harold Cox in the article 
referred to are £R6,OOO,OOO and £70,000,000 anfinot £8,600,000 and 
£7,000,000, as stated by the Hono\11'able Member. The figure £10,000,000 
does not include the value of Government stores. The figure £86,000,000, 
, .. hich relates' tot"he year 1923, probably does, ~  it is' notp08sible ·to 
Yerify this as the Statement of the Trade of tne United Kingdom lor 
1923, from which Mr, Harold Cox has apparently quoted, has not yet 
been receiyed. The total imports of merchandise from the United 
Kingdom in 19~  including the value of Government stores wOl'ks out 
to £87,000.000 at RH. 15=£1. 

(c) Information in the exact form required by tbe Honourabre 
~ l  is not l'I\'ailable, but his attention is invited to pages 73-76 of 
tlH' HOJlle Accoul1tt; of the Government of India for the year 1922-23, 
the latest available (a copy of which is in the Library) which gives a 
:-;nmmary of payments made during that year for stores procured through 
the High i~ i l  for shipment to India bY.the Central Govern-
ment and the different provincial Governments. The Statement in-
eludes expenditure on stores not cbarged to revenue. Similar figures 
for previous years are given in tbe Home Accounts of each year, copies 
of which are not available in the Library but will be lent to the Honour-
able :Member if he so desires. 

(d) At; already stated, information in the exact from required by 
the Honourable Member is not available. As regards value  of stores 
obtained through the High Commissioner the Hon'ourable Member's 
attention is again invited to the Home Accounts for the ~  1922-23. 
The value of purchases malIc in India during that year by the Central 
Government including State Railwa.ys and the provincial Governments 
amollnts to Rs. 11,28,65,000. As explained by me on the 4th Feb-
ruary 1924, in reply to question No. 88 by Mr. Jinnah, these figures do 
not include the value of certain classes of purchases. 

(e) The reply is in the affirmative. 
(j) In their letter N(J 1644-8., dated the 28th May 1924 the Railway 

~  addressed the State-worked railways, impreesing on them the 
Importance of carrying out the policy laid dawn in the new Stores 
~  Rules, a copy of which i'l available in the Library. '!'he Railway 
~  also Rem copies of the new rules to the Agents of Company-worked 
ra.llwaJ:s. The Board have no doubt that the policy of the Government 

NOf InciIa will he given full effect to on those railways. In their lettt'lr 
o. 2574-8., datedtbe 18th August 19M, the Bailw'8y Board dr". the 
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attention of the State-worked railways and also the East Indiau IWd Great 
Indian Peninsula Railways to the desirability of making greater use of the 
1ndian Stores Department in. respect of the inspection and pUl'<iliase of 
certain classes of stores. Copies of the communications referred to are 
laid on the table. 

VI) Copies of all English indents are lOent by State-worked railway!> 
to the Indian Stores Department, who udvise the railway!> concerned regard-
ing any articles included in their English PIdent.; wll:;;;; ~ llluuufac-
tured in India and can suitably be purchased here. Company-worked 
i'ailways, in accordance with the terms of their contracts with the 
Secretary of /State for India in Council, make their own arrangements 
for the purchase of stores. 

The action taken by the Railway Board, which will be clear  from 
the letters addressed to Agents of State Railways, and to the Agents 
of the East Indian and Great Indian Peninsula Railways, dated the 
18th of AUgWit 19i4, to which I have just referred, will, the Govern-
ment of India feel sure, lead to a considerable expansion of the prac-
tice of utilising the services of the Indian S.;ores Department for, the 
purchase of railway stores. 

(h) In a large number of cases the purchasing officer has all neces-
sary facilities for inspecting and testing articles purchased in India 
for railways, and, where necessary or advisable, he is able to enlist 
the service!> of the Inspection Branch of the Indian Stores Department. 
Where '>pecial knowledge or experience i:; required, the purch&l>ing 
officer Cl1n, anti always does get the advice of the departmental officers 
who are concerned in the use of the article. 

Letter from tlwl Secretary, BaitJDay Board, to the Agl1/tt, North Weater'll., Ov.dh and 
BoIiiU;lwlld, alld Eastern Be'ugal Bailway; the EngiflUr-in-Chlef, tile Central. 
I1Kliall Coalfieldll. Bailway, Dellli (New Capital) Ba&lway Worb Scheme, and 
N ajangud Tellicherry Bailway, N 0_ 1644-S., dated Simla, the ':8th May 1924. 

I am directed to forward for your infol'mation and eareful observance a copy of 
the Government of India's Reaolution No_ 8_-217, dated the 6th May 1924, in the 
Department of Industries and Labour with its enclosure, promulgating the rules *hich 
will henceforth reg_late the purchase of stores for thepublie service_ I am to impress 
upon you the importance which the Government of India attach to all oticers under 
your control carrying .out the policy laid down in the ~ l  to these rule.. The 
Railway Board desire that not only shall these rules be strIctly adhered to, but that 
all concerned shall be instrueted loyally to observe the poliey underlying them. 

Letter from the St;cretary, Bailway Board, to the Agent, East Indian, Bengal Nagpur, 
Madras and Southern Mahrattllt, South Indian, Great Indian Pe1linnla, Bomb." 
Baroda and Central India,  Bengal and North Western, Bohilklwnd aJw:l Kuma01f, 
Assam Be/lgal and BUNlla Bailways, No_ 16 H-8., dated Simla, the teSth May 
132/. 

1 am directed to forward a copy of the Government of India's Resolution No, 
8_-217, dated the 6th May 1024, in the Department of lndulltries and Labour, with 
its enclosurell, promulgating the rules which will hllnceforth regulate the purchase of 
stores for t'he public service, I am to ask you to i ~ .IL, copy of. the . BellOlu-
. tion and tke rules. to YO\1r Hom.e Board. ,The il ~ ~ 'f8ll1 cQB,tident ~~ the 
JiHuDUlIBoor4 will 'reeopiiJeithm the polipY 'laid'dowJ!."lh these new' rules has been 
-.d..eijbe.. ra .. ~  .,ad .. Ollte. d'I11.. tJ tbe ... Governm. 'en. to. f I. I:U.lia •.... and that We" will realiaethe Ileee."ty 
1 ~ ~  ~  1 i ~ gi'lleD flln 1 ~  Aln.".. railwa,.' . ., . .,/ 
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Letter [rom tile Secretary, RailwilY Department (Railway Board), Simla, to the 4ge1l", 
N(I'I'tll.WeBteNI, OMh tmdllohillUulttd, lind ElI6tern BtlfIgal BoilfDGJ, No. i!5U-8., 
acHed t.hts 18th 4:vguat l!JJU. • 

I am directed to invite your referou.ee to m.,. letter No. 1644-S., dated 28th May 
1924, forwarding with remarks a copy of the GOVMmment of India's Be8olution in 
the Departmcnt of IndU8tri611 and LaboQr No. 8_-217, dated 6th May 1924, and to 
say that the Railway Roard have for IIOme time past been cODBidering how, without 
dcrogating from the responsibility of the Agents of railway adminiBtratioDB for the 
efficient and eeonomieal management of the,.railway sYstems in their charge, a greater 
use thau at prescnt can be madcof the facilities which the Indian stores Department 
arc now ill a position to oder for the inspection, test and purchase of railway stores., 
The actual facilities, whkh the lndiall Stores Department ean DOW provide are 
summarised in thc 1I,DD1lXlln: to thiB letter_ 

2. I alll to refer fim to the question of purchallQ_ The Indian Stores Department 
make at present a el!nigc of one per eent. on the cost of articles pnr.chasl.'Cl by them. 
Blit you will readily realise that a widespread orglUlisation may, from their intimate 
acquaintanee with a, large range of markets, and the ability to place ordera in ~1  

which their position as buying agents for many departmenb; and Provincial Govem-
urents gives them, be in 11 position to obtain morc favourable quotations, eapeciany 
for certain dassel:! of stores, thun any individual nlilway can be, and that the resultant 

~  may more than offset, thc commission now charged by the Stores Department, 
the amount of which may p08l:libly be recowsidered in the near future_ The Railway 
Board, therefore, wiah you to make the fullest use fi the Indian stores Department 
as a purchasing agency in all cases in which you conaider that their services can 
adVll.Dtageously be utilised and in which pureha8e in India is permiaeible under the 
storetl rules; and, while they leave the cla_ of IItcnes to be ~ i  thiB WILy 
entirely to your discretion and have no desire to limit them, they would BUggest that 
indents. might with llpecial advantage bepJaeed with tile' Indian Sto.-Department 
for suuh of. the follov.-ing artic1ee as you IIIlQ' require: 

Textiles. 
Cement. 
Leather. 
Lubricating and other oils, and turpentine_ 
Ropes and cordage. 
Chemicals (AcidB and coal tar, etc.). 
Hides. 
Iron wire. 
Cast iron pipilqf specials IUld fittings. 
Dogspikes aDd fiBb-boltll and nutll. 
CreOllote. 
, Bearing plate and eharis. 
Cast iron and Ilteelslll6pel8. 
BuiWiDgroofBUd steel lItructures uaually pllreballed in India. 
Poillta and erosGll&'II. 

I am to explain ill this cOllDcction that the Stores Department effee·t their purehases 
in accordance with stril·t speciJicalioUB ill rfflery caae ill whjdl the preecriptioa of a 
specific'ation is considered to be advisable_They are preparetl to act on Bpeemcations 
dral'fD up by the railwa.y administrations, and not to depart from them in any 
material respect without the coneurrencc of the latter; or, when them are no r:ailway 
specifications, to draw up specifications themsclves in consultation, if need be, with 
the railway adminiBtratioD8.Morco,oer, it is tile establiBhed praetiee of the depart-
111 ~  to refrain hom placintt un ordnfor stores in GI.868 in which 'the amuunt of the 
most suitable wnlter apprecIably exceeds tho indentor's estiJuate of east without tile 
prior approval of the indentor_ 

The &ilway Bo:&rd understand that a tcpreaentalive of the Indian Stores Depart-
JUent proposes shortly to visit you in order to Bee in what directions the Stores 
DepJlrtmcnt can assist you, andalBo to aeeertain the extent to wllieb you are likely 
"J piul'e indents with that Deportment. '. . 

3. The &ilway Hoard ar& aworo that the foeilities for iWlpeetion aud tot"!ft prnvidro 
by the .I.u,dian l:ltoros ~  .4re to a eonaiderable extent utilised by you, but they 
feel that still greater .lIJle ~i  DOfIIINy,J)e. il9 I ~ I  ~ ~  NPptWII,·tQ,tlI,em 
that in functioJ1l"·of·"thiB":iUl.Jlre:)--.. .. I ~  ~~ .. 'orpnlllliUon 'shoUld have ~ 
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advaatages over a number of smaller organisations. It operates in a wider field, it 
can specialise to a greater extent in the distribution of its inspeetion werk, and can 
concentrate and employ more ~  methods for the testing of materials. In any 
event, YOU will no doubt agree that all artieles purchased  by you through the Indu..n 
Stores Department should be inspeeted and tested by them. 

Letter from the Secretary, Railway Depal·tfn6t1t (Railway Boord), 8i.mla, to the Agent, 
East Indian Railway, Great Indwm Peni7l8uW Railway, No. 2574-8., dated the 18th 
Augmt 1924. 

I am directed to forward a copy of a letter No. 2574-8., dated 18th August 1924, 
whieh has been addressed to the Agents of State-managed il ~  asking them to 
make UBe of the Indian Stores Department for the inspection, test and purchase of 
railway stores in all cases :fn which they cOllBider that they can advantageously do 80. 
I am to request that if you see no objection you will utilise the sen-ices of the Indian 
8tores Department in the s.'1me manner; and to say that the Railway Board under-
stand that a representative of the department proposell shortly to visit you in order 
ttl see in what llirectiollB it can assist you, and also to aeeertain the extent to which 
yon are likely ttl place indents with the department. 

WITHDRAWAL OF THE ONE-RUPEE NOTE FROM CIRcrLATION. 

2136. ';'Mr. K. C. Neogy : WIll Goyernment be pleased to state when 
they are going to. withdraw the one-rupee note from circulation T 

The Honourable SU Baail Blackett: I would invite a reference to 
the Controller of the Currency's press communique, dated 26th August 
1924, on the subject. The issue of the one.rupee notes will, in accord-
ance with that communique, cea!>e in the current month, but it is not 
proposed to take any special steps to withdraw from circulation th.ose 
notes which remain outstanding. 

IMPOSITION OF OF}'a:'fTlNG DUTIES. 

2137. -Mr. K. O. Neogy: (A) Will Government be l ~ to state if 
any application hal) been made ~  Government for the imposition of o)T-
setting duties as provided in the Indian Tariff Act to make up the lli.trer-
ence between the market price and the standard price of RH. 180 pel' ton 
fixed by the Tariff Board' (B) Will Government be pleased to l'.tate 
what action they have taken on this application T (C) Have Govern-
ment any information as to the ruling market prices for various item!! 
!>cheduled in the Indian Tariff Act 7 If so, will they be pleased to lay 
on the table a statement indicating in each case the difference from the 
!>tandard price fixed by the Tariff Board T 

The Bono:trable Sir Charles Innes: (a) Yes. 
(b) ~ ':lovernment are in communication with the applicants 

on the subject. 
(c) A' satement showing the latest information available was laid 

on the table in reply to Diwan Bahadur M. Ramachandra Rao's ques-
tion No. 1852_ 

INTRODUCT!ON OF A REVISED FORM OF RAILWAY RISK NOTES. 

2138. f.'Mr. It. O. Neogy :' (A) Will Government be pleased to state 
whether they are aware of the dissatisfaction in thE' country with regard 
to the liability of railways for goods carried to the consignors even after 
the recent amendment in the Railway Risk Notes T (B) Will Government 
be pleal!ed to state ,,'hat ~ i  they.propose to take thereon? 
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Mr. O. D. M. Hindley: (a) The reply is in the negative. 

(b) Tllf' revised form8, as recommended by the Risk Notes Revision 
Committee and drawn up by ~ legal advisers, will be intro-
duced on 1st October 1924. Until sufficient experience of the effect of 
the revised forms has been gained, Government do not propose to take 
any action. 

ES'I'lBLISHMENT OF A RATES TRIBUNAL. 

2139. -Mr. ]t. C. Neogy: Will Government be pleased to state what 
progress has been made in the consideration of the question of the establish-
ment of a Rates Tribunal recommended by the Acworth Committee 1 

Mr. C. D. M. Hindley: Government have forwarded their proposals 
to the Secretary of State, whose reply is awaited. 

MEMORANDA PRESENTED BY THE INDIAN COLONIES COMMITTEE TO HIS 
MAJESTY'S GOVERNMENT. 

2140. *Mr. K. C. Neogy : Will Government be pleased to lay on the 
table a copy of the MelJ!orandum presented by the Indian Colonies Com-
mittee to His Majesty's Government' 

Mr. J. W. Bhore: .As the Honourable Member i~ aware 
the matters touched upon by the Colonies Committee are with, the excep-
tion uf the Immigration Ordinance still live issues and Go,ernment 
regret that they are unable to lay on the table copies of the Memoranda 
presented by the Committee to the Right Honourable the Seeretary of 
State for the Colonies. Later on it is hoped it may be possihle to ~i  

effect to his sllggestion. 

GRIEVANCES OF INDIANS IN RESPECT OF THE HIGHLANDS AND FRANCHISE IN 

KENYA. 
• 

2141. *Mr. :It. O. lfeogy: 'With reference to the statement recently 
made by Mr. Thomas in the House of Commons on the Kenya question, 
what further steps do Government propose to ta,ke to remedy the grilt-
vances of bdians in respect of the Highlands and franchise in Kenya t 

Mr. J. W. Bhore: The attention of the Houcurable 
Member is invited to the reply giyen to pnrt (c) of Dr. H. S. Gour's 
question No. 2016. 

l1EPRESENTATION OF INDIAN VIEWS BEFORE THE ORMSBy-GoRE AND THE 

SOUTHBOROTJGR COMMITTEES. 

2142. -Mr. K. C. Neogy :-What steps do Government propose to tak-e 
for l ~ li i  (,f Indian views before the Ormsby-Gore ·Committee 
now touring in East Africa, and the Southbol'Qugh Committee attached to 
the Coloniftl Office , 

Mr. J. W. Bhore: The Government of India are now in eommuniea-
tion with the Secretary of State for India on the $ubjeet, • 

Diwu Bahacblr T. RaJlg8Charia.r = Do the Government realise ille 
urge:ney of the quet'ltion, &ad will tlt.ey pNS8 the Seeretary of State for 
a reply' . . 

L237LA , .. ,'., D .I 
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Mr. J. W. Bhore :  I can assure the Honourable Member that the 
Government fully realise the prgency of the matter. 

APPEALS OF THE EMPLOYEES OF THE EASTERN BENGAL RAILWAY AGAINST 

THE ORDERS OF DISTRICT OFFICERS. 

2143. -Mr. Ii. M. Joshi: Will Government be pleased to state 
whetller they are aware that the Agent of the EKstern Bengal Railway 
has issued orders by Notification No. 749 published in Weekly GazettIJ 
No. 25 of lfi23, that ~ would refuse to entertain appeals preferred by 
the employees of the E. B. Railway against the District Officers 7 If the 
reply be in the affirmaiive, will they be pleased to state wl,ether such 
orders are in consonance with the spirit of Rule 4 of Section 298, Chapter 
IV of State Railway O ~  Line Code, Vol. 2 ~ 

Mr. C. D. M. Hindley: Gowrnment have sent the Honourable 
Member's question to the Agent for remarks. 

QUARTERS OF" OFFICERS OF THE EAST>:RN BENGAL RAILWAY AT ALIPORE. 

2144. eoMr. N. M. Joshi: Will Government be pleased to state 
whether they are aware that the officers of the E. B. Railway have recently 
been aecolllJY1odated in Ii. flat called Alipur Officers' Flat at a cost of 
iLbout twelve lacs of rupees T If the answer be in the af!lrmative, will 
they be pleased to state why the demand for quarters for subordinate sta. 
were overlooked ! 

-Mr. C. D .•. Hindley: Government have sanctioned a scheme f-or 
providing quarters for the Eastern Bengal Railway officers at Alipore, 
but they have not overlooked the demand for subordinates' quarters, for 
which 13 very large sum has been sanctioned in the past two years. 

RECRUITMENT OF INI;\IAK ASSISTANT STATION MASTERS FOR SPECIAL CLASS 

STATION ON THE EASTERN BENGAL RAILWAY. 

2145. *Mr. N. M. Joshi: (a) Will Government be pleased to state 
if assistant station masters on the higher scale (Rs. 220 to Rs. 330) ~ 

been recruited for any special clas,> stations on the E. B. Railway Y 
(b) If ~O  will Goyt'rnment be pleased to state if any Indians have 

been recruitt'd' If nut. why not . 

. Mr. C. D .•. Hindley: (a) Yes. 
(b) So far as known no Indians have yet been appointed to these 

posts Lecause no suitable Indian candidates were available. Special 
arl1angements have, however, been made ,to train men of better edu-
cational qpalifications with the idea of fitting them for these higher posts. 

APPoINTMENT OF TWO ANaLO-INDI.\NS AS GUARDS ON THE EASTERN BENGAL 

RAILWAY IN PREFERENCE TO QUALIFIED INDIANS ALREADY IN THE SERVICE. 

2146. -Mr. N. M. Joshi: (a) Are Government aware that the District 
Traffic S ~  Lalmonirhat, of the E. B. Ra,ilway, has recently 

i ~ two Anglo-Indians as Guards on Re. 100, i.e., the maximum pay 
. of tne Class" A ", in preference to many senior Indians who are in ser-
vice and pasHed the examination over two years ago 7 

(b) If i;he answer to (a) be in the affirmative, will they be pleased to 
st;ate if the action of the District Traffic Superintendent, Lalmonirhat, was 
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in O lO ~  with the Standing Ord;rs regulating the appointments and 
promotions 1 If not, will they ,be furthJ!r pleased to state what action 
was taken in this matter T • 

Mr. O. D. M. Hindley: The ,Government have no information. 
They presume that the aggrieved party if any will appeal to the Head 
of its Department. 

EUHOPE.\N, ANGLO-Iz..'DIAN A:r-."D I!Ii""DIAN CHARGEMEN IN THE EAsT1:RN 

. BENGAL RAll.w_,-y \VORKSHOPS. 

2147. ·Mr. N. M. Joshi: Will Government be pleased to state 
how many Indians, Anglo-Indians and Europeans are employed as Charge-
men in the B. B. Rail"-.IlY Workshops , 

Mr. O. D. 111. Hindley: According to the latest information available 
there are 5 Indians an4 31 Anglo-Indians and Europeans employed as 
Chargemen on the Eastern ~l l R.ailwBY. 

ALLEGED ASSAULT BY MR. GASPER, Loco. FOREMaN, KATIHAB, ON PHOOL 
~IO A A  PUMPING DRIVER, KATIHAR. 

2148. *Mr. N. M. Joshi: Will ~  be pleased to state w!J.ether 
they are aware that one Mr. Gasper, Loco. Foreman. Katihar, assaulted 
one Phool Mohammad, Pumping Driver, Katihar, and when the latter 
wanted to see the Medical Officer, Katihar, the Loco. Foreman -sent 
a lettrr to lilt' Medical Officer, Katihar, requesting him not to give him 
unfit certificate' If n.)t. will they be pleased to inquire into the matter 
and communicate the ~ l  of their inquiry to the House' 

Mr. O. D. M. Buidley : From information received from the Agent, 
Eastern Bengal Railway, it appears that the 'allegations of assault 
referred to were made but were found to be without foundation. No 
request was made to thc M.,dic"i Officer. Katihur. to refuse unfit certi-
ficate to Phool Mohammed. The man was examined bv the .medieal 
officer and found fit. Subsequelltly he absented himself ~  was there-
fore discharged from service. 

Mr. Ama.r Nath Dutt : Is it a fact that Phool Mohammad attp.nded 
the local hospital and produced a ~ i l certificate from the local doctor 
which was not accepted by the Loco. Foreman Y 

Mr. O. D. 111. Hindley: I must ask for notice of that question. I 
have not the information with me. 

PROMOTION OF INDIAN STATION A~TE il TO STATION SUPERINTENDENTS AND 
TRAFFIC INSPECTORS ON THE EASTERN BENGAL RA,JLWAY. 

2149. *Mr. N. 111. J08hi: Will Government be pleased to state 
whether the E. B. Railway authorities have so far selected anyone mill 
the Indian station masters list for promotion to the posts of Station 
Superintenitents and 'j'raffic Inspectors in that Railway' If so, how 
many such selections ~  so far been made' If not, why not , 

Mr. O. D. 111. Hindley: Full information on this subject has already 

12 Noo:i. 
been communiCfted to the Honourable Member in 
reply to his question of 11th June 1924. A copy of the 

-
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letter to the Honourable Member is laid on the table. 

Letter from the. Secretary to the Goternment" of India. Railway Department (Railway 
Board), to N. M. Jos/li, Esq., M.L.A., ·No. 674-E., dated Simla, the tlst Juns 
19~  

PROMOTION OF INDIAN TRAFFIC STAFF. 

With reference to the reply given to question ~  1 ~ in the .Legisl1l.th"e A ~ l  
on the 11th .June 1924, I am directed to state that no Indlan StatIon Master, Asslstant 
Station Muster or Guard of the Eastern Bengal Railway has been directly promoted 
to the ~  of Traffic Inspector, Transportation Inspector, Cl:1ims Inspector or Assistant 
Traffic Superintendent, the reason being that until recently the mell taking up these 
appointments were not generally speaking suitable for the higher posts referred ~ 

owing to insufficient education and inability to control others_ 

I am however to add that Indian Office derks, Shed Inspectors and Assistant 
'Goods Supervisors of the Eastern Bengal Rmlway ha'l"e been appointed a9 Traffic 
Inspectors, Claims Inspectors and Outstanding Illspectors and that one Indian Traffic 
Inspector and one Indian derk ha'l"e been appointed Assistant Traffic Superintendents 
in the Loeal Traffic Service" 

, 01:. 

PROMOTION OF TIE\"ERTED GUARDS ON THE EASTERN BENGAL RAILWAY. 

2150" ·Mr. N. M. Joshi: (a) Will Government be pleased to state 
whether they are aware that some of the Indian guards in the E. B. Rail-
way were reverted from " B  " class to "  A  " class ow.ing to retrenchment , 

(b) 1'1' so, will they state whether these retired guards are entitled 
to promotion to the " B  " class when any vacancies occur in that class , 

«(;) If 1 he answer ';0 (b) be in the affirmative, will Government aBo 
be plf:ased to state how many vacancies in the " B  " class occurred durine 
the year 1923 and how many of them were given to the reverted 
guards referred to in ('a) above' 

Mr. C. D. II. BiD,dley: (a), (b) and (c). Government have no in-
formation and are unwilling to call for reports in a minor matter of this 
sort which must be left to the discretion of the Agent to decide. 

~ A ES GRANTED TO STAFF OF TIT'! EASTERN BENGAL RAILWAY FOB 
WORKING ON SlNDAYS AND HOLIDAYS. 

2151. ·Mr. N. II. Joshi: With reference to the reply given by 
the Chief Commissioner of Railways to question No. 1214, Part (c) and 
(d) ,of the Legislative Assembly, dated the 4th June 1924, will Govern-
ment be pleased to state if S.undays are considered as general holidays for 
all employees or are treated specifically as Christian holidays? If the 
former, how are the European drivers entitled to extra pay if required 
to ~  01& Sundays , 

(b) Will they be pleased to state if the Indian Running Staft' of the 
Traffic Department of the E. B. Railway also draw extra allowance for 
working on Sundays likl:' that of European and Anglo-Indian Guards' 

(I') WIll Governml'nt be pleased to state whether the European and 
An(l:lo-IDdian drivers of the State Railways generally draw extra pay for 
52 S.undays and 7 Christian holidays and the Indian drivers of the State 
Rr.ihnl;n; draw extra }lay only for 2 Muhammadan and 3 Hindu Holi-
days' ~ so, why are not Indian drivers given pay for 52 Slmdays , 

(d) Win they also state if taey are prepared to FeOOmmend to all 
theBaitway authorities to extend the pme privileges in respeet of ,xtra 
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pay to the Indian driver:; as are enjoyed by the European and Anglo-
Indian'drivers T If not, why not T . ~ 

(e) Will Government be pleased to state whether it i,s a practice 
that the .Agents of the State Railways have to nominate every year a 
eeri;ain number out of the subordinate staff for promotion to Superiol' 
(Traffic) rank T 

(f) If so, will they be pleased to state how many such nominations 
were made by thc Agent of the E. B. Railway during 1922, 19 ~ 1924 
and llOw many of then. were Indians, Anglo-Indians and Europeans T 

Mr. C. D. M. Hindley:· (a) Sundays are classified as general holi-
days. The day is primarily a Chriortian holiday snd for working on this 
day European ~i  staff have hitherto drawn an allowance. 

(b) The allowance is dra\\D by Indian guards but not by Indians in 
the LocomotiYe staff of the Eastern Bengal Railway. 

(c) (}overnment have not got information as regarWi the local practice 
()n all State lines, but speaki.ng generally Europeans usually draw extra 
pay when working On Sundays, Christmas Day, Good Friday and the 
King's Birthday. On the Eastern Bengal Railway apart from, the dis-• 
tinction referred to in (b) above Hindu and ~I  emf loyees 
respectively get the allowance when working on seventeen of their 
gazetted holidays. . 

(d) The whole of this. question is at present under consideration. 

(e) No. 

(f) Does not arise. 

Mr. Amar Hath Dutt : As holidays are granted to Christians on 
Sundays, will the Government consider the desirability of granting holi-
days to Hindus on Thursdays and to Muhammadans on Fridays' 

1Ir. O. D. M. Hindley: The Honourable gentleman, Sir, in puttblg 
this question, has revealed the difficulties attendant upon this most trouble-
soone problem. I have already said the matter is under the consideration 
of the Government. 

Khan Bahadur W. M. Bussanally : lIay I ask if Muhammadans are 
allowed extra all"owances when they work on Fridays, which is their 
·8abbath' 

Mr. C. D. M. Hindley: I have already answered that question. 

WORKING HOURS OF THE TRAFFIC A~  TRANSPOltT STAFF ON INDIAN RAn,-
WAYS • 

. 2]52. *Mr. N .... JOIIIi: (a) With reference to the reply given by the 
Chief Commissionf'r of Railways to question No. 1236, asked on the 4th 
June 1924. on the ~  of the workiQ honrs· of the TraiBe RDd TraJiI. 
port Staff on Indian Raliways, will Government he pleased to state 
whether it is not II fact that eYen at important transhipment stations such 
M Naihati, Santttbar, Parbatipnr, Silignri, LlUmonh'hat, KhUlna, the 
h'f1nshipment staff have actually to work ·for 12 bonn 01' eV'eU mare .• 
day without extra allowance or rp.muneration of any kind , 
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(b) Will they be pleased to state whether they intend to make any 
l ~i i  for extra allowance for extra work referred to in (a) above' 
If not, will they enforce the 8 hours a day or the 60 hours a week rule as 
already appro"Yed and accepted-by the 6-overnment of India T 

Mr. C. D. M. Hindley: Government have not the information, but 
are making inquiries. 

E I~IO  OF PAY OF THE CIVILIAN CLERKS IN THE NORTH WEST 

FRONTIER PROVINCE. 

2153. *Mr. N. M. Joshi: (a) With reference to the reply given by' 
Mr. E. B. Howell to question No. 857 in the Legislative Assembly on the 
17th March 1924, will Government be pleased to state whether the 
inquiries by the Punjab Government fon'shadowed therein have since been 
completed! If so, do Government now propose to level up the grading 
of the N. W. F. P. civilian clerks of Districts and Headquarters Offices 
according to th.e Punjab clerical grades of corresponding offices 7 

(b) If the answer to (a) above be in the affirmative, do Government 
• propose to give retrospective effect to the revision inasmuch as the existing 
rates of pay were introduced in the Punjab over four years ago during 
which period the No W. F. P. clerks have been serving on reduced pay T 

(c) Will Goyernment be p1eased to state the reasons why the question 
of the revision of pay of the N. 'V. F. civilian clerks which has been 
under consideration since October 1920, has been delayed so long ? 

(d) Will they al!:o state whether ~  will consider, at the time of 
sanctioning the revision, the i ili ~  of giying retrospective eJl'ect to 
the revision in view of the delay caused in sanctioning it ? 

(e) Will Goyernment be pleased to state whether it is a fact that a 
differential treatment was given to a number of clerks in the N. W. F. 
Province by allowing the Irrigation clerks of the same Province revision 
of pay with effect from the 1st March 1923 and not granting the remaining 
clerk!' revised pay with effect from the same date ? 

Mr. Denys Bray: (a) It is understood that a report has ~  sub-
mitted to the Punjab GovernJD.ent whose orders are awaited. 

(") Does not arise. 

(c) The chief reason is that finality has not yet been ~  over 
the Punjab rates. 

(d) Yes, but this must not, of course, be taken as a promise that the 
result will be favourable. 

(e) The Honourable Member's attention is invited ,to the reply 
given on the 24th March 1924 to his question No. 1042. 

GRANT 011' COMPENSATORY ALLoWANOE TO THE POSTAL STAlI'lI' AT DHARAlrI-

SAI,A. 

2154. "'Lala Bans Raj : Are the Government aware that since 1st 
April 1922 the civil servants of Dharamsala arE'! getting compensatol"Y 
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IIHowance while the pc::.tal servants are not. If so, will the Government 
be pleased to state why the honest pOl'tal servants are deprived of this 
allowanc\; , . . 

The  Honourable Mr. A. O. Ohatterjee : The reply to the first part 
of the question is in the affirmative. With respect to the second part, the 
questIOn had been recently considered by me and in view of all the circum-
stances I came to the conclusion that no compensatory allowance was 
justified in the case of the postal staff at Dharamsala. 

UNSTARRED QUESTIONS AND ANSWERS. 

SUPERINTENDENTS OF POST OFFICES. 

350. Dr. K. G. Lohokare : (a) How many persons werc given per-
mission to appear at the Departmental examination for Superintendents 
of Posts during the last seven years 1 

(b) Of these how many were from the subordinate service and how 
many were direct recruits T 

(c) How many of these selections from the subordinate service were 
persons who had serwd as camp clerks tD the Heads of Offices in the 
Department T 

(d) Is it a fact that the post of a camp clerk is a special one not 
being on the general time-scale list T 

(e) In recommending .a subordinate for permission to appear at the 
Departmental examination for Superintendents are there any rules regard-
ing service, educational qualifications, competency, etc., ~  which the merits 
of the subordinates are to be judged, so that the process of selection woul<! 
at least take up persons of a certain standard T 

(f) Is it a fact that in this process of selection this year, claims of 
Inl!lJlectors of good capability, graduates with good service, and other 
capable persons were overlooked in preference to persons who were or are 
camp clerks T 

(g) What educational qualifications, peried of service, otherwise than 
as camp clerks, or any special capability do those persons who have been 
permitted this year hold f 

(h) Do Government propose to see that some rules regarding thia 
lIelection are laid down in order that selection may not amount to 
favouritism f 

Mr. B. A. J5ama: (a) 133. 
(b) 44 and 89, I'espectively. 

(c) 1 in 1918, 1 in 1919, and 2 in 1924. 

Cd) No. The  post of camp clerk is filled from the gener!ll cadre of 
administrative offices. 

(e) No definite rules have been la:(l down either as ~ 1  length 
of service or educational qualifications. Ordinarily official" are not 
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nominated for the examination if their age exceeds 31 years. Those sub-
ordinates are recommendeJ WilW!>l' past work and conduct is such that they 
appear likely to make efficient executive officeril. 
(I) No. 
(g) Of the two camp cl.lr1:., nominated, one is a graduate. Neither 

has any service except as a camp clerk. 
(h) The proposal will recei"e consideration. 

PURCHASE OF LOCOMOTll'ES FOR THE RAILWAYS. 

351. Mr. W. S. J. Willson: (a) Were tenders called for in India for 
the 37 locomotives recently purchased ; 

(b \ Does the purchase of ~ hese 37 loeomotiyes come within the pur-
view of the Stores Rules ; 

(c) Does it form part of the Rs. 150 crores programme Y 

Mr. C. D .•. Hindley: (a) No. 
(b) The purchase of these locomotives does not come within the 

purview of the Stores Rules, but ther.e is nothing in the transaction which 
is opposed to the policy embodied in those rules. 

(c) Yes. 

MANUFACTURE OF STAMPS, STAMPED PAPER AND POSTAL STATIONERY Il( 

INDIA. 

352. Khan Ba.hadnr W. M. H1IS8anally : Will Government be pleased 
to state: 

(a) Whether stamps, stamped papers 'and postal stationery are 
to be manufactured in India, if so where and from what 
. date the work will commence ? 

~ Whether the existing five Central stamp depots at Calcutta, 
Bombay, Madras, Rangoon and Karachi will. be maintained 
for distribution of stamps as at present or the issue will be 
made at the place of manufacture f 

(c) Whether in ease of abolition of the Central depot, their establi'ih-
ment will also be abolished or' provided for locally or at the 
place of. manufacture , 

(d) Whether the establishment at the place oi manuiaemre will be 
under the control of the Central Government or the Pr0-
vincial Governmen1: respectively? 

'!he Honourable Sir Basil Blackett: (a) Yes. A press for the 
manufacture of stamps, etc" is i ~ .established at Nasik Road and it 
is hoped that it will be in working order hy ~  end of 1925 or the begin-
ning of 1926. ~ . 

(b) The matter is under considerati.on at preseht. 

( c) This will depend on the decision arrhed at on (b). 
(d) Under the control of the Central Governme·nt. 

COST 'OF PRESS FOR THE MANUFACTURES OF STAMPS, ETC., IN INDIA. 

353. Khan Bahadnr W. It .. HllIsanally: (a) What will be the MIl 
of the buildings and machinery 7 
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(b) What will be the cost of manufacture 7 

(c) What will be the yearly saving upon cost of imported stations 
from England f . .' 

The Honourable Sir Basil Blackett: (a) A rough estimate is as 
below: 

Rs. 
Buildings including drainage and water supply 17,07,000 
Machinery and equipment, about 10,00,000 
(b) The cost will fluctuate from time· to time with the price of 

paper. 

(c) No accurate figures can be giyen, but it is anticipated that the 
cost of manufacture in India will be substantinliy cheaper than the cost 
that is being paid to the present contractors in England. In this con-
nection the Honourable Member's attention is invited to paragraphs 81 
8Ild 82 of the Report by Colonel Willis and l,lr . .Ascoli. 

REDUCTION OF FARES ON RAILWAYS. , 
354. XhanBahadur W. M. Bussanally: (a) Is it a fact that the 

G. I. P. R. has reduced its passenger rates recently Y  . 

(b) What were the fares before; and ~ will they be' after tbe 
Peduction T 

(c) Do other Company -managed Railways intend reducing theiT 
fares f 

(d) Do Governmeut intend reducing the fares on State-managed 
Railways' If so, when and to what extent i 

Mr. O. D. II. Hindley: (a) No, but the Great Indian Peninsula 
Railway have notified a reduction in I and II class fares from 1st Octo-
ber, 1924. 

( b) The present and proposed fares are as follows : 

Present rate per Proposed rate 
CIaa9. Distance. mile. per mile. 

I 1-300milf'8 . . 30 pies . 24 pies. 
pltl8 

Over 300 miles 18 .. 16 .. 
II 1-300 miles .. 15 .. 12 

" 
plus 

Over 300 miles 9  "  9 '0 
(c) Government understa,nd. that the Bombay, Baroda and Central 

India and Madras and Soutiern Mahratta Railways are introducing 
similar reductions ~ -1st October, 1924. , 

(d) The proposed' ~ i i  of rates on the Great Indian Peninsula 
Railway will bring those rates to the level that now obtains on the North 
Westem and Oudh and Rohilkhand Railways. On the Eastern Bengal 
Railway the Agent is ·experimenting with concessions in return fares, but 
if experience shows that eyen with these concessions the existing fares are 
more than the traffic can bear, the question of reducing the rates will no 
doubt be carefully eonsidered. 

L231LA DI 
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.ALLEGED FRAUDS ON THE OUDH AND RoHILKHAND RAILWAY. 

355. Mr. M. K. Acha.rya : With reference to question No. 1381 of 
9th June 1924, and the reply thereto, will Government be pleased to state 
(1) whether in the case of the alleged fraud in the>, Stores Department 
which was then sub judice. judgment has since been delivered' (2) 
whether a brief summary may be laid on the table of the charges made 
and of the findings of the Court ? 

Mr. C. D. l'tI. Hindley: There are actually two cases. The Appellate 
Court delivered judgment in one a few days ago ; the other is still sub 
judice. 

A brief summarr of both cases will be sent to the Honourable Member 
. after judgment has "been delivered in the second case. 

ALLEGATIONS AGAINST KHAN BAHADUR M. A. KHAN, GOODS INSPECTOR, 
OVDH AND ROHILKHAND RAILWAY. 

356. Mr. M. K. Acharya : With reference to the answer given to tbe 
question 1381 of 9th JUlie 1924, will Government be pleased to state 
(1) whether -the notice of Government has been drawn to the points 
raised in pages 5, 6 and 7, of the Weekly Mazdoor of 23rd April 1924 f 
(2) whether it is a fact that a certain officer named Khan Bahadur M. A. 
Khan was allowed to hold the dual appointments of Goods Inspector and 
" D. T. S. Claims ~ (3) and if so, for what length of time and why' 
(4) what steps ~ been taken to inquire into the allegations made againat 
the said officer in the issue of the Weekly Mazdoor above referrerl to r 
(5) whether in a recent case before the Sessions Judge at Moradabad the 
Judge has passed severe strictures against the said officer? (6) whether 
one of the two assessors actually held that the cfficer was personally involved 
in the swindle before the Court Y 

Mr. C. D. M. Hindley: (1) Government have seen the pages referred 
to. 

(2) Yes, the officer named officiated as an A. T. S. and not D. T. S. 
in addition to his own duties of Goods Inspector. 

(3) l\:latters of this sort are left to the discretion of Agents, and Gov-
ernment have no information either in regard to the period or the reasons 
which rendered this arrangement necessary. 

(4) The allegations are substantively those made by Mr. Naidu 
referred to in the answer given to Maulvi Muhammad Yaqub on the 5th 
June, 1924. They were carefully investigated and proved to be false. 

(5) and (6). The Honourable Member does not state what case he 
refers to and Government have been unable to trace any reference to the 
officer in question. But this part of the question will be sent to the Agent 
for remarks. 

ALLEGATIONS AGAINST KHAN BAHADUR M. A., KHAN, GOODS INSPECTOR, 
OUDH AND RoHILKHAND RAILWAY. 

357. Mr. M. X. Acharya : With ~  to question 1253 of 5th 
June 1924 and the answer thereto, will the Government be pleased to state 
(1) whether it WIL'l against the self-same officer that charges of corruption 
were ~ by the late S. M. of Barabanki, for which the S. M. was dis-
missed T (2) whether Government will lay on the table a copy of the 
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charges made by the S. M. and of the "documentary ~ i  " on the 
strength of which the charges were held to be false departmentally T (3) 
wbether, .Government propose to call upon the said officer to vindicate hi& 
character in a Court of Law Y or (4) whether in the alternative, Govern-
ment propose to order an impartial inquiry by a Committee of tbis House 
into the many allegations that have appearcu in the Press against the ad-
ministration of the O. and R. Railway, and especially against certain 
officers thereof ? 

Mr. C. D. M. Hindley: (1) Yes, but as stated in the reply given to 
Maulvi Muhammad Yakub on the 5th June 1924, the station master wl;\& 
discbarged with a month's notice and not dismissed. 

(2) No. 
(3) and (4). The Honourable Member is referred to replies given to 

(5) and (6) of the question just answered. 

CASE OF GUARD :MONTROSE OF THE EAST h'DIAN RAILWAY. 

358. Mr. M. K. Acharya : Will the Government be pleased to ~ 

(a) whether a guard of the E. I. Railway named Montrose was prosecuted 
about a year ago for gross neglect of duty resulting in dea1h of a woman 
passenger; (b) whether he was convicted by the trying ~I i  ; (c) 
whether the conviction was upheld by the Sessions Judge and by 'the High 
Court; (d) whether the guard was helped by the Company all along to 
defend himself and in paying the fine ; (e) whether this has eo!:'t the Com-
pany more than Rs. 2,000 ; (f) whether, i.n spite of the conviction, the 
guard is still kept in service; and (g) whether the Railway Board bas 
sanctioned the contribution by the Company ? 

Mr. C. D. M. i l~  (a) Yes, but the guard in question was pro--
seeuted under section 101 of the Indian Railway Act and not for gross' 
neglect of duty as stated. 

(b) to (g). The replies are in the affirmative.-

AMALGAMATION OF THE GREAT INDIAN PENINSULA. AND EAST INDIAl¢ 

RAILWAYS. 

-359. Mr. N. C. Kelkar: (a) Is ita fact tbat a scheme is being for-
mulated by Government, of an amalgamation of the G. I. P. and E. I. 
Railways into a new company, with the object of handing 'Over the manage-
ment of the two State Railways into the hands of the new Company f 

(b) If so, will Government please give the information in their posses· 
sion regarding this scheme T 

Mr. C. D. M. Hindley: There is no such scheme. 

COST OF MACHINERY FOR THE SUKKUR BARRAGE. 

360. Mr. N. C. Ke1k&r: (a) Will Government state the cost of 
machinery which has been already purchased or ordered by the Bombay 
Government in connection with the Sukkur Barrage Scheme T 

(b) Will Government state whether this machinery was purchased 
or ol'oered through the Stores DepartmeJl.t of the Government of India t 

The Honourable Mr. A. O. Chatterjee: (a) The Government of 
India have no information. 



3616 LEGISLATIVE A.SSEMBLY. [17TH SEPT. 1924. 

(b) The value of m&!lhinery purchased by the Indian Stores Depart. 
ment up to date for the Lloyd Barrage and canals scheme is Rs. 6,67,000 
approximately. 

R..rn..wA.Y CONCESSIONS FOR MILITARY TRAFFIC. 

361. Mr. N. C. Kelkar: What is the total amount of the net financial 
concession made to the ili ~  Department in the year 1923 in respect 
of the transport of its troops on duty and animals and stores over the 
several Railways in India ~  the travelling of troops on leave or private 
business. or in other words the difference behveen the amounts that 
should baye been charged for i he aboYe item:; accurding to the standllrJ 
schedules or tariffs and the alilounts actually charged or received ? 

Mr. C. D. M. Hindley: No actual figures are procurable, but in their 
total effect it seems unlikely that rates for military traffic give any con-
cession over ordinary tariff ra,tes. For example in the year ]922-23 the 
average receipts per passenger vehicle mile on the North \Vestern, East 
Indian an4 Grel;1t Indian Peninsu.la Railways (three lines which may be 
taken, as suitable for ~  purpose of this comparison) were 67.7 p.ies 
against the military vehicle rate of 66 pies. During the same period 
the average receipts per goods yehicle mile on the same three railways 
were 51 pies against the military vehicle rate of 60 pies. 
In actual fact the rates for military tr:affic were not fixed in order 

to give any financial concession, but merely to simplify methods of pay-
JIlent, accounting and audit. 

POSTAL INSURANCE FUND. 

362. Mr. N. C. Kelkar: Will Government supply the information as 
to the mortality, interest, and the loading basis adopted at the three 
latest actuarial valuations of the Postal Insurance Fund T 

Mr. H. A. Sams : The following statement shows the tables of 
mortality, the rate of interest and the loading basis adopted at. the three 
latest actuarial valuations of the Postal Insurance Fund. 

Illatm&enl a1wrDi"fl1ie eablu of mortality, interen and the loading lxuU adopted at lie three 
latut actuarial tICIltlllti07Ul of the Postal In81Uanu Ftmd. 

. Date of valJlation. 

Slat March 1912 

3t.t March 1917 

aw March 19!2 

Tablea of mortality. 

i 
HII (6) with an addition of five: 
years to the age in the case of ' 
whole life 88Ilurances. : 

011 (6) with some ~ i i i  i 
for ages 19 to 30 in the case of : 
endowment assurances. II 

Ditto ditto 

Ditto' ditto I 
I 

I 

Rate I 
of 

I 
interest. 

3! % 

Load-
ing 
reserve. 

12'6 % 

13'6 % 

13'6 % 
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CHIEF COMMISSIONER FOR lNDlAlol RAILWAYS. 

363. Mr. H. O. Kelkar: (a) Is it a fact that the creation of the 
post of a Chief Commissioner for Indian Railways is in pursuance of 
one of the recommendations of the 4ckworth Committee , 

(b) Was the Indian Legislature consulted before the said post was 
created and filled , 

(c) Did not Government advert to the fact that this action was 
con1J'ury to the declaration of Government made in reply to a question 
by Mr. Manmohandas Ramji on 22nd of September 1921, that no adminis-
trative action would be taken on the reports of Committees or Commjs... 
sions before an opportunity had been given to the Legislature to express 
an opinion on the proposed action Y 

(d) Is it a fact that the said Chief Commissioner for Indian Railways 
holds "iews against the State management of Railways' 

Mr. C. D. M. Hindley: (a) Yes. 
(b) No. 
(c) The undertaking given by Goyernment is being adhered to; it 

stated that as far as practicable an opportunity would be given to the 
Indian Legislature to express its opinion on administrative questions 
before action is taken by Government. 

(d) No. 
EXPORT OF BEEF FROM INDIA. 

364. Mr. N. C. Kelkar: Will Government give approximate figures 
for the last fi"e years of (1) the export of beef from India, (2) the 
quantity of beef required for the British Army in india' 

The HODour&ble Sir Charles Innes: (1) A statement is laid ou tke 
table. • 

(2) 1 lb. per head per day. 

Statement showing tile quantity of beef dried or othenoiB6-e$fJorted from each India" 
Port to all ports other tllall Indian and Burmese. 

Porte whence exported. 1919·20. 1920-21. 1921-22_ 1922-23. 1923-24. 

Cwt. I Cwt. Cwt. Cwt. Cwt. 
IIadraa 

Nil. I Nil. NiL Nil. NiL 
Bombay 599 12 NiL 

! 
Nil. 75 

Calcutta NiL Nil. Nil. Nil. Nil. 

l'otal . -5991 1.2 Nil. Nil. I· 75 

POSTAL INSURANCE FUND. 

365. Mr. If. O~ Kelkar: Will ~  state whether the informa-
tion regurding the basis and details of the actuarial valuation of the Post 
~  Insurance Fund are published in any Go.vemment pUblications , 
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If they are not, do the Government propose to order ,full details to be 
published in the life assurance year book issued through the Government 
Central Press Y 

Mr. B. A. Ba.ms : No. Government, however, have no objection to 
publishing the details of the actuarial valuation of the Postal Insurance 
Fund in the future issues of the Indian Life Assurance Year Book. 

OOMPE"SATION PAID BY RAILWAYS ON ACCOUNT OF PERSONS KILLED OR 

IN JURED IN ACCIDENTS. 

366. Mr. N. C. Kelkar: Will Government supply information on the 
following points : 

(1) Total number of claims for compensation demanded by or on 
behalf of persons who received injuries or lost their lives 
in Railway accidents in the ~  1923. 

(2) The total amount of compensation actually paid for the said 
claims. 

(3) Number of claims for amounts exceeding Rs. 10,000 and the 
amounts of compensation paid for these. 

Mr. C. D. M. Hindley : The total amount of compensation paid by 
Class I Railways on behalf of persons who received injuries or lost their 
lives in railway accidents during the year 1923-24 was Rs. 2,70,790. 
Government have no knowledge of the number of claims for compensation 
:made during the year. 

SuGGESTIONS IN CONNECTION WITII BUDGET DEBATES. 

367. 11k. N. C. Kelkar: Do the Government propose to consider the 
i ili~  of : 

(a) Presenting only the accounts and revised estimates portion 
of the financial statement towards the middle of February 
r .. ld allotting a couple of days for their discussion by the 
Assembly. 

(b) Spliting up the total demand for expenditure under the helld 
, Railways' into the following sub-heads and making each 
of these sub-heads a separate demand for the pllrl'OSCI'l of 
discllS.'!ion and voting, v1iz. : 

(1) Cost of construction of new lines. 
(2) Maintenance and repairs to old lines. 
(3) Payment of interest Sinking .Fund. Rebate, Surplus 
profits compensation. 

(4) Working charges including fuel and supervision. 

The Honourable Sir Basil B1.&ckett : (-a) I doubt if this suggestion 
is practicable. 

(b) This is already under consideration. 

EFFICIENCY BAR FOR ACCOPNTANTS IN THE MILITARY ACOOUNTS DEPART-

KENT. 

368. Mr. R. O. Ke1k&r : (1) Will the Government of IndIa please 
lay whether they have issued any orders that the pay of accountant." 
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(non-gazetted) of the M. A. Department, in receipt of pay of Rs. 500 
per mensem since 1st April 1920, should be reduced to R.i. ":ill per mensem 
if they have been considered since 31st March 1924 as until: f:u promotion 
to the gazetted rank though they were con. .. iJt>red fit Whl'It i heir pay was 
originally fixed under the time-scale. 

(2) Is it a fact that it has been decided hy the ~  of India 
that the pay of an accountant in receipt of Rs. 500 per mensem should be 
reduced automatically to Rs. 450 "'henever b(' is found lln;;'t for further 
advancement even if the previous confidential reports on him for a number 
of years are satisfactory ! 

(3) If the reply to parts (1) and (2) l-,e in the aff.rmative will the 
Government please state ,,,hether this decision is ~  on any principle 
already embodied in Civil Service RegUlations or any other Regulations , 
Is there any such general standing order applicable to all Government 
servants of all grades that if an indi\"idual though considered fit fc.r !ill 
appointment for a long time past is subsequently considered unfit for 
f.urther advancement, the pay he is in receipt of and which was granted to 
him in respect of his past sen-ices Should be reduced ~ If not, will Gowrn-
ment please state why the ortiers aLout the reduction of pay "ere con-
sidered necessary in the case of accountants of the Military Accounts 
Department 1 

The Honourable Sir Basil Blackett: (1) and(2). The orders actually 
are that Accountants in receipt of Rs. 500 or Rs. 475 a month, who are 
declared in confidential reports for the year ending March 1924 to be 
unfit to hold appointments of Supervisors of Sections or for promotion 
as Deputy Assistant Controllers. should be restricted to Rs. 450 from the 
1st August 1924, and, in future, such reduction will be made whenever an 
accountant proves unfit for these positions. 

(3) The stage of Rs. 450 in the time-scale has been declared an 
efficiency bar which cannot. therefore, be passed unless an accountant 
displays [ (A;·b.i!,! ~~ ~  of efficiencr. It follows from the general 
principle underlying efficiency bars that if. after passing the bar, an 
officer becomes inefficient he is liable to reduction to the latter stage. 
I would add that the Civil Sen-ice Rell:ulations even provide for removal 
from the service for i ~ i  Articles 353 and 418. 

WORKING HOURS IN THE MILITARY ACCOUNTS DEPARTMENT. 

369. Mr. N. C. Kelks.r: Is it a fact that the establishments in the 
Military Accounts Department have even after the war still to work extra 
hours both in and out of office to cope with the work and if so : 

(.;) how many hours a day, 

(b) how long is this state of things to continue and would the 
Government be pleased to state what steps they have already 
taken or propose to take to prevent it , 

The Honourable Sir Basil Blackett : With the return to llOl"1Dal con-
ditions the establishments of the Military Accounts Department are not 
now required to work extra hours to any appreoiable extent except to 
meet temporary and occasional emergencies. 
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rRODUCTlQN OF MEDICAL CERTIFtCATES BY THE OFFICE ESTABLISHMENT 'OF 

THE' CONTROLLER OF l\iILITARY ACCOUNTS, SOUTHE&N COMMAND AND 

POONA DISTRICT. . 

370. Mr. N. C. Kelkar: With reference to my interpellation 
No. 1280, on the 5th June 1924, will the Government of India be pLeaSed to 
ascertain and state the number of cases in which certificates grantcd by the 
registered medical practitioners for leave of absence in excess of 7 days 
"Were ae<:epted without the countersignature of the Goyernment medical 
officer and in how many cases they were not accepted. 
The Honourable Sir Basil Blackett : The i ~  information has 

been called for and will be furnished to the Honourable Member on 
receipt. 
AGREEME.'I;TS BETWT::&" THE OVE ~I ST OF INDIA AND FOREIGN GOVERN-

MENTS FOR THE SUPPLY OF INDIAN OPIDM. 

371. Mr. N. M. Joshi: Will Government be pleased to lay on the 
table copies of the agreements made by the Government of India with the 
other Governments for the supply of Indian opium f If not, why not f 
The Honourable Sir Basil Blackett :  A model agreement. has been 

placed on the l~ .as desired. A ~  eJ?tered into before 1923 do 
Jlot contain a prOYlSlOD for the certIficatIon of Imports. 

AGREEMENT between the Government of India and the Government of 
................ regarding direct supplies of opium from India. 

1. The Government of ............ agrees to take the whole or substantially the 
whole of its requirements from India. 
'.. 2. The Agreement is to come into force on the ............ . 

3. The Agreement is to be in force for ........ years. The question of renewal 
will be the subject of further negotiations between the two Governments at a later 
period; sueh negotiations to be concluded by the end of ....•..... or, by mutual 
eonsent, at a later date. 

4. The Agreement lI18.y be terminated by giving ........ yeal"ll' notice if it is 
found to work unfairly towards either party. 

5. The price of opium supplied under this Apeement shall be Rnpeee ...•••.• 
Thousand per chest. But if the Government of India, subsequently to the introduction 
of these arrangements, should arrange for direct sales to another GQvel"llIllent on 
the basis of a lower price than Rs. •..•••.. per chest, the same redueed price shall be 
applied to cales to the Government of ............ with effeet from the date on which 
it first becomes operative in the case of the other customer. 

6. The Government of ............ is under no obligation to take a minimum 
quantity of raw opium. 

7. The requirements for any year shall be intimated by the Government of 
............ before the 15th September in the preeeding year. 
8. Each year's uotification of the number of chests required for the succeeding 

year will be accompanied by a certificate by the Government of ............ (in such 
fOfl;ll as may from time to time be prescribed) stating that the import of the amounts 
notified is approved by the Government of ............ and is required for legitimate 
purposes. 
. 9. A i ~ amount shall be supplied month by month, six months' notice being 
gIven of any mcrease or decrease. 

10. The Government of ............ agrees to intimate to the ~  of India 
the causes of any large variation in the quantity taken. 

11. Details arising out of the Agreement to be settled between the 'Government 
of India and the Government of. . . • . . . . . . . .. . 

EFFECT OF THE IMPORT CERTlFICATE SYSTEM ON THE AMOUNT OF INDIAN 

OpmM SOLD FOR EXPORT. 

'm. Mr......JoIbi: WiH Government be pleased to state what 
was the' e1fect, if 8lly. of tJ.e adopticm of the imP')rt. cert.i1icate ~ on 
the &IIlO" 01 India opium soW '-expoJ,'t , 
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'!'he Honourable Sir Bui1 Blackett : The import certificate system 
came into force on the lst January 1923. No inference can be drawn 
from the figures of exports so far available as to the effect of the import 
certificate system. 

lb:sTBICTED SALE OF PaoVISION OPIVlrl TO THE NON-CHINA. M.uxET IN THE 
FAR EAST. 

373. Mr. N ... loshi: Will Government be pleased to state: 
(a) if it was a fact that about the year 1911, the Government res-

tricted the sale of provision opium to the non-China market 
ill the Far East to 14,000 chests , 

(b) why it was 80 restricted , 
(c) how the figurc 14,000 was arrived at , 
(d) if that limit has ever been exceeded since 1911 and why' 
ne Honourable Sir Basil Blackett: (a) Yes. 
(b) In order to prevent smuggling into China. 
(c) With reference to the legitimate requirements of those markets 

based on past experience. 
(d) Yes, only once; i.e., in 1918, when it went up to 14,551. T ~ 

increase was due to somewhat heavy demands from Siam, Japan and Indo; 
China; and as the limit of 14,000 was only a rough working guide and 
not an absolute limit the small excess was ignored by the Gov"rnment. 
I am circulating with the votes a statement showing the exports of opium 
to each importing country since 1910 from which it will be seen that the 
annual average is much less than 14,000 and is constantly decreasing. 

~ 8IwuJi", 1M "vmber of cAe. of opi_ ezporledfrom India tlvri", lie fj#4n 1910-
23. 
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SlllPpore .. 
HOIIgkOllg 
p-
floIombo 
Batavia 
Harl1'hOllg •• 
raw 
llaDaDWo •• 
Sara 
SydDe), 
BArceIOllll 
I.oDdoa 
Kobe 
BaDkok 

:-
J(aCIIO 
JlaIco 
Jlaatlwa 
Yokobama .• 
D1IrIwa 
lIIIn_k 
Talpab 

~ (1'111 sorii. 
BImMo. 

2i'ewYork •• 
Sutoo (Bradl) 
BUlbite •. 
other ODDDtrlel 

ToTU •• 

L237LA 

1 cheat = 140 lila. 

240 

116 

j 





UNSTARRED QUESTIONS AND ANSWERS. 3623 

(b) As in the case of the Table referred tom cIauae (G) -of 1Jlia 
question, the ,form of the Table has remained unchanged from l ~ time 
when no Malwa opium was purcha.sed ; but it will be seen that ~ il  
of the quantities of opium purchased by tl1e Government of hdiafrQm 
the Malwa States are given on page 152 of Volume II, Financial Statis-
tics, 1922. tn the Opium Revenne Accounts, the charges on' aeeolli1t of 
Malwa opium appear as expenditure, just like the payments to Cltlti-
vators in the United Provinces for the crude opitmi. 

(c) The question of revising the form of both the Tables referred to 
is under consideration. 

SCHEME OF INTERCHANGE OF PUBLIC HEALTH PERSONNEL OBGA.Nl8ED ft 
THE LEAGUE 01' NATIONS. 

376. lIir. N. lit Joshi : Will Government be pleased to state whethet 
it is a fact, arid if so, whether they are aware of it, that connected witl( 
the League of Nations there exists a system of interchanges of Medical 
Health Pen;onnel organiseQ, by the League's Health Committee largely witli 
the aid of the funds from the Rockefeller Foundation f If so, Will they 
be pleased to state whether they have considered the desirability of availing 
themselves of it in the interests of the Public Health in India' 11 notJ· 
do they propose to do so now and announce their decision , 

JIr. J. W. Bhore : The Honourable Member is correct in his assump-
tion, and the Government of India are aware of the arrangement now 
in operation in Europe and America through the League of Nations. 
This interchange' of health personnel is in its infancy,' and up to date 
has been confined, with the exception of Japan, to European eountries 
and America. The extension to other continenti; is in conteinplation and 
the League has suggested that 8!l interchange should be organised parti-
cularly for the countries of the l~  East in 192a. 

When the League's proposals have matured, the Governtq.ent of In i~  
intend to bring the matter to the notice of ~  various LOcal GOlern-
ments. 

LISTED POSTS FOR MEMBERS OF THE PROVINCIAL CIVIL SERVICE. 

377 .•. W. M. Bussanally :1. With reference to ihe Honourable 
Sir William YiD<:ent's reply to question No. 148 by Rai G. C. Nag Bahadur, 
M.L.A., on the 15tli September 1921, in this Assembly, Win Governinent 
please state whether in accordance with the assurance given therein, i i ~
tions were issued to the various Local Goverbrilents h} die Governlnetti 
of India on the l>1ibjeet 9£ i i ~ more listed posts ill the executive branch 
to the members of the Provincial Civil Service T 

11. Will the Governmen.t bi> pleased to state the date of tile. com-
Dniiiicatiori T ' .. 

III. What steps have the Government of lndia taken tQ BeC1ll'e the 
eli'ecti'Ve 'observance of these instrut'tiotis by Iioca1 GO'venttiiettts T 
lV. 1 i i~  any intonrlatioli to ~  whder ~ 

qo"vemmeniS are now licting In the spirit of these insiruciiorlS , 
(b) If not, will'the Government please call for reports from Local 

Governments and place the same on the table' 

. V. Do the. ~  of India ~ ~ ~ i tHtwei-s to Ifave 
their underta]ungs carried out by the Local Governments , 
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The Honourabl" Su- Alexander lIIuddiman: (1) and (2). The 
Honourable Sir William· Vincent, in the reply ~  to by the 
Honourable Member, mentioned a reference which had already been ~  

to L l~  on 6th August 1921 and gave no assurance that 
any further reference would be made. 

(3) The Government of India have issued nothin.,; in the natur'!. of 
instructions. The suggestions contained in their letter, dated 6th AUglltit 
1921, resulted in the number of listed posts being raised from 70 in 1921 
to 88 in 1923. 

(4) As Sir William Vincent pointed out, the increase in the number 
of listed posts must vary with the conditions of the cadre of 'the Indian 
Civil Service in each province, and the Government of India have no 
reason to believe that Local Governments have failed to increase the number 
of these posts as opportunity has arisen. They do not consider that any 
further reference to Local Governments is at present necessary, especially 
in view of the fact that the method of recruitment from the Provincial 
Service is under consideration in connection with the recommendations 
of the Royal Commission on the Superior Civil'Services. 

(5) The relation of Local Governments to the Governor General In 
Council is defined in section 45 of the Government of India Act. 

COMPENSATION TO THE FAMILY OF THE VILLAGER OF LOHOOAON WHOSE 

DEATH WAS CAUSED BY PRIVATE C. J. WALKER, 

378. Mr. H. C. Kelkar: (a) Has the attention of Government been 
drawn to the following question !lD.d answer in the last July session of 
the Bombay Legislative Couneil , 

Bombay Legislative Co unci!, secotld session 1924, secoM list, page 66. 

Mr. B. O. Pradhan (Nasik District) : Will Government be pleased to 
state whether any compelli>8tion has been given to the family of the villager 
at Lohogaon foJ' causing whose death Private C. J. Walker was ·charged 
before the Sessions Judge at Poona and subsequently acquitted by the 
High ('ourt f 

The Honourable Sir Maurice Hayward: No such compensation has 
been awarded by this Government. 

(b) Elas the Military Department reeeived any applieation from the 
widow of the villager referred to in the interpellation for compensation 
for th., dfath of her h1ll.lLand , . 

(e) Do Govermnent ~  to favourably consider the petition , 

(d) Do Government propose to consider the advisability of more 
strictly enforcing the Shikar rules under which Military men are allowed 
to go out for Shikar t 

Mr. B. Burdon: (a) I have not been able to trace in the published 
proceedings the question. and answer referred to, but Government have 
no reason to question the· accuracy of the Honourable Member's quota-
tion. 

{b) No. 

l  . ,(c) This..questioJl does not arise. •• ' ~  J .; 

. , 
\_1. 
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(d) Government do not propose to take any-aetion in the .direction-
suggested by the Honourable Member, since tfiey are of opinion that the 
present rules are sufficiently strict. 

ESTABLISHlIENT OF A LABoUR OPFICE IN BoKUY. 

379. Mr. It. O. Reogy : Will Government be pleased to lay on 
the table all correspondence that they had with the Governruent ~ 

Bombay with regard to the establishment of the Labour Office in Bombay T 

The Honourable Mr. A. C. Chatterjee : It does not appear to Govern-
ment that. any advantage is to be gained by the publication of the corres-
pondence. If, however, the Honourable Member desires information on 
any particular point, I should be-glad to supply it, if possible. 

WAITING RooK FOR FIRST AND SECOND CLASS PASSENGERS AT TALIPARU(JU 
RoAD STATION ON THE SoUTH INDIAN RAILWAY. 

380. Mr. X. K. Nambiyar : (a) Will the Government be pleascd to 
state whether there is any waiting room for first and second el!l8S p88Sengen 
in Taliparamba Road railway station, S. 1. R. line Malabar District .. 

(b) U the reply is in the negative, do the Government prC':?QSe to 
advise the railway authorities to put up a waiting room , 

. Mr. C. D. M. Hindley: The Government have no information, but the" 
question will be brought to the notice of the Agent. 

DOUBLING OF THE RAn.WAY LINE FROK MADRAS TO CHL-"QLEPUT. 

381. Mr. K. K. Hambiyar: (a) Will the Government be pleased to 
8tl'lte whether there is'any proposal to construct a double line Railway con-
nection between Chingleput and Madras by the S. I. Railway T 

(b) If the answer h in the affirmative, will the Government be pleased-
to fOtllte when the work is likely to be taken up and when completed' _ 

Mr. C. D. M. Hindley: (a) Yes, but asa first stage it is proposed to 
double the line from Madras as far as Tambaram only. 

o (b) It is not possible to state definitely whe; the work will be started, . 
as the South Indian Railway Company are now considering the advisaJ;li-.-
lity of electrifying the suburban services in conjunction with the doubling 
of the line. As soon as a decision is arrived at, no avoidable delay will . 
be allowed to occur in carrying out the work. 

PROPOSED TELLiCHERRy-NANJUNGOD RArr.,WAY. _ 

382. Mr. K.  K. Nambiyar : Will the Government 1>e pleased to state ' 
what progress has been made with regard to the proposed Tellicherry-' 
Nanjungod Railway connection' 

Mr. C. D. II. Hindley: The survey of the line is' now nearing com-
pletion. . . 

NEW LEGISLATIVE RULES RELATING TO SUPPLEMENTARY GRANTS. 

383. Seth Govind Das: Will the Government be pleased to 
state the objecl.s and reasons that led them to promulgate the legislative 
rules ~  sanction the presentation to the A ~ l  or to any of the Pr()-
vincial Legislative Councils of an additional or a supplementary -estimate -
in resp<'ct of any demand which may have been previously rejected f 
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The BOllouiable Sir AleDllder lIIludWma.n : The Hon<>urable ~ 
is melTed. to my reply to 1(r. Neogy's queStion No. 1735, dated the 10th 
September 1924. 

DISSOLUTION OF THE CENTRAL PROVlNCES LEGlSLA'rIVE COUNCIL. 

384. Beth Govind Das: Will the Government be pleased to 
state if the Governor of the Central Provinces has referred to the ~
mem of India the question of dissolving the C. P. Legislative Council' 

(b) H so, have the Government of India come to any decision in the 
~  has any communica:ion been issued on the subject' 

(c) H so, will the Government be pleased to lay it on the table' 

The Bonoura.ble Sir AleDllder Muddiman : Under proviso (a). to 
section 72-B (1) of the Government of Indoa Act a provincial Legislative 
Council may be dissolved at any time by the Governor. The Government 
of India are therefore unable to make any statement on the subject. 

REPoRT OF THE INDIAN COLONIES COMMITTEE. 

385. Beth Govind »as: Will the Government be pleased to 
date the result of the labours of the Indian Colonies Committee T Have 
they submitted any report' If so, will the Government be pleased to 
Iv it on the table f 
Mr. J. W. Bhore : With regard to the first part of the question, the 

lIonourable Member is referred to the statement made by the Secretary 
of State for the Colonies in the House of Commons in reply to Mr. :!Iiills 
on the 7th August, which has already appeared in the Press. As regards 
the second and third parts the Government of India have received no 
report but anticipate no difficulty in giving effect to the Honollr!lbl(;l 
JJember's suggestion when one is received. 

STATEMENT OF THE SECRETARY OF STATE FOR THE COLONIES REGARDING 
, AFFAIRS IN KENYA. 

386. ~  Govind Daa: (a) Will the Government be pleased to 
state if their attention has been drawn to the statement 'of the Secretary of 

~  for the Colonies in Reuter's telegrams published in the S ~  

of tb,e 9th August regarding affairs in Kellya T 

(b) Will the Government be pleased to state if the said ~  hlUi 
been accepted by them , . 

(c) If the reply be in the negative, wiil the Government be pleased 
tQ state as to· what steps ~  pToposed to be taken to get the decision 
~i i  f  . . ." 

Mr. J. W. Bhore: (a) Yes. 

(b) and ( c ). The Government of India will avail themselves of Il. 
suitable opportunity to make further representations. 

~E O E ATIO S OF THE INDIAN BAR COMMITTEE. 

387. "Beth Govind D&8: Will the Government be pleased to 
state ,what action has been taken regarding the recommendations of tha 
Indian i~  f 
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The B01lD1l1'&ble Sir ~~  Ituddiman : The Honourable Mem-
ber is referred to the answer given to Khan Bahadur Sarfaraz Hussain 
Khan's question No. 1267 on the 5th June 1924. The replies of some 
Local Governments and other authorities consulted are still awaited. 

RECOMJoIENDATIONS OF THE INDIAN MERCANTILE MARINE COMMITTEE. 

~  Seth Gov41d :Pas: Will the Govoernment be pleased to 
state what they propose deing regarding the' ~ i  formulatejl 
by the Indian Mercantile Marine Committee f 

The Bcmoarable Sir Charles Innes : T ~ recommendations of the 
Indian ~ il  Marine Committee are still under the consideration 
of Government, and until a decision has been reached it is not possible 
to say what action will be taken. 

Sm SANKABA.N NAIR'S BOOK co GA.."WHl AND ANABCHY." 

389. Seth Govind Das: Will the GOl'lernment be pleased to 
state if Sir Sankaran Nair.wrott' the book co Gandhi and Anarchy" at the 
instance of the Govermnent of India' 

THE 0 'DWYER-NAIR LIBEL SlJI'r. 

390. Setla Govind Daa: (a) })id the Government auist Sir Michael 
O'Dwyer in prosecuting his libel case against Sir Sankaran Nair' . 

(b) Did the Government help Sir Sankaran Nair in defending the 
ease referred to above , 

The Honourable Sir Alexander lIIuddiman : The Honourable Mem-
ber's attention is invited to the stat.ement made in reply to Mr. Gaya 
Prasad Singh's starred question No. 1675 on the same subject. 

CoNSUMPTION 01' SALT IN THE VARIOUS PROVINCES. 

391. Seth Qovilld Das: Will the ~  be pleased to 
lay on the bible a statement shewing the consumption of salt in the different 
provinces since the last budget , -What was the consumption of salt for 
the same period last year f 

The HOllOuqble Sir Basil Blackett : As explained during the last 
Budget debate, no exact figures are available as to actual consumption 
of salt. The available statistics relate to issues of duty-paid salt, which 
~  p,.f ~ l  i~ ~ qllf'M:J.t \bing from ~ l1l l~  

CONVERSION 01' THE TUMSAR RoAD TIRODI TRAMWAY IYTO A BROAD GAua 

RAILWAY. . 
392. Seth Govind Das: Will the ~  be p'lea&ed to 

state if any proposal regarding the 9O ~ i  of T ~  station to Katangi 
on the B. N. Railway, by broad gauge line is under consideration f 

JIr.. O. D. X .. BiJldley : No. It is, however, proposed to nouven 
the Tumsar Road Tirodi Tramway into a broad gauge railway, and the 
~  of conversion may be expected to ~  very soon, as it has ~ 
sanetioned by the Secretary of State. . 

• • 
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INCREASE OF s.t..um:s IN THE IXPEBIAL SEBVIOES. 

393. Seth Govind Du: ~ Will the Government be pleaseti to 
state whether they propose to sanction a further increase in the salaries 
of the Imperial Services in India T 

(b) H so, what will be the total recurring cost per annum, and how 
are they going to meet this extra expenditure , 

The Honourable Sir Basil Blaekett : (a) The Government's attitude 
has been stated in the recent debate. 

(b) It is not possible to reply to this part of the question until final 
decisions have been reached on the Commission's recommendations. 

ADMISSION OF INDIAN CADETS INTO THE RoYAL :Mn.rrART CoLLEGE U 

SANDBUBST. 

394. Seth Govind Das: (,,' Will the Gwernment be pleased to 
.tate how manyeandidates (SInCe the year 1918) have been taken 88 cadet. 
in the Royal Military College at Sandhurst' . 

(b) Of these how many were from the Central Provinces , 

(e) Did the Central Provinces Government reCommend any candidates 
to the Central Government , 

(d) Will the Government bn pleased to state the basi. on which selec-
tion is made for admission to ~ Royal.llilitary College at Sandhurat , 

Mr. B. Burdon : (a) 61 Indian cadets have been admitted to the 
Royal Military College, Sandhurst, since the commencement of the 
spring term of 1919. Before this date, no Indian cadets were admitted 
to Sandhurst. 

(b) None. 

{e) Yes; Two candidates were nominated by the Central Pro-
vinces Government to attend the Sandhurst entrance examination held 
in Simla on the 24th September 1923. 

Cd) I invite the attention of the Honourable Member to the reply 
~i  in this Assembly on the 8th March last to part (b) of starred 
question No. 635. . 

EMPLOYMENT OF INDIANS AS DECK OFFICERS AND ENGINEERS IN THE RoYAL 

INDIAN MARINE. 

395. Seth Govind. Das: (If,) Will the Go"ternmentbe pleased to 
state the number of Indians employed in the Royal Indian Marine as Deck 
Officers and Engineers , 

(b) Will the Government be pleased to state if they contribute towards 
the maintenance of Royal Indiau Marine T If so, how much , 

<  < l'tIr. E. Burdon: (a) There are no Indians employed in the Royal 
Indian Marine as Executive and Engineer Officers. 

< (b) '}.'he entire cost of maintaining the Royal Indian Marine,exelusive 
,!f. those officers who are employed hy, Local Governments and Port Trusts, 
18. borne by the Goverument of Imila. The cost of the service borne by 
Central Revenues can be ascertained by a reference to the Finance and 
Revenue Accounts. 
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REDUCTION OF INTERMEDIATE AND THIRD CLASS FARES ON THE GREAT INDIAN 

PENINSULA AND EAST INDIAN RAn..WAYS. 

396. Seth GoviDd Du: Will the Government be pleased too 
state if third class and intermediate' class fares are going to be reduced on 
the G. I. P. and E. I. RY8. , 
Mr. O. D ... lIindley : So far as Government are aware the railways 

named do not propose to reduce intermediate and third class fares at present. . . 
LIQUIDATION ·01' THE ALLuNCE BANK OJ' SIKLA. 

397. Seth GoviDd Du: (a) Has the attention of the Government 
been drawn to the Report of the Investigation Committee on the affairs of 
t.he Alliance Bank , 

. (71) Does the Government ·propose to take action on ~  recommenda-
tions formulated therein T  . 

The Honourable Sir Alexander Jluddiman: (a) and. (b). I invite 
the Honourable Member's attention to the reWies given by me to :Mr. 
Bhubanananda.Das's starred questions Nos. 1"868 and 1869 on the 15th 
September 1924. 

RECOMMENDATIONS OF THE UNIVERSITIES CONFERENCE HELD AT SIMLA. 

398. Seth GoviDd Daa : Will the Government be  pleased to state : 

(a) If they propose taking action on the recommendations of the 
Univeri>ities Confermce held at Simla t 

(bJ If so, will the Govenlment be pleased to specify the detaiJa. 
thereof' 

Mr. J. W. Bhore: (a) Yes. 

(b) The Indian Universities Conference passed 49 resolutions in all. 
Some resolutions require action by the Government of India ; most ef the 
others by the Universities. The remaining resolutions do not eall for-
immediate action or are for conSJdeTl.ltion by the Secretary of State, the. 
Local Governments or other authorities. Such resolutions as permit of 
immediate action by the Government of Tndia have all been referred to the 
authorities primarily concerned for com>ideration, and' ~i  decisions are 
awaited. Those for action by the Univ('rsities or the Local Governments 
will be communicated to the latter during this month as soon as printed 
copies of the proceedings of the Confel'ence are available. Copies of printed. 
proceedings) including resolutions, will he placed in the Members' Library, 
at an early date. 

RESOLUTION RE SEPARATION OF RAILWAY FINANCE FROM 
GENERAL I~ A~ E  

Mr. President: The Assembly will now resnme the debate on the 
Resolution· movedt by the Honourable ~ Charles Innes on the 3rd Ma.reh 
1924 : 

•  " This Asoombly rooommeucU· to the Gorernor General in Coonen that in order 
to relieve .the general budget from the violent lloetuations caused by the ineorporation· 
therein of the railway estimates and to enable the railways to carry out a eontinuous 

t Vide page 1139 of these  Debates. 
L237LA :., 
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[Mr. President.] 
:railway policy baaed on the neetlllsity of malting a definite return over a period of 'years 
to the State on the capital expended on railways : 

. (1) The railway finanees shall be separated frol!l the gent;ral flnMees of the 
country and the ~ revenues shall reeelve a definIte. allD.ual ~  
tion from railways which shall be the fil'llt charge on railway earnmga. 

(2) Tbe eontribution shall be a sum equal to five-sixths of 1 per cent. on the 
capUal at ~  of the railways ~ l i  capital eontributed by Com· 
panies and IndIan 'States and capital expenditure on strategie railways) 
at the end of the penultimate finaneial year plus one-fifth of any surplus 
profits remaining after payment of this fixed return, subject to the eon-
dition that if any year railway revenues are insuffieient to provide the 
percentage Qi five-sixths of 1 per cent. on the eapital at charge, surplus 
profits in the next or subsequent years will not be deemed to have acemed 
for purposes of division until sueh defieiency has been made good. 

~  the eontribution so fixed will be dedueted the 1088 in 'Working, and 
, the interest on capital expenditure on strategic lines. . 

(3) AJ!y surplus profits that exist after payment of these eharges Bhall be avail-
able for the railway administration to be utilised in : 

~ fbrming reserves for: .  . 
i~ equali8ing dividends, that is to say, for securing the payment of the 
percentage elDltnDution to the ce-eral revenues in lean years, 

(ii) depreciation, 
(iii) writing down and writing off capital: 
(b) the improvement of eernees rendered to ~  public, 
(c) the reduction of rates. 

(4) The railway admiiIistration shall be entitled, subjed to such eonditions 
as may be prescribed by the Government of India, to borrow temporarily 
from capital or from the reserves for the purpoee of meeting expenditure 
for ~ i  there is no provision or insufficient provision in the revenue 
budget subject to the obligation to make repayment of such borrowings 
out of the revenue budgets of lIubsequent years. 

(5) In aeeordanee with present praetiee the figures of groBS receipts and 
expenditure of railways will be ineluded in the Budget Statement. The 
proposed expenditure will, as at preeent, be placed before the Legislative 
A ~ l  in the form of a demand for grants and on a separate day or 
days among the daYII allotted for tl;1e diseussion of the demands for 
grants the Member in eharge of Railways will make a general statement 
bn railway 8.CCOI1Jlts and working. Any reduetions in the demand for 
grants for railways reeulting from the vote of the Legislative Assembly 
will not enure to general revenlle&, i.e., will not have the effect of increas-
ing the fixed eontriblltion for the ~  

(6) The Railway Department will place the estimates ot railway expenditure 
before the Central Advisory Couneil on some date prior to the date for 
the diseuBBion ot the demand for grants tor il ~  

Th<, House will observe that that ReROlution stands in the name of th6! 
Honourable Sir Charles Innes, the Commerce Member, and that he also has 
an amended Resolution on the paper. I have to inform. him and the House 
that someone else will have to move the Resolution standing as an amend-
~  in. his ~  on the paper. . 

The Honourable Sir Henry Moncrieff Smith (Secretary, Legislative 
~~  : Sir, I beg to move the amendment: 
,. That for the original l i ~ the following be substituted, namely: 

I ThiI Aasembly recommends to the Governor General in Conneil that in order to 
~  the FJltlral ~  from the violent £uctuations caused by the incorporation therein 
-of the raUway estimates and to enable railways to carry out a cont-inuoUl railway policy 
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based on the neoell8ity of making a definite return to general rev!'!nues. on the money 
expended by the State on railways: ' 

(1) The railway finances shad be lIeparated from the general finances of the country 
and the general revenues shall receive a definite annnal contribution from 
railways which shall be the lim, charge on the net receipts of railways. 

(2) The contn"bution shall be based on the capital at charge and working results of 
commereial lines, and shall be a sum eqnal to one per oent. on the capital 
at charge of commercial lines (excluding capital contributed by' companies 
and Indian States) at the end of the penultimate fiDanoiaJ year plu 
one-fifth of aDy lIurpiua profits remaining after payment of "this fixed 
retlll"Q., IIUbject to the condition tbat, if in aDy year railway revenues are 
insufficient ~ provide the peroentageof one per cent. on the capital at 
oharge, surplua profits in the next or subsequent years will not be d«Mlmed 
to have accrued for purposes of division until such deficiency has been made 
~  . 

The interest, 0, n the caPital, at charge of, and the loBS in working, strategic line'] 
shall be borne by general revenues and shall consequentlr be deducted from 
the OOntrib\ltion 80 calculated in order to arrive at the net "amount payable 
from railway to general revenues each year. 

(3) A ~l~ remaining after this payment to general revenues IlIuUl be trans-
ferred to a railway reserve; provided that if the amount available for trans-
fer to the railway J'Nerve exceeds in any year three crores of rupees only 
two-thirds of the exC81111 over three crores shall be transferrectto ihe railway 
reserve and the remaining one-third shall accrue to general revenullB. 

(-4) The railway reserve shall be used to secure the payment of the anilUai contribu-
tion to gen<'ral revenues.: to FOvide, i ~  for an..ra of deprecia-
tion and for writing down aDd writing off capital: aDd to strengthen the 
financial position of railways in Older that the services rcndered to the 
public may be improved aDd ~ may be reduced. 

(15) The railway administration ~ ll be entitled, subject to such conditions &8 may 
be prescribed by the Government of India, to borrow temporarily from 
capital or from the reserves for the purpose of meeting expenditure for which 
here is no provision or insuffi.cient provision in the revenue budget subject 
to the obligation to make repayment of Buch borrowings out of the revenue 
budgets of sulJeequent years. 

)  A Standing Finance Committee for Railways shall be constituted coDBisting of 
two nominated official members of the Legislative Assembly one of whom 
should be ChaiJlnan, and ten members elected by the Legil!lative ASllembly 
from their bocfy. The members of the Standing Financ.e Committee for 
Railways shall be ez-oJfu:;to members of the Central Advisory Council, which 
.haIl consist, in addition, of not more than two further nominated official 
members, five non-official members selected from a panel of eight eJected by 
the Council of $tate from their body and five non-official members selected 
from a panel of eight elected by the Legislative .Assembly from their body. 

The Railway Department shall place the estimates of railway expenditure before 
the Standing Finance i ~ for Railways on l'Ome date prior to the 
date for the disouBSion of the demand for grants for railwayao 

(7) The railway budget shall be presented to the Legisl.wve .A.embly if poasible 
in advance of the general budget in ~ that more time may be allotted 
for its discuBSion, and the Member in chargp of nilways shall then make a 
~ 1 statement on railway aooounts and working. The ~  
propoeed in the railway budget, including expenditure from the l ~  
tion fund and Uie 'railway l'NerVe, shall be placed before the J.esiI1atiTe 
Auembly in the form of demand. for grute. The form the ~i i Il 

~ 
after separation, the detail it shall gin and the nUDiber of demaDda 

for grants into which the total vote shall be diTided shall he 00DIIidered by 
Railway Board in coDIIUltation with the proJXll'f'd StandiDg Finance 
mmittee ~ Railways with a view to tee introduction of improvements in 
.  e for the next budpt, if poIaib1e. 
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(8) l'h_ arrangemente sha1J be subject to periodic reviaion but ahalJ be provisionally 

','t·, tried for at least three yean'." 
The Honourable Sir Charles Innes (Commerce ~  : Sir, the 

House will remember that when I placed this subject bcf'Jre them 
in March last they de,eided to refer it for examination by a committee. 
That committee submitted a preliminary report a few days later. The 
report was to the effect that whil'! they were in favour of the principle of 
aeparation they had not been able within the time allowed to satisfy them-
selves fully as to the effect of the proposals on the control of the Assembly 
over Railway finance and policy and as to the amount and form of the 
contribution to be paid by Railways to general revenues. Consequently, 
they asked that a discussion of the subject might be postponed till this 
Session. Since then, Sir, we have laboured much both in sub-committee 
and in the main p.ommittee and our final report has, I think, been in the 
I hands of Honourable Members for the last few days. I regret very much , 
that it was not a unanimous report in all respects, and I regret it the more 
~  it is.likely to make my ta&k to-day somewhat harder. But, Sir, 
this matter is a matter of vital importance to Railways. The Resolution 
represents the considered policy of the Government of India, and it is 
clear that we can accept a decision in this matter only from the Assembly 
itself. You will all agree, I think, that it is only right that Government 
should submit to this Assembly a reasoned statement of the reasons why 
they think that the House ought to adopt that policy. The lL ~ ~ will know 
from the amended Resolution just moved by Sir Henry Moncrieff Smith 
that we have made some changes in the form of the original Resolu-
tion. There are one or two changes of substance notably as regards the 
amount of the contribution and also in regard to the constitution of the 
Central Advisory Council, but we have redrafted the Resolution generally 
in order that we might clear away certain misconceptions to which our 
original Resolution undoubtedly gave rise and in order that we may bring 
out the intentions of Government more clearly. Now, Sir, I am quite sure 
that I shall have the sympat.hy of the House in the task which lies before 
me to-day. I have done my best to lighten my labours by circulating a 
large amount of literature on this s'ubject, and may I say thi;; 1 Whatever 
view the House may take of the merits of my ResOlution, r 'am quite sure 
that they will agree with me that we are all under an obligation to 
Mr. ParsoIlS, the Financial Commissioner, for these memoranda which 
he has circulated. But, Sir, in spite of all this literature it must be 
admitted that this question of the separation o.railway finance from 
general finance is a very technical and a very difficult one and I 
ha.ve no 'doubt that· many Honourable Members in this House are 
not very cleal' in their minds what we want to do or why we want to do it. 
I will therefOre endeavour to explain my proposals in the sim,plest 
possible language, but I hope that the House will accept the speech· I am 
going to make to -day as a supplement to the memoranda which we have 
i l ~  to the' House and which explain our proposals in ~  detail. 
And may I begin, f::ir, by saying just. a word or two about Indian Railways' 
As everybody knows in this House, most of our Railways ,are mainly owned 
by the State. They are managed, some by the State and some by companies, 
and in the ~  they COllf'ltitute the most gigantic commercial under-
takiilg in India. 1,Jet me give the House a few statistics. rraking our com-
mercial linM alone, the capital charge at the end of March last amounted to 
541 crores. In the current year we are budgeting for gross receipts exceed-
ing 97 crores of 1"l1peeS and for working expenses exceeding 66 crores of 
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rupees. Last year we carried in our railways nearly 600 million pa.ssengers 
and more than 90 million tons of goods. I give those figures in order that 
I may bring home to the House what enormous part our Railways play in 
the life and in thc commerce and industry of India, and that I may also 
bring home to the House how supremely important it is that our system of 
financing this ~ l IllO  undertaking should be suited to its needs. MaT I 
also just make a pll8Sing reference to the nature of our railway property , 
AB everybody knows, it consists of thousands and thousands of miles 
of railway lines, innumerable stations, huge bridges, big goods yards and 
an immense quantity of rolling stock. The point I want to bring out i& 
that in railway work we must look ahead. We must take long views. If 
we do not, then we merely lay up for ~ l  trouble and additional ex-
pense in the future. Let me give an instance. Everybody has heard of 
bottleneck stations. I am afraid there are stations of that kind in India, 
though I hope that we are reducing their number. What does the expres-
sion mean' It means a station where the traffic has outgrown the 
capacity, where railway traffic cannot be handled adequately or px-
peditiously or with real efficiency, and a station of that kind not merely 
causes loss and delay to traders in the vicinity, but it reacts, and this 
is the point I want to bring home, on the efficiency of the whole of the 
line. Now, Sir, a remodelling scheme for a station takes many years 
to put through. In fact I think I am correct in saying that I had a 
project put up to me the other day for remodelling one of our stationd 
which it was estimated would take 13 years to complete and I hope the 
House will realise that when we embark on a project of tpat kind we 
must see our finance ahead of us throughout the years through which 
it will be necessary to carry out fie project. If we do not, if we merely 
have to depend on such money as can be spared to us year by yellr. 
then the result is inevitable. Haphazard finance and stations which 
have outgrown their capacity, one of those bottle-neck i ~  which 
hamper the efficiency of our railways throughout India. No remedy is 
p088ible-this is the view' we take-for a state of things like this as long 
as your railway finance is dependent upon your general finance. I think 
I may claim that that was the main burden of the financial recommendations 
of the Acworth Committee's Report. Let me give just one almost 
staccato phraSe or rather paragraph" taken from that report. They 

-Y ; , We do not believe that it is p_ible to ftt railway management into the rigid 
framework of the existing ftnancial system of the Government of India. We do not 
think that Indian railways can be modemiaed, improved and enlarged 80 as to giTe 
to India the I18mee of which it is in crying need at the momeJlt, nor that railwaY" 
can yield to the Indian public the fill3n<!ial return whil!h they are entitled to expeet 
from 110 valuable a property, IlJItil the whole finaneial methods are radieally reformed. 
The essenee of reform 18 contained in two things; first, the eom.plete I18paration of the 
railway budget from the 'feneral budget of the country and 'its reeonstruetion, which 
will free a great commercml business from the trammels of a system whit"!h aesumes 
that the eoJlt"!em goell out of businees on each 3lat of Marl!b and l"eeommenC811 de _ 
OJl the lat of ApriL And _ondly, the money spent in railway management should 
be free from the control of the Finance Department. 
May I say, Sir, that throughout its Report the Acworth Committee 

spoke of the Finance Department not with any idea of criticising that 
Department but as a convenient way of expressing its disapproval of 
a faulty system. AB I have said, Sir, the passage I have quoted ~  
presents the main burden of the Acworth Committee's Report on the 
financial side. They attached so much importance to it that even that 
half of the Committee. which recommended the adoption of a policy 
of State management considered that the adoption of this policy of 
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separation should be a condition precedent to the adoption of the policy 
of .. State management. Let me read the passage : 
. ," Our recommendation 88 to State ma.n&gement must therefore be read 88 coupW 
lrit.h. jl,nd i i ~l on the adoption at lelI.st BubstantWlyand in main outline of ~ 

feMm"l'fienclatlons wliich we have made With respect to the financial and administrative 
reforms. " 

Since the Acworth Committee's Report" was received I am glad to &RY 
that we have made one i~  advapce, and we have made that 
advance with the co-operation of this House. This House has been 
good enough to secure to us the funds for the capital portion of our 
rehabilitation programme. But, Sir, experience has shown that it is 
not enough, as the Acworth Committee say, and it is a commonplace 
in every commercial undertaking capital eipenditure and revenue 
expenditure are c6nstantly intermixed. The defect in the presellt 
system is that, though we have secured to us the capitai 
portion of our rehabilitation programme, we have no similar 
security in regard to the revenue portion of it. That is to say we are 
not yet in that position which the Acworth Committee predicated ali/> 
necessary for the proper running of the Railways. They said that 
it was absolutely necessary to treat Railways: 

" as a continuously going concern with a carefully thought out programme both 
of revenue and of capital expenditure for years ahead with provisional financial 
arrangements to correspond." 

As I hate said, the existing system fails because we have not got 
that security in regard to the revenue portion of the programme. That 
is our first and our main objection tit the present system of railway 
finance. Let me develop further objections. A convenient term for 
the revenue ,portion of our rehabilitation programme is " programme 
revenue expenditure n. That is the term we use. That expenditure is 
not voted till March, and it is voted in March for the year beginning on 
the 1st April next. This delay in giving us our financial grants is one 
reason why we l~  find difficulty in spending fully the grants for 
programme revenue expenditure which we get. Now, what happens T 
The unexpended balances of thes! grants go into our surplus. They 
represent moncy which is ear-marked for the purpose of keeping our 
railway property in proper order. Nevertheless, they go into the sur-
plus. They are merged in general revenues ; no part comes back to 
the il ~ }ngeed uJ,lder the prebent system it is quite impossible to 
make provision for arrelj.l"s of renewals, or arrears of depreciation. We 
had a committee on the question of depreciation which examined the 
whole subject about a year and a half' ago. That Committee found 
that the arrears of our renewals which had accrued during the war 
when >oUr surpluses were taken by general revenues for their own pur-
poses ~  to no less than 1Sl crores of rupees, and that figure was. 
accepted by the Retrenchment Committee. In these proposals which I 
am now putting belore you we. make no claim on general revenues for 
that. money, but I .think .that t,he ~  Will see .that a ~ I  which. 
allows arrears to pIle up m that way WIthout makmg any provlSlOnfor 
them must be a ~l  system. The !lystetn again fails .pSYchologically. 
We who are respoIl8ible for the rlmBing Of ~  are noigiven any 
inducement-to economise .. If by taking thought. we effect· economies, 
the benefit of those econOttiles goes entIrely to general revennes ;nothin/l 
come, to us; Again, tmdel' the ~  ~  tltete are no railWay 
resern8. Imagine a great commercial concern without reserve& I It 



is· particularly embarrassing to Railways, for, as every one knows, the 
prosperity of the Railways depends upon the state of the season IUrd the 
state of trade. Again, the present system is ineonvenient t() the FnJanee 

~ It leads to violent fluctuations in the tetttrns from Rail-
ways, and those fluctuations are ~ S il  most embarrassing to any 1~ 
who ha8 to mltke the budget. 
Now, Sir, perhaps I may summariflll very briefly the objects whielr. 

we have in view in submitting this reforin for adoption by this House. 
In the first place, a8 far as State railways are concerned, we want t6 
abolish altogether this system of programme revenue voted for-a year. 
We want to establish a proper depreciation fund, a depreciation fund 
arranged in a scientific and intelligible manrier. Secondly, we want to 
build up railway reServes. We want to build them up in order that our 
finances may be more elastic, in order that we may have provision to 
equalise dividends. And generally, we want to introduce a system (if 
finance which, while maintaining unimpaired the control of this Home 
and while ensuring to general revenues a fair return from their railway 
property, will be more suited to the needs of a vast commercial under-
taking. Finally, and most important of all, we want to establish a 
principle. It is right and proper that the tax-payer, the State, should 
get a fair and stable return from the money it has spent on its Railways ; 
but if you go further, if you take from the Railways more than that 
fair return, then you are indulging in a concealed way in one of the 
most vicious forms of taxation, namely, a tax on transportation. One 
of the objects we have most at heart in putting these proposals before 
this House is to establish that principle. 

These then are the reasons why we are asking the House to 
accept this reform which was insistently pressed by the l ~

worth Committee, namely, the reform of separating your railway from 
your general finance. We considered the possibility of legis-
lating in the matter, but we decided that it would be preferable to 
proceed in the manner suggested in the Resolution; that is, we decided 
that it would be preferable to ask thii House to agree to a convention. 
There are some advantages in a convention which can be adjusted from 
time to time to varying needs and difficulties. It can even be adjusted 
to the ordered progress of the constitution. It was always our inten-
tion, whatever the arrangements we might come ·to with the House, 
that those arrangements should be subjeCt to i i~ l revision ; and. 
the HoUse will see that on the recomnrendation of the Committee We 
have definitely provided for this in the last clause of the amended 
Resolution. The operative part of the Resolution, at any rate in the 
aspect from which I am dealing with the question at present, is C()J)-
tained in the first five paragraphs. . 
I will now take up t.he question of the form and amount of the 

contributiOn. As regards the form, I do not think that I need say 
very mach sirlce the Committee was unanim.ous ()n that point. W'e 
propose that the contribution should be based on the capital at ~  
on commercial lines and that in addition general revenues should get 
a ~ of the surplus profits. That means that whatever nl!w capital 
'We put into this concern, you will always get from railway revenues' 
not only the ordinary interest charges on that capital but one ~  cent. 
i~ anaition. t think the House will agree ~  that is an' bneroua l~ 
gatipn, On Railways, for ~  w.e put ~  ~i 1 i i ~  ~ i  iti 
years before we get a retu'}'n from It ; but let me pus on to the amouni 
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'of the contributioll.· Our original proposal was that the contribution 
~ l  be based on five-sixths of ~  per cent. on: the capital at charge 
.on cOIllmercial lines plus one-fifth of the surplus profits. We have 
pad considerable argument about, this point in the Committee, and as 
the House will see from the amended Resolution moved by Sir Henry 
Moncrieff Smith, we have decilled to accept the Committee's proposal, 
namely, that theainount of tne contribution should be raised to one 
Per cent. on the capital at charge plus one-fifth of the surplus profits 
and, in.addition, we have also agreed to the condition in clause (3) of 
the Resolution that if the.amount available for transfer to the rail-
way reserve exceeds in any-year three crores of rupees, only two-thirds 
of the excess over the three crores should be transferred to the rail-
way reserve, the remaining one-third accruing to general revenues. 
Before I go further into the question of the amount, I should just 
lilre to make one point clear. Our proposal is that the contribution 
should be based on the actuals of the penultimate year; the reason for 
that is that the Finance Department may be in no doubt whatever as 
to the exact amount they are going to get, but in respect of the currem 
year, if our proposals are accepted, we propose to vary that condition. 
We propose to base the contribution in the current year on the 
actuals of last year, and the reason for that is that it would not 
be fair to my Honourable friend on my right to base the contribution 
on the actuals of 1922-23. That happened to be a bad year and it W83 
also a year in which we had not yet succeeded in getting the full 
benefit of the Inchcape cuts. As a preliminary, a provisional ~

ment, in the first year we propose to base the contributions on tht: 
actuals of last year. Now if the proposals in the amended Resolution 
are accepted, it means that in the current year we shall pay to· genera ~ 
revenues a gross contribution of nearly 639 lakhs of rupees. But 
from that you have got to deduct the loss on the working of strategic 
lines and the interest on the capital on strategic lines, and so the net 
contribution in the current year will be Rs.5,19,19,000 ; that is to Ray, 
the effect of our accepting the proposal of the Committee is that we 
shall pay Rs. 73 lakhs more than we contemplated when we made 
our original suggestion. A contribution of five-sixths of one pel' 
cent. of the capital at charge plus one-Glth of the surplus profit!'; 
would have yielded us in the current year 446 lakhs. Weare no"," 
raising that contribution to 519 lakhs. Now the first point of coursu 
that the House will want to be satisfied on is this-they will want to 
know whether the contribution of that amount is enough. The first 
point I have to make in regard to this is, I should like the House to 
realize, that any figure we may take for the contribution must be 
more or less an arbitrary figure, and the main point I think which 
the House ought to bear in mind is this, that the more you take from 
the· Railways, the longer you postpone the day when we can redU<'e 
rates and fares, and the longer you maintain rates and fares .at a 
high level. I should also like to make it perfectly clear, with refer-
ence to an amendment of which I see notice has been given, that 
in addition to this gross. contributio;Q of 639 lakhs we· expect tOPI;lY 
in the current year interest charges amounting to nearly 24 crores, 
that is wlIay, in all we shall pay in the current year something like 
Rs. 301 crores, thQse 30! erores being made up partly of our interest 
c!harges . and pal't1y of the' dividend which we. pay to the general tax-
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payer. Again, if the House wflt"tukh to the ,11 t ___ ..,. 9 of 
.. ~~ ~~ ~  )Iz. P-N8P ... ~ T ~ 6,.t t¥i .i9 
~  ...... T-.r ~  ~ ; ~~  ~ ~ b_t ~ 
will be ~ ~ ~ ~~  At ~ T~ii l ~  lF1iN«e. lhau ;br.oupttW 
~  bee.UH I ~~ ~ ~ ~ ~ •. ~  W 
~ that the i ~ ~ i l of thil ~ l ahoV;la be ~  ~ 
t,Jae railwayl O~ to a ~ pOrJl;Ull working. I ,_m ~ the ~ 
.m reaUme and will Jgree that ".,hen we get • return of 51 per cenL 
on our prope,ny we reach li~l  of ~ which we sllopW 
rlilasonably e;xpeet from it. " 

'l'he next point· I wish to briqg Qut is tPat the Houae has got· ~ 
re .. e-.bu tlult we have top'-Y thia one .pe,f cent. QIl. all .&QI' CJlplt.t' 
Jt ~  on commercial linea, I uve ~ referred to t.\le fad that it 
t.akes 8OPJ,e. ~lil . before we .t a ~  upon new oapital, apeeiall,r. 
new capital sunk in new lines. Further, we undertake to pay t1le 
dividend year by lear and ~~  the risk of the 8e!lson. When the 
&eUon is good an trade is good, ,oureal'nings go up ; whell tile 86aSIJft. 
is bad and trade is bad, our earnings go down. Bot whatever the 
81:,&te of the season, whatever the state of trade, we undertake to pay 
tllis dividend year by year. We have to take that consideration into 
account in deciding wbether the dividend is sufficient or DQt. It seeQUf 
to me therefore that the real questioniH, not whether general 
revenues are getting enough but \vlrether they are not taking froa 
the Railways too much. And I ~ l  like to explain the reasons 
why we have agreed to this enhanced contributioB. There is only 
one reason, and that is this. We expeet this year to be a good year, 
~  I ~  the House will follow me cal'efully bee for I do not; 
want them to accuse me in March next of having tried to mislead them 
illto accepting thm;e propo8&ls by concealing our hopes in regard to 
the current year. We have only got four month!>' actuals to go uJlOll, 
and it is too early to prophesy with ahsohtte confidence, but so far, 
we have undoubtedly done well, and Mr. parsons hopes .·that at ine 
end of this year we may be a net two Cl'ores better than our Budgo1t 
elltimates. Of course we may do better, still, but it would be unsafe 
to COUJ;lt on that. But if ;Mr. Parsons hopes are realized, it mea. 
that we shall not only be able to pay to general ~ ll  this net 
contribution of 519 lakh6 but ~  a1;o hope to}lut illto the il ~  

reserve $OIDeth.ing like Hs. 2l crores. And it is only because we hQl" 
to begin next year, with this 21 IOror.es of rupees, in Ollr r.esen'e, t11«. 
we can agree to this contribution. I should like .to empl\asiae ~ 
the poiJ;lt I made. before that the maiD point tha,t tile ~ should 
look t() il;a .c1ecidiug this question .li; not ~  ilr not "his ,oolltrilMr 
tionisenough or too much, but that if you take too bi4J a 4&PJU.ribtl .. 
tion y.ou only suclleed jn maintailling rates and. fares ~ too high. 
level. 

I allould just like to ~ l  Nery bricltly AOw. to two ~  ()pe is 
the depreciation fund. We want altogetb.erto abolish. ~i  syste .. 
Qf ~  Re-Yellu.e ·iP so ~ ~ ~  ~  al ... ~  

We ~  to repl,.ee it ~ 1 a. ~ ~ .• ~l  11. ~ ~ IN .. nei. .At 
ijae ~ ~ of the !lenk.-I 4i).risoq CotqaeilAJ)9J,lt ,18 .w.ont.b.$ ap, 
"e i ~ CQm..uttee U» in.qvire into tlJ.e wlwle ot ~ ~ 1  
W.e were Jlot able tI) ~ A  ·tlWtir .. O I ~ii  \lot fW ~ 

~  l l~ ~ ~i  . ." 1 l~ O IIA~ ~ ~ 
ute All, .ow 1i ~  w.-ti»1 ... ~ .A. ... ~ ~ 
~ O  lIVe lafpe to bte ~ ,to ea.t"ijsh· tbis fua.d _ we ~ to., 
'"'T1.UTLA .  • ., F 
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tible 't;o paf into thiS fund a yearly ~ i i i based; as T have said, 
UpoD' intell:i.gible and scientific calculations ; arid as a result of 'that .. 
we hope that we shall have in the Fund eventually enough to replace 
the cost of each class of wasting asset when that asset is worn out:; 
and if we can do that, then we shall be able to carry out another 
important reform suggeSted to us by the Inchcape Committee, namelr, 
the' reallocation between Capital and Revenue so as to relieve, i~ 

porarily at any rate, the charge upon Revenue. We cannot do that 
at present with Company Railways, because it would not be in our 
interest to relieve Revenue Charges of Company Railways too much. 
But I should like to emphasise the point that if we establish this 
Fund, everything that goes into the Fund and everything that comes 
out of the Fund will be subject to the vote of this Assembly. and I may 
say the same will be the case with the railway reserves. It will re-
quire a vote of the Assembly to pass money into the reserve and also 
requires a vote of the Assembly to pass money out of the ,reserve, The 
value ef these reserves to us will be not only that they will serve as 
equalisation of dividend fund, but that they will also enable us to 
make up for arrears of depreciation, and finally-and this is one of 
the most important benefits we hope to get from this fund-it will 
enable us to adopt a bolder Railway policy. It will enable as to take 
our courage in both hands and to reduce rates and fares, . 

Now, Sir, I pass on to a question which I know is exercising the 
minds of some Honourable Members very much, 'namely, the question 
whether these proposals of ours will effect the control which the 
Assembly now exercises over our finances, and of course through its 
control over our finances, the Assembly influences our policy. Mr. 
Parsons has circulated a very long memorandum upon that subject, 
and I hope that  that memorandum has satisfied everybody in this Hou;;e 
that the effect of these proposals will not be to impair the control 
of the Assembly over the Railway budget. Of course if the Assembly 
accepts these proposals, they will not have so much inducement to 
)nake big cuts in our budget, for the effect of these cuts will not be 
to benefit general revenues. They will merely go into ~  railway 
reserves. That I admit, but at the same time, the House will realise 
that those cuts will be very embarrassing, just as embarrassing as they 
are now, to the Government of India. Supposing for example, al-
though I hope it will not happen, that the Assembly decides to cut 
down the provision for the Railway Board establishment. Well, if 
they do that, that money will go into the railway reserve, but we shall 
not be able to pay those establishments, unless the Governor General 
in Council ~ i  to restore that grant, that is to say, we shall be 
placed in precisely the same awkward predicament that we are placed 
in now. 
Then, again, Sir, it has been 8Uggested to me that it would be 

dangerous for the Assembly to agree to these' proposals, because 'if they 
did, they would be admitting th'e principle' that the Ra.llwtl.'Ysare a com-
mercial department;·· and that, when iJi; the future they press upon us 
any' particular question in which they are ve"ry 'interested,. such as 
Indianisation, or something. of the. kind, they will be alwals open to 
the retort. "You declared the'ltailway Department to be a cOlb-
~~ i~ ~  you ~~ ~ I~l ll ~  us ~ i~~ i ~  ~  ~ T  
~ ~ I  . ~~  ye1ar anifwe ~  . do ~~ l  l ~  Con,slstent1y 
.lth ~ l  and t!cunomy." I' have trle(1my very 'best . to ' ~  



as fairly as I can the argument as it was stated to me .... On it t1te first 
!point I l~ liI~  to ~ i  is th.aJ you will not bt: .• ny tbew-one 
qf!. 1~  art; no.w In. ~  ~ ~  ~  .. Se<:Ondly, .I,:Would 
like. to brIng out the folloWIng, .facts" :l'he Riulway Board have "eeJi 
wQrking at the separation for the last ~  months. All' our activitios 
in the ~i  Board.,have been orientated with reference to this ~ 
the day, when we ~  to get separation.' Now, Sir, in spite of that 
fact we have not i~  any objection to various measures which I 
know this House took great interest in.' We did not ask for a Jowel;' 
contribution on account of ~ Act which removed the exemption of 
Government Stores from import duty. We did not ask for any 19wer 

i ~  account of the Steel Proteetion Act, in spite of the 
fact that these two Acts will increase our Revenue charge!! in the 
Railway Department . by 40 lakhs per annum. May I remark paren-
thetically that if this separation proposal goes through, .those 40 laklul 
per annum are a real gaiq to the tax-payer ; if the separation proposal 
does not go . through, there will be no gain to tbt! tax-payer at aU. 
It will merely be transferring from one pocket to another. Let me 
point out certain considerations on tht.> other side. In the first place, 
we are perfectly convinced, on these benches at any rate, that these 
proposals point out the true direction in which this Assein1>ly can 
enforce economy and efficiency in our Railway maintenance. Secondly, 
I hold that the proposals will have the effect of increasmg, rather 
than impairing, the control of this Assembly. If the proposal were 
accepted, we shan no longer be debarred from put\ing up the Rail-
way budget in advance of the Honourable Finance Member's speech. 
We hope that we may be able to put up the Railway budget, say in 
February' and to allow longer time for the discussion than is possible 
at present. We may be able to go even further and put the Railway 
budget up to this House in September, but that involves. an ~
ment of the Government of India Act, and it is a matter for the future. 
Again, we have undertaken to examine the form of our budget. 
examine the number of votes into which it is divided and to see 
whether we can improve ~ ll  the way in whieh we put OU!' 
budget before you, in order that you may erercise your control better. 
Again, We Itave ~  to the rcr.oTIstimtion of the Central Advisory 
Council on a very popular basis. We have agreed to the illBtitution of 
a Standing Railway Finance Committee, and I think that wbat I baye 
laid in that respect will show that we do not fear your ~ l ; indeed 
we welcome it. I do hope the House will realise that nothing is further 
from our thoughts in putting these proposals, before the House than 
that we should impair in any way the control of this House. That was 
never our intention. Our intention was merely to put up to the House 
an administrativc and financial form to which we attach the greatest-
importance. We are convinced that unless this House adopts that ~ 

we shall never be able to manage our Railways as efficiently and economic!: 
ally as they should be managed. . 

. No,., Sir, I'bave laid-all my cards on the .tablebothhe.re aifd in 
ftiese Committees. I claim that we have CODcealed absolutely nothin« 
from the Members of this House. There .'.no catch of my sort or kind 
i ~  prop,osals .. We have ~ 1  ~ ~  tp.elast 1p mppths, 

~  :we a,re. satiSfied that these'prolJ.08&'Js "1Vill"lea:d to "",bat ~  hest 
I~i il i i  ~  for 'Indian trade, 'Indiaii ~  

-' ,  . •• ,- >'. .." ,. .' '. " .  - ·.l' ....,'. . 
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_ CJuutles limes.) . 

Ind . the ItIffian ~  May I Wind up' . by an appe.l to 
tbts Bouse. Mar I e%press tbehope that this House will take' 'ttl. 
propoSals in the spirit In whiCh we offer them, that they will COt1$idet' 
them purely on their merits and that they will co-operate with us. ~ 

aa,ybe bureaucrats, but the House must realise that we are just &$ 
keen on the interests of India as anybody in this House. And we have 
put lip these proposals because we are satisfied that they are in the 
teal interests of India. 

~ V ..... taHk·(Gujarat and Decean Bardars and I~ ~ 
L8.nclholdera) : I want to put just one qnestion,Sir. I did BOt like ~ 
disturb the Honoul'Bble Member when he Wa& delivering his speech. Kay 
I know, . Sir, at what rate the iuterest is being calculated and altJo what 
ia being done about annuities , 

'fhellollourab1e Sir Buil Blackett (Finance Member) : I can answer 
this question, Sir. The interest is being charged at the actual rate which 
it costs tne Government of India. The interest portion of the annuities 
iJ; also being charged in the same way. The capital portion of ~ 

interest, as was ~ l i  in connection with the Budget this year, is 
~  as part of the general provision for the redemption of debt. 

Mr. A. BaDgaswami Iyengar (Tanjore cum Trichinopoly : Non-
Muhammadan RuraB.) : Sir, the Honourable the Commerce Member said 
that if theeom'ention that is sought to ~ established by this Resolution 
comes into force, they will be aMe to give profits to the tax-payer. May 
I know, Sir, by what process of law or of constitutional procedure these 
Conventions are going to be given effect to if this Resolution is passed 
by this House. 

fteHonourable Sir Charles Innes : There is no process of law at 
all. They will be given effect to by an agreement between the Govern-
ment and the House. · . · . 
Mr. A. Rangaswami Iyengar: May I know, Sir, whether the 

powers which would be exercised in respect of this arrange-
ment are going to be exercised by the Government of India, or by the 
Secretary of State, or by the Assembly or by aJJ. 1 

The Honourable Sir Charles Innes: I do not think, Sir, that the 
position, if this Resolution is accepted, will be any different from what 
it is now. We shall put before this House the Budget every year, even 
if our proposals are carried out, as we do at present. It would be open 
to the Assembly to scrutinise that Budget in its usual careful manner 
and to make any cuts that it may like to make. But we will ask the 
.Assembly to agree that, if it does make any cuts, those cuts will not go 
to the general ~  but will merely go to the Railway revenues. III 
other words, we ask the Assembly to fix an annual contribution in tm, 
manner which I have tried to explain. 

· •. K. O. WP .... (Bombay Central Dhtw()n : Non-Mnbammadan 
BDl'Itl).: K.,..· IkDDW, iMr, wut » thet'leply to the qaesUoa put by 
la-dar v. N. Mutalik ill "Cud to aDlUlitiAtl , 

~ ....... !Iir ......... : .I)lavealrea4YlUhW,ered the 
~~ i  ,#JJ.U\liMea. ,In «I./,aJ: ..... tIle i l~ ~  i~ Il~ 
It WIn De charged to the llaiIwaY8 in the ltailway-Budget and the ebr .. 



will be exactly equivalent to the amount ot i l ~  the 
aBJUIitiea.ln 80 far: all the capital ill CODeeroed, .s wu explained in 
eOD.ttMtion 'With theBlldget this year, ~  ~  'the capital has 
been ~  l ~ l i ~ i  .to the ~ l  Budget as a 
provision for redemptIOn 01' aVOIdance of (}ebL .  . 

1Ir. A.. Ba.Dplwamilyeqar: ldellire to know whether, 88 a result 
of the passing of this Resolution, the Secretary of State will have to 
devolve powel"S to the Government of Ind,ia. or make .use of his 0WIl. 
powers for the control of expenditure under Railways T 

.·IIt. A.  A. L. Pancms (Financial Oommis&ioner,Rail\vays): .No. 
1Ir. President : The House will observe that there are two different 

li1rts of 'amimdments. Those amendments whiehrelate to the original 
1t'esolu;tliOn.:as ~  by the Honourable the Commerce Member now faIl 
to thegr6nnd. So the amendment which the House will discuss is aetuan, 
the amtfudment moved by the Seeretary in the Legislative Depat'tment. 
F propose to set aside the amendme!rts which are not now pertinent 
and take those which, I presume, represent tile desires of the Honourable 
Members ~  That being so, it seems to me that, in the inte"reats 
ef an orderfy debate, the ·amendment of which Sir Purshotamdu 
'l'bakul'das has giV9D tlOtice, l1amely, that the proposals of tlfe amended 
Resolution only be given effect to proTided the Government agree to tie 
t1ro propositions which he lays down in the paper, represents the moM 
~i l altemative to the proposam of the IImtnded· Resolution itself. 
'lllu.li't'fore, I prolJOse to call uJ>C"l Sir Pt.u1;hotamdas Thakurtlu to move 
Jril amendment brlore any other. with this po88ible exception that, if 
tie Honourable ~  from Bihar and Orissa desires to moTe th •• 
the consideration of the amended Resolution be adjourned sim ~  

then I shall have to call upon him. I have been given to UIlderstand 
. that Mr. Neogy does not propose to mOTe his dilatory motion. But, if 
Khan Bahadur Sarfaraz Hussain Khan wishes to move his ~ i  

I ahall have to call upon him before Sir Purshotamdas Thakurdas. 

Khan B&badur Sarfaraz Hussain Khan (Patna and Chota Nagpur 
~  Orissa: Muhammadan) :  I wish to say only one word, .sir. There 
wiJl be no necessity for me to move my amendment if the amendment of 
Sir Purshotamdas Thakurdas is accepted by the Goyernment. 

Itr. President: Then may I take it that the Honourable Member 
does not wish to move his amendment f 
lthan Bahadur 8a.rfaraz Hussain Khan :  I do not wish to move ~ 

amendment if the amendment of Sir Purshotamdas Thakurdas is aceepted 
by the Government. .  . 
Mr. President : We cannot make a conditional proposal. The 

Honourable Member has the prior right to move his amendment for the 
postponement of consideration. If he ~  up that right, then I will 
ask SirPursbotamdas Thakurdas to move his amendment. 

(Khan Bahadur Sarfaraz Hussain Khan did not reply.) 
Mr, President: Sir Purshotamdas .. Thakurdas. 
Sir Purshotamdaa Thakurdaa (Indian Merchants' Chamber: Indian 

Commerce) :8i.r, I rise to move the {ollowing amendment to the amended 
ResOJUtiOll 'nOW before the HO\l!re : 

" Add the following as an· i i ~l clllU" to tfleametlded ReaollltioD.: .' . 
E Clnuae 9.· The above ptoPOllIlIa:1Io given t,f{('ct 'to' ~ ~  l~ G()n:-:I::l.."1it 
.  . agreete -the ~1 i l  :  . 

• 
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[Sir PurshotaJnd,as Th!'-kurdas.] 
<0> That _0 Bailwa;r LiIle now uder State JII&IUlIement and no Bail .... ,. 

Line now JD&D.aged by a Company whole eOlltraet may hereafter ~ 
should be handed ~  to Company' management without the preno. 
approval of the Legislative Aaembly ; 

(b> That the railway aerviees should be rapidly Indianiaed, and further that 
Indiana should be appointed as Membel'll of the Bailway Board .. earl,. 
as poeaible '." 

Before I begin my remarks on this amendment, I think the whole HoWM!l 
will agree with me if I say that the Honourable the Commerce Member 
has treated. the House to one of those clear and: fiuent speeches which he 
is generally accustomed to deliver in this House, whenever he moves an 
important subject-speeches which show the great grasp and his usual 
broad view that the Honourable Member takes in handling questions of 
such importance as this. I wish, Sir, also to make it clear that I move 
this amendment on behalf of the Nationalist Party in the Assembly. The 
Honourable the Commerce Member observed. in the preliminary observa-
tions that the matter that he has now put before the House is one of vital 
importanCe to the Railways of India. He further gave figures to the 
House showing what a great machine the Railways of India were to handle 
and what an important asset it is to the tax-payer of India. These, Sir, 
are exactly the grounds why I wish to put before the House eertaiB 
subjects which have been fully 6iseU88ed both in· the sub-committee aad 
jn the eommittee appoiuted by the House and which should be bro1ll'ht 
to the nopee of this House in a prominent manner iR the form of an 
amendment. I need hardly say that this House, as representing the tu-
payers of India who have put in crores and erores of l'1lpees either directl;r 
or indirectly for thc Railways of India, is very jealous that the people 
and the tax-payer should now begin to get the fullest advantage out of 
their investment. And it is with this aim that this House may wish to 
assert its right in regard to having a substantial say in connection with 
any change in the Railway policy that maybe followed by the Government 
of India. 

The Honourable Commerce Member referred to the number of state-
ments put up by Mr. Parsons before the Commit-

1 P.II. tee and which are now eirculated to the ASsembly, 
and generally speaking to the great ahility with which Mr. Parsons served 
all the requirements of the members of the Committee. I i~  to joiD 
in that expression of appreciation as a non-official Member connected with 
this question both in the sub-committee and committee stages.. I do not 
think the Honourable Commerce Member will misunderstand me if I 8&y 
that working on the sub-committee and committee on these occasions, a 
non-official member like me was greatly impressed by the great zeal and 
energy and readiness with which Government officials from the Chief 
Commissioner of Railways downwards worked in order to prepare this 
subject for the Assembly at this stage. I do not think I will be mi .. 
understood when I say that many non-official m-embers would like the-
same zf:'al 10 be shown by Government officials in other similarly important 
subjects which may be hanging fire before the Assembly.· But I would 
like, Sir, just to strike a discordant note here and point out to the Honour" 
able Commerce Member one particular subject in which I am afraid the-
members'of the sub-committee and committee did not get the informatiOD 
that they sought. There is no doubt that this subject of separation of 
. the two budgets is an impcrtant subject. Indeed the Government of 
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India themselves have taken the best part of three years to make up their 
minds about it. The subject was bef01"e the Assembly in ~ l  1921 
when they had a special meeting of then-committee in Caleutta and the 
matter was put off for further OODsideration and fuller examination. The 
subject therefore must' have needed considerableeorrespondence and 
exchange of despatches between the Secretary of State and the Govern-
ment, of India as regards, firstly, whether the Secretary of State was 
prepared to give this additional power to the Government of India or to 
this Assembly, and, secondly, as to the details of the p<lwers which he i.s 
prepared to give up on agreeing to the separation of budgets. I under-
stood at the sub-committee meeting that the Government of India were 
not prepared to take the committee int() their confidence as far as these 
despatches were concerned. 

Diwan Babadur T. B.aDpchariar (Madraa City: Non-MuhammadaD 
Urban) : What is the additional power' 

Sir Purahotamdu !'hakard.as : The power of devolution from the 
Seeretary of State to the Government of India, about whieh you heard a 
question just before I cOmnlenced my remarks. 

I do not know whether in sueh an impol'tant ambjeet like this, when 
the Go\ternment of India elaim that they put all their cards on the table, 
there was anything in the constitution whieh prevented them frem taking 
the members of the committee into their confidence by. letting them see 
copies of the despatches between tile Government of India and the Secretary 
of State. I dare say there may ~ oothing by which we may benefit 
by a, perusal of these despatches ; but at the same time I menuon this 
particularly because the Honourable Commerce Member cla.i.m.ed it as 
his usual practice that he had put his cards on the table. The fact of his 
inability to, put the despatches between the Government of India and 
the Secretary of State at the disposal of this House has undoubtedly led 
to some sort of justifiable suspicion by the members of the committee as to 
why these despatches were being withheld. 

Sir, there are five minutes of dissent in the Committee 's ~  I 
propORe to deal with the last minnte, the one which particularly refers to 
the three conditions mentioned in para. 6 of the Committee's Report. 
With your permission. Sir, I hope the House will allow me to deal first 
with condition No.2 mentioned in para. 6 of the Committee's Report, 
that no railways ~  be handed oyer to a private company without 
the prior approval of the Legislative As.'I'mbly. I think this is the one 
condition named by the i~ i  member;; on the Committee. which really 
has given rise to certain apprehensions in the mind of the Government of 
India. I would like, Sir, to put before the House, as fully and as im-
partially as I call, the reasoD.!! why this House sh(lUld insist that when 
they agree to the separation of the budgets, and that within certain 
limits the railway reyenue mny be handled by offieers appointed by the 
Government of India, it is only right that they sOOuld at the same time 
make sure that whilst devising this v.ery necessary method of putting 
State management on an unassailable basis none of their property shall 
be taken out of State management and tr'nsferred to  Company manage-
ment without the express approval of this House. 

To begin with, Sir, the Honourable Commeree Member himself moved 
an amendment in the Al!8embly on the 27th February 1923, when the 
Assembly decided upon State management of Indian railways, WithOl,lt any 
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, lSi,!: PlU'Shotamdas T.baku.rdas.l, . 
qtJalifieatlon. Hepre88ed.and iIldeedtook the House to a division on the 
following. ,He said that he thouglltihat 

" etfwts ahoaldbe continued to,ooncert meaaurea with the objeet of baading over 
one Dr other .pf the two milway. (i.e., the East Indian Railway alld the Great Indian 
Peninsula Rail,,:ay) ~  sUeh groupjng a8 may be necessary to an indigellous ~  
ealeulated to gtve India the . benefit¥'of real Company management." 

An amendment to this effect was moved by the Honourable Member 
himself and was lost in the House. Later on,in the Administration 
Report of Indian Railways for 1922-23 'it is stated that Government propose 
to continue these efforts to take ovcr these railways everituafiy on the 
basis of real Corr:pany mimagement. Subsequent to ibis, as the House 
knows now, because it has been repeated ad nauseam, Diwan Bahadur 
Ramachandra Rao moved a Resolution saying that whenever there was a 
contract to be made by tire Government. for the working of State. rail-
ways, the contract should be placed on the table of the House before beiJag 
finally confirmed. That ResolutioB, altheughp'¥sed without a· division, 
has been rejeeted by the ~  of India. AU this may,' I i ~ 

very reasonably be taken to deepen the apprehensions of many of the 
Members 'of this Assembly. The Government may, above the heads of 
the Assembly and indeed witbout their knowledge, enter into a eontract 
eithertltemselves, 01' tbeSecretary of Sate may do it, to have either the 
East Indian Railway or tbe. Gteat IDdian PeniDSUla Railway, or any of 
the railways in lDdia, IilMtagedbya company. The minority tJeietion of 
the Acworth COirintittee at tlieir Report subnritted two sehemes of Company 
inanagement. The Bailway ~  cireularising various commercial bodies. 
itt Iridbi tUtd ~ i i I  in their lettel' put fonvardtwe 
more sehemes of Oonl'panY' JlDanagement .. In "'"te of all these the AMembly 
~  to a deeisi&n in favour of State management. In spite of all this 
we hear constantly from Government that they are in search .of a species 
'6f mtIDagement of certain railways which can be said to be " real " 
Company managoement. Is it llllreasonable for this House, when they 
agree to an important reform of the nature of separation of the budgeUi 
and of the nature indicated, that certain revenUes of the P..ailways shall 
be handled by the executive officers of the Railway Department without 
any right to thiil House unless they broke the convention to touch those 
monies. I wonder, when such rcforms are under consideration, if it is 
wrong foOl' fhi" ~  to Ray to the Government that, whilst they devise 
a better and !iure method for fmccessful handling of State management of 
railwars, Government  shall also give an undertaking that they will not 
use the power which they claim they have of handing over any of the 
railways of India to Company management at their discretion. 

The Honourable Sir Charles Innes : May I correct a statement made 
by the Honourable Member. The Honourable Member has just stated 
that the Honse it'! asked, to agree now that certain revenues' of the Govern-
ment of India shall be managed by certain officials of the railways. I ain 
afraid the Honourable Member has not understood what I have said. I 
presume he is referring to the depreciation fund and the reserve fund, and 
I thought I made it perfectly clear that any m(mey which comes into 
such funds must be voted by this House,; and that this ~  vote will 
Oe ~ lii  to any money which is expended from either fund. The posi-
tion will nQt be diff-erent from what it is already .. 

Sir Punhotamdu T ~ :  I have no doubt I have understooo 
the position absolutely clearly, indeed my working on the two CommitteeS 
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would be useless if I had not correctly -u.nder*>od ,t,b.e wAoJe scbeme. I 
really do not remember if I expres8ea myself elearfy,' but I will make 
myself clear. ,Twa ~ to-day . refuses, if it passes this proposal, to 
aeparatle the two' budgets, to· take. an,tbing from the railway budget, even 
.if the use ~l1  taey ;IQq ~  that money will be -to let ,i.t, remain ill 
the. reserve fund' ; to tnatexteiJ.t tbe II<iwre is 'makbig a I1~ i L I do 
not know¥, the Honourable .the. CQmmerce ~  \lill agree with me 
there ; is that all right ! 

The BODoanble Sir Ollarle. ImIea : No. '" 

Sir Purshotamdaa 'l'halmrdu : May I ask the Commerce Member 
then what happens in case there is a separation of the budgets this House 
makes a cut of 50 lakbs of ~ at budget time ; are you going to hand 
it oyer to the Finance Department ! ' 

'l'he Honourable Sir Ollarlea lImes : As I said, that money will pass 
into the reserve fund. What the Honourable Member said was that these 
re\'enues will be managed by Government officials. What· I am trying to 
point out is that no expenditure can be made from that reserve fund without 
the vote' of this House. '  . 

Sir PunhotamdU ·Thakurdaa : I thought I said to ~ Honourable 
Member, when he objected first, that I wanted to make myseff q'ute clear. 
Will the Honourable Member say what he thinks about what I said sub-
seqUt:lltly' I will tackle this point that the Hono¥rable Member has 
raised. Supposing there'is a deficit of a crore and a half of rupees in 
the budget of the country, and supposing the Executiye Government put 
before this House suggestioo.'l fol' additional taxation which this House do 
not wish to accept. This House wish to make up for the defieit by cuts 
here and cuts there. The Railway Department as one of the biggest 
departmentl!"'of the Government of India must come in for their share, 
and supposing they want to. make. a cut of 50 lakhs of rupees the,re, they 
. may make the cut, hut the amount will not go to the Finance Member. 
That is the point I had in my D)ind. I know that the separation of the 
budgets is mainly intended for this purpose, namely, that we shall take from 
the Railways only an agreed amount and leave the rest to the Railways, 
to be used in varjous directions, as indicated by the Honourable the 
Commerce Member. The fact howeyer remains that the Assembly do 
say to-day, 8S representing the tax-payer, that in order that this com-
mercial machine mar be well conducted, steadily conducted from year 
to year, we will forego this advantage which we got till no\\'. I do not 
think that CRn be rlenied. I therefore feel that, when we are coming to 
an arrangement like this, it. is only fair and realOonahle that the House 
should say to the Executive Government that we wish that, whilst we 
agree to this administrative reform, so important as it is. rou agree in 
your tum that you will allow us full opportunity of giving tIle Railways 
a full trial in Stute management and will not hand over the Railways 
without OlU con8eQ.t to what is called Company management, even if you 
could discover a  " real " ~  system, That, Sir, is the 
main ground on which there was substantial difference in this Committee. 
I feel that whilst I am a very st1'QDg advocate of ~ i i i  

reform, whilst I I!lhould be extremely sorry if the GOVernmlmt of India 
insisted upon theil' iJlability,as they put it, ,to ,give ~ i  whieh 
I think is the just due of this Assembly as ~ i  the lax-payer of 
India, if this reform had to be ~  nobody would be more sorry than 

L237LA F' 



LEGJ8LATlvE ·.U(BLT. ' 

[Sir Purshotamdas Thakurdas.] 

myself; in fact I am one of those who signed the Acworth ColillDittee"a 
Report, and who also has said, what the Honourable the Commerce Member 
has read from the majority report of that· Committee, that we make this 
recommendation for State management with the caveat that thc financt"'! 
hereafter would be provided in a more correct manner. But the Acwortll 
Committee only took cognisance of what it was appointed to examine. The 
main question iB, there is this powery and as I have shown by the various 
incidents I have referred to, beginning with the Honourable the Commerce 
Member's motion when he moved that amendment in the Assembly two 
years back, there appears to be something lurking in the background, and 
it is quite possible when there is something in the nature of what the 
Executive Government think is real Company management, one of the 
railways of India may be handed over for such real Company manage-
ment. If the Government of India· have nothing to hide, nothing to 
conceal from this. Assembly, nothing to be afraid of, may I ask why they 
should distrust this .Assembly tt' such an extent that they will not come 
to this Assembly and say, II Here we have this substantial scheme, we 
would like you to consider it !  " Do they really think this Assembly is 
incapable  of appreciating the advantages of real Com paw management 
and agreeing to it, that they should refuse to agree to this very simple 
convention, a convention which by the way I feel should not be difficult 
for them to agree to if they really mean not to go past what has now beeD 
suggested. 

Sir, there is one further subject that I would like to remind the House 
of. My Honourable friends from Madras will remember the year 1910, 
when the South Indian Railway, in spite of· the great grievances of the 
Madras public against the management of that Railway, waS handed over, 
or to be more accurate, the contract regarding-which was renewed with that 
same Company, not only over the heads of the Government of Madras, 
but over the heads of the Government of India. I remember it very 
clearly being mentioned to the Acworth Committee by many witnesses 
in Madras that it was only when a Reuter's telegram came out here, that 
the Government of 'Madras wired to the Government of India, only to 
learn that the Government of India had also learnt of that contract having 
been renewed by the Secretary of State after all the formalities were put 
through. I am sure, Sir, we do not want any repetition of this to happen 
again. 

I will come, Sir, now to a question which may be put to me, namely, 
if the Secretary of State and the Government of India enjoy the powers 
of entering into these contracts without conSUlting the Assembly, what 
are you going to gain' by' insisting upon it at this stage' I wish, Sir, 
that the House will bear with ine when I try to reply to this question 
which I am anticipating', because I am sure some Honourable Member or 
other is oound to put it to me, not by a reply, but by asking another 
question. Let us consider what we are likely to lose in case Government 
absolutely refuse to agree to this administrative reform on the ground that 
they do not sec their way to give the undertaking we require. The 

~ l  the Commerce Member haH sufficiently emphasised here the 
grave manner in which the Acworth Committee pressed that the financial 
India have been trying to make up for their past lapses. RB. 150 
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crores have been sanctioned by this .A.sstmbly for capital fund8, 
the immediate ili~ i  and betterment of existing lines. That 150 
erores, I understand, is to be spent within five years beginning with 1922, 
if I mistake not. I do not think I am incorrect in saying that the Railway 
Department are not able to spend at'the rate of 30 crores a year and there 
is no question of their needing more than that 150 crores until the· year 
1926-1927. So much for the immediate rehabilitation and betterment of 
existing lines. The next question that remains is repairs and renewala 
from the revenues. Now, Sir, there also I expect that with the experience 
which the public '{)f India and this Assembly has had till now of what 
happened, owing to the lapse duting the war period. by the then Govern-
ment of India and the then Finance Member, it is hardly likely that there 
is going to be a repetition of the same neglect oyer again. I. still maintain 
ad I repeat that I would like this administrative reform to come into 
force immediately but I fecI that whilst this administrative reform is. 
agreed 10 by this Assembly and while this Assembly agrees to forego wh" 
I have Just indicated in the course of a few questions and answers with my 
friend opposite, it is only due to this Assembly that the Executive Govern-
ment should give the assurance which is indiated in condition 2 of cla1l88' 
6 of the report. I i ~ Sir, just to point out that the Bonourable, the 
Commerce Member himself admitted that the separation of Dudsets is 10 
apply only to State-managed railways and not to Company-managed rail-
ways. As far as the ComJ.l8ny-managed railways are concerned, their 
budgets and their relations to the Government of India are 
to continue ~ they have continued heretofore. I remember a few 
figures which were asked for and which were given as approximate 
figures. Of the total gross revenue of 96 Cl"Qres of rupees from the ll~ 

ways of India, about 24 crores was given as the gross revenue from State 
lines at present managed by the State. When the East Indian Railway 
and the Great Indian Peninsula Railway Rre trans!erred to State manage-
ment by next June, this figure of 24 crores is likely to go up to anything 
between 60 and 70 crores, out of a gross reveJlue of 96 crores for all India. 
I really wonder, when we have so many other Company-managed lines 
at present which we cannot touch, and the last line will not fall due till 
1950, whether this Assembly can be said to be greedy if it wants additional 
power, in the shllpe of a substantial say re.garding who shall or shall not 
manage the Railways of India hereafter. 

Mr. President: I ruust ask the Honourable Member now to bring 
~i  remarks to a close. 

Sir Purahotamdu Tbakurdu : Conditions Nos. 1 and 3 of paragraph 
6 of the report deal with the question that Indians should be fairly 
represented on ll ~ Railway Board and that the Indian railway services 
should be rapidly Indianised. I shall very briefly indicate the rea..'lODS 
why the dissenting members thought it necessary to refer to these two 
ambitions of the Indian public. It is true, Sir, that the Railways of 
India are very yaluable and very important commercial enterprises but 
the public of India wish to look upon the Railways of India also as national 
assets and they agree to the commercial management of these Railways 
only 8S far as is compatible with their national aspirations and with their 
national advancement. It is no good. saying that these Railways must 
be m&Daged in a cheeseparing spirit of economy, so that whatever may 
happen to the ambition of Indians either in tJae matter of Indianisation 
or in due encouragement by purcbase of Iltores from India in order that 
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the-i i~  of India Diay' be Duilt up, th1s Asselll.hly could ~ ~ 
~ li i  or to the commercial management of Indian Rallwayw; 

"'at is a fundament.al difference betweeB some influential'seetions in the 
eountry and the Indian public and I think it i~ right that that difference 
should be .substantiallybrougbt to the surfa,ce and should be ~ 

at this particular juncture in or4er that there may be no misunderstanding 
hereafter whenever the Assembly :ask for more Indianisation or mOre 
powers of purchase of local stores by the Railways of India. The Honour· 
able the Commerce Member referred to this demand, and if I did lI,Ot 
omit.to hear some part of his remarks, I am afraid his reply in connection 
with this struck me as being rather dWapPointing and halting, It is 
eertainly a fact that consistent demands have been made by the Indian 
public for years now in these directions. They feel that they have a right 
to and ought to hale a greater hand in the management of the Indian 
ltailways.. It may be quite true that it will take a little time to train 
them up but thi!; question must be agreed to without the least hesitation 
or sha'dow of a doubt that whatever the case, whether you separate the 
budgets or not, the Assembly will be justified year in and year out in 
presSing that there should be more and swifter Indianisation of. the rail. 
way services in India and that the Indian Railways must encourage, of 
course within due and reasonable bound&, and must make it t1aeir goal, 
the purchase of stores in ~ ilLi  order 'that India may b¢ld up ~ 
titdustries.. I feel, Sir, tllata good deal of stress is ~l  laid WWll 
on occasions like this on " efficiency." I know ~  this is being brought 
up every time whene,er there is a question of any commercial departm.ellt 
or indeed' any department of the Government of India having to take up 
more Indians. I would only here repeat what Lord Lytton aaid " we do 
not employ natives more largely because they are not well qualified and 
they are not well qualified because we do not employ them enOugh." This 
is the vicious circle in which India has moved with immense patience for 
the last 50 years, and as far as the Railways are concerned for the last 
15 years. India's patience is at an end and whether we have the separa-
tion of budgets or not, let it be understood without any-doubt hereafter 
that Indians expect the Railways of India, which are the property of the 
tax-payer in India, to be worked commercially side by side, and, as far as 
that may be compatible, with their being the most important and national 
asset of India. I move my amendment. 

Mr. President: I propose to adjourn the House till Hall'-Past Twd, 
but before I do so, I will call upon the Home Member to :make an announce· 
anent. 

ALLOTMEN'T OF THE 24TH SEPTEMBER FOR NON·OFFICIAJ.J 
RESOL U'rIONS. 

The Honourable Sir Alexanderft'ludclima'il (Home Member) : With 
your permisl!ion, I should like to announee to the House th'at in reference 
to a request inade earlier in the session the 24th will be allotted tor 110n· 
official Resolutions. ' .  , 

i ~~ T lIA ~  (Madr ... ·City: ~  
dan Urban) : In a\MtiDg ~ l  will the. O l~ l  ,Member .allot it 
aJso for discussing the Mel:eautile'Mal:ine i~  



1Ir, PrelideDt: No, it is 8 day ll ~ fOT D0Il4lflieiat Re8oitJtions 
6Ild therefore you will prooeed nMurall,-by the ballot li~ the bQs.i-
n .. of the day, 

DiwaD Balaad.ur '1', .. ~  I think non-official Members will 
agree to it, 

'l'he Honourable Sir Alesander ~  : My object was to meet 
the wishes of the House as regards non-official Resolutions, 

P&.dit SbaJn1al Xebru (Meerut Division: Non-Muhammadan 
Rural) : If any Bills remain over on the 23rd can they be taken up on the 
24th 1 

The Honour&ble Sir Aleunder Mudd;m&D : No, Sir, 

Pandit Ibamlal Xehru: May I suggest that it b .. allowed. 

lIlr, A. Rangaswami Iyengar (Tanjorf' I"IWI Trichnopoly: Xon-
Muhammaclan Rural) : May I inquirf' from th.. Leader of the House 
whether in referellce to my requel-'t to give some time for thl' discussiolJ of 
my Resolutioll 011 the floods, he will be able to allot some time. 

The Honourable Sir Alexander Muddim&D :  I had already said that 
8 day had been allotted for non-official Reliolutiolll-i. 

Mr. President: In "iew of the fa!'t that time is short, lll~  seven 
days to th!' dIn' allottee!. thf' hallot list will open at on{'e. and the hallotting 
",iiI take plae; in one of the Committee rooms at ]0·:10 011 Friday morning 
the ]!lth. 

The Assemhly then adjourned for Lunch till Ualf·Pa"t Two of the 
Clock. 

TIll' Assemhly rl'·alisembled aftl'l' Lunch at Half·Past Two of the 
Cloek, !\fr. ll ~  Pr('sidellt ill the Chair. 

11 ~ 1 lO  HE SEPARATIOX OF lUIL\\'.\ Y FIXA:-\CE FH():'I{ 
E~E AL FIKA:\,(,E-('olltd. 

The Honourable Sir Basil Blackett: ::;ir, the amendll:enl which has 
~1l 1Il0wd \lY 1 he IIolloul'allle Sir Plll'sllOtamdas Thakurdas takl's the 
form of an acidit iOllal dau!it" but it is all addit iOllal claus\' whieh is also 
a conditional dause. The dauS(' takt>,.; tht' forlll of ~ il ~ that while the 
recommelldatiom; in tht' (;Oyerllllll'lIt'S ~ lll i ll I ~ ill  the separation 
of il ~  fhlllllet' frolll g"t'!H'ral fin a Ilt't' should 11(' earrit'(l out. they should 
bf' canied out 0:1I1y if the Govenlllwnt accept eprtaill additiollal reeom-
melldatiolls ; that if' to say, if the HowrnlllPllt art' uuablt' to allrce to parry 
out those a"dditiollal recornmelldatiolll>, thl' proposal for tIlt' '>cl)Uratioll of 
railway finance from lIeneral finP-llee falls to the I!l'oulld-a proposal which 
ill the view of the Goyprnmt'nt alld ill the view of the Honourable ~I lll  

who moved thiN amelldnlt'nt is a verv desirable admillJstrative I"efol'lll. But 
the greater part of the speech of' Sir PUI'l>hotamrlas Thakurda!i was ex-
traneous to the tmb,iect of Iieparat.ion of il ~  finance, He tOl1ched 00 
that subject once at any I'ate when he said that he was a very .trollg advo-
ute of this admiuistrative reform, and yet he moves all aIDt'pdmellt which 
has no direct cOllnection with separation ; and the inability of the Govern-
ment to accept which may result in the oomplete 1088 of this desil'able ad-
ministrative reform, I am very !lOrry that the issue has become thus clouded. 
This is an i il ~i  morm to .aicb I attJleh TeI'Y great importaDo!, 
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I believe that it ~ effect a direct economy in the management of the Rail--
ways and that it will greatly assist in the stabilization of the general Budget. 
Sir Purshotamdas T ~ stated Q1,lite _ rightJy that ~  is one 
which has been under consideration for nearly three years since the date 
of the Acworth Committee's. Report. At the l:I8me time I would remind 
the House that the previous Assembly considered this matter and decided 
to. adjourn it for a year and a half. It has already therefore been once post-
poned because of its difficulties by the Assembly. r may claim, Sir, that 
I have had a certain share in bringiilg this 'Resolution forward to the stage 
which it has reached at the present moment. It is one of the reforms in 
the financial system of India which attl'aeted· my.attention from the very 
first ; it is one to which I have given a grea.t deal of. time and a great deal 
of trouble. Mr. Hindley as the bU!liness manager of the Railways has from 
the very first co-operated most enthusiastically with the proposal, and 
if it had not been for his support, it would not have reached the position 
that it has reached to-d&y. But lit the same time it is essentially not a 
railway proposal any more than it is a financial proposal. At the risk 
{)f repeating what has already been said. I would like very' briefly to go 
over the arguments for separation and set the position before the House in 
the form in which I see it. I begin from the principle that the taxation 
()f communications is bad taxation. It is taxation which falls both on the 
producer and on the consumer. It raises prices for the consumer and re-
duces prices for the producer and it decreases the volume both of internal 
and of external trade. In the initial stages of railway development in a 
country such as India there are many arguments for paying more atten-
tion to the development  of communications than to making the Railways 
pay, and that was the line that was taken by the Government of India in 
the earlier days of the Railways in India. But by general consent that 
stage has passed away, arul we are all I think at olle in the view that the 
Railways must pay their way. The Railways have the benefit of Govern-
ment credit, and in so far as they are not Company-managed they do not 
pay income-tax. There is therefore sowld ~  for asking Railways to 
pay something over and abow thcir expenses and their interest. But I 
think such a contribution should be a small one, And it should as far as 
possible be regular !;o that the Budget figures from year to year may not 
be disturbed by serious fluctuations due to temporary causes and the tem-
-porary causes may not prevent the railway authorities from pursuing a 
definite and deliberate policy. If the receipts in a particular yrar are l ~ 

Qwing to special causes than had been expected, the general Budget should 
not have to fill up the gap, possibly by extra taxation, possibly by curtail-
ing de!lirable expenditure in some other direction. If the receipts are 
larger, the general Budget should nOit be tempted to reduce other taxation, 
for example to give up some pl1rt of the Provincial contributions owing to 
some temporary excess receipts. Such reduction of taxation, such reduc· 
tion of Provincial eontributiOOls, should be made out of a definite and re-
curring surplus of available income, not out of a temporary windfall. On 
the other hand, Railways cannot, even if it were desirable, increase rates 
and fares suddenly because the income of a particular year is less than they 
had real!On to believe owing to temporary caulles. NOlI" can they reduce 
them suddenly ~  bec8:1;l!!e there is an exceptional and non-recurring in· 
crea'le. Nor is it desirable that Railways should'have their expenditure 
curtailed owing to temporary causes due to the general position of the 
Budget unlellll. there at:e V ~  eueptional circumstances. Wh&t :11t wanted 
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is some approximation in India to what has  been' reeeutly: introduced in 
;England, a standard railway ~ T  ~l l  pay a re-
gular but limited contribution to the '$tate over and above their working 
~  and .interest. If they earn, more, the surpllL'; ought not to dis· 
appear in the general budget, but it ought to be credited to what I call in 
the first instance the Dividend Equalisation, Fund, so that if in the next 
year receipts fall short, Railways might still be able to pay their contribu-
tion, and if receipts in the next year are again in exces.<; of the contribution, 
that is a sign not that the Railways should pay an additional sum to the 
tax·payer, but that the time has come for reducing rates and fares. The 
Dividend Equalisation Fund then becomes a fund which enables the Rail-
ways to make good the temporary loss of revenue which invariably follows 
on a reduction of fares and rates. There is always a period during which 
the traffic is not increased to the extent required as the result of the re-
duction of rates to make up the los-; in revenue. A reserw is also needed tv 
meet the cost of any extra facilities or to enable the Railways to carry 
through a regular programme of rt'newals and extension; It is the absence 
of any such arrangement that has led to money being taken by general 
rewnues during the war from Railway receipts and credited finally to 
general revenues. A good part of the money so taken did not represent 
any real surplus of earnings, but represented a depreciation of llKets. It 
was impossible to obtain the materials required for renewals and repairs 
and maintenance and the lines, rolling stock, etc., were depreciating and 
could 1I0t be kept up to the mark, not because the money was not there, 
but because the materials for repair could not be obtained. Yet, the re-
sult of course was that there was a surplus of receipts over the actual ex-
penditure and that went to general revenues. The state was really living 
on the depreciation of its assets. Such a condition of affairs is not only 
objectionable in that you do not know what you are really earning. but 
it disheartens the Railway authorities and is the last means to secure that 
they will work their undertaking economically. They will obviously spend 
their moncy on anything they can get at, rather than surrender it to the 
Finance Member. Let me sum up. The purposes of RailwllY separation 
sre a stabilised budget. a stabilised railway revenue, the securing to the 
Railways of a real incentive to economise and to work on cOllimercial lines, 
and the provision of the right conditions for maintenance of continuity 
in Railway policy and enabling rates aud fares to be reduced the moment 
the opportunity arises and facilities to be increased without cost to the 
tax-payer. 

Now, in coolllidering these proposals, the Hou"l' has rightly concentrat-
ed on two questions, the question of the amount of the contribution and the 
question of' the control of the Assembly. The amount of the contribu-
tion is a question Oil which more than one view can reasonably be held. 
It. would be possible to ask for a larger contributioll than I am being made 
to ask for now. I confess my OWII preference for the rather smaller COll-
tribution that the O()vermnent originally proposed. But I am now quite 
ready to !!upport thl" RA.'solution as moved to-day. But the "iew I would 
put quite shortly is that the question of the contribution is simply this. 
If you ask for more, the probability of au early: .reduction of rates and 
fares is postponed ; if you ask for less that probability is increased and the 
moment a.t which it is likely to ~i  il!l hastent'.d. That·is·really the only 
qttestion that i ~  open in. that- ~ The qmstion of the Assembly's 
oontrol is muehmom diffiealt.· It w_ an e-.en-tilll paTtof the' -Govem-
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inent ~1  ~  o.pportl).nities fQr ~  .b9tb by the Railway 
Finance Com.mittee and t>y the Assembly should be i ~  and til" 
methods for exercisipg the control should be improved. I lulve no doubt 
whatever that the technical control uuder the Government of India Aet 
will be greatly improved by the Government proposals. But the AsseIllbly 
expressed doubts as to the indirect results and I now come to Sir Pursbo-
tamdas' amendment. He made the point that one of the results of agree-
ing to separation would be that in the event of a deficit, the Assembly by 
convention were giving up thl'ir I'ffective power to meet the deficit by a 
demand on the Railways. That, Sir, is perfectly true. The Assembly 
al'l' being asked-and thl' Government are proposing themselves, the 
Finance Department is proposing-that thl' Assembly and the Government 
should lay down the proposition that taxation of communications is bad 
taxation, that in the event of additional taxation being re(luirl'd, which 
God forbid. that  that should be imposed by some more desirabll' method 
than that vf taxing the Railways. "T e are asking the As.'lembly to agree to 
a convention that it will not in normal circllmstances---obyionsl" 0111' cannot 
legislate for abnormal circumst'lnces-that it will not ill ~l l circums-
tances try to mt'et a deficit by ta-xing cc:mmunicatiolls, by interft'rillg with 
its Railway property. The questio)1 of IndianisatioJl. the question of 
Statt' m8nagpment and the que<;tion of Stores-no not tlIP <jupstioll of 
Stores-·art' directly raised by i~ amelldm('Ilt. Thl' first poillt that I 
would like to make about this ame)Hlml'nt is that it has strietly nothing 
whatpH'r to do with thl' question of st'paration-strictly-that is to say 
that as thiJlgs staJld, Go"el'llnwllt haw th('ol'ptically the right to say that 
thl''' will haY(' no Indians in th .. Railways_ Thp" haw theorpticalh' the 
right to say that they will buy stores alw'ays ill tl;f' cheape!'t market 'with-
out any refpl'PIICt' to the questi'J11 of purchase ill Illdia. Tht'y han' the 
right to decic\t' without referencl' to tht' A!'!'embly that they \"ill create a 
Railway Company to take OWl' a Statp-managedlille ; they haw that right 
now. If the .. hsembly refust's ~ i ll  the GOVl'l'IIlIlf'lIt will still 
han' that right. If the Assembly ai!rt't's to separation, the Gl)vemll1ent 
will still haw that right. XOIH' of tlwsp (JI)(·stiolls are il l~  )'aised by 
tl](' question of separation. Tht'y are all germane to Railwl:l,Ys ; th;lt is 
all thf'Y ha\'e ill ('ommoll. Xow, It't nw takl' ~  thl'ee qupstiolll;. As 
regards Illdianisatiol1, the Govel'llment have already announcpd that. they 
propose to accept the recommendatiolls of the Lee Commissioll which pro-
pose to Indianis!' to the extent of 7:i per cellt. the Railway EIIg-illPering 
sen·ice. I do 1I0t thillk the Assembly have any reasoll to COlllplllill against 
the Govcrnmeut in thl' matter of the pace of Indianisation of the Railway 
!;faff. The Government are movjpg at the pace that they thillk is conducive 
to the best result for I ndianisatiGn itself. There is no conflict of opinion 
between thE House am] the A ~1 1 l  as to the desirability of Indianisa-
tion. 

Sir.,. S. Siv&sW'amy Aiyer (lladras ; Nominated Non-Official) ; Will 
Government agree not to transfer State-managed railways to Companies 
without the consent of the Assembly 1 

The BGIlOUf'able 8ir Buil Blackett: The Honourable Member is 
again trying to mix up two subjeetl!. I am always a.'iking the House-I 
really do appeal to them-to try and deal with one ~  at a time on 
its merits. It is just one of our difficulties that when ~ raiMe one IiUbjeet 
we alway. get off to anedter. I will now .p8I8 to the question of St0N8 
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management. The G()Vernment and the House are,. I believe, at one in 
that matter. We have ;agreed with the House and it is merely a question 
of getting the change made. There is no conflict of opinion between the 
House on that matter. So far as part (b') of this amendment ~  

the Railway services shonld be rapidly Indiani$ed and farther tIlat'Indians 
shonld be appointed as Members of the Railway Board as early as possi-
ble-there is no kind of difference of opinion between the Government and 
the House. 

I now come to the question of State management. The Government 
are asked to give an undertaking that no Railway line now managed by 
the State and no line now managed by a Company whose contract may here-
&fter expire, should be handed over to Com.pany management without the 
previous approval of the·Legislative Assembly. Now, I may ten the House 
quite frankly, this is entirely an nnreal issue. The Government are not 
wiI1ling-and I do not think any Government ought to be willing-to give 
an undertaking in the form that is asked for. I may also tell ~ HOIIlSe 
quite frankly that it is not in the power of the Government of India to 
do it, that is to say, so far as the ~ i  is concerned. But, what 
are the facts 1 The Governmf'nt have already stated that they have 
no pr.oposal under their consideration at the present mement foc the 
establishment of a Company to manage a State line. But Government 
have agreed with the House that, if at any time a Company is to be formed 

. to manage Statc Railways, one railway or more railways, grouped or otther-
wise, that Company must be a real Indian Company with Indian capital. 
The Government are further willing, if ever a proposal for establishing an 
Indian Company with rupee capital is put forward to take' over an exist-
ing line, to bring that matter before the Railway Advisory Council. . They 
are perfectly willing that, if the Railway Advisory Council or any member 
of it so desire, an opportunity shall be given for that matter to be brought 
before the House. That is-[U1d I say this quite frankly-as far as it is 
in the power of the Government of India to go. 'Ve therefore have reached 
this position. There is no real issue between us and the House on this 
matter that has anything to do with railway separation or the managcment 
of the Railways. I cannot conceive of any circumstances in which an 
Indian Railway Company with Indian capital would be willing to take over 
a State-managcd line contrary to the wishes of thc Assembly. The con-
troversy is not a real one. If the House desires to make it a condition of 
separation that thc Government should give an undertaking of this sort, 
then I havc to say it frankly that we cannot do it. But, if the HoUse 
really wants separatioo, then I do ask the House to consider whether they 
are really gaining anything by failing to get separation because they cannot 
get from us an undertaking which we cannot give. What is to be gained 
by postponement' The plan is one which the Government are convinced 
is of great value to the Indian tax-payer and to the Indian users of rail-
ways. It is one which I gather, generally speaking, the Assembly is con-
vinced is a desirable reform on its merits. I, think it was onl¥ two days 
ago that the Honourable Pandit MotHal Nehru ~  that administrative 
reforms were equally important with constitutional reforms. That is a 
doctrine which I particularly commend to this House, because, I believe, 
that the way to advance quickly on constitutional reforms is to pay a good 
deal of li ~ i  to administrative advance. T,he Assembly agree, I 
gather, that in itself this is a desirable admirilstrative reform. But they 
ask that some additional promise should be given by the GovernDHmt-an 
U'fL'" Q • 
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additional promise which is not connected with the separation question in 
this sense that before and after separation the Government are in exactly 
the same position in regard to the matters about which they are asked to 
give a promise. They are asked-I do not want to put it unfairly-but 
they are asked to make a bargain. If the Assembly agree to a thing (they 
.say) that the Governmcmt desire, why should the Government not agree 
to something that the Assembly desire' But why do the Government 
desire this' Because it is an administrative reform which the Government 
and the Assembly are agreed is a good one. Now, any Parliament can obs-
truct any Government. No constitutional system can wOTk if there is obs-
truction. If any constructive efforts are to be made during this period of 
transition in the matter of administrative reform, they must be made in 
nearly every case by co-operation between the Assembly and the Govern-
ment. If the Assembly is unwilling to assist in improving administration 
during the transition period, then the Government are forced into the posi-
tion of just carrying on. They can only carry on. They cannot introduce 
any new constructive improv_ement worth speaking of. They have to carry on 
on old methods which mayor may not be the best and which in many cases 
are not the best simply because, though they may have been suited to the 
period before there was an Assembly, they are not suited to the period 
now that the Government have to bring a considerable portion of their 
policy and a considerable portion of their finance before the Assembly 
for criticism and for approval. \Ve quite realise the importance that the 
House attaches to these particular reforms that are mentioned in the amend-
ment. I have said that the Government are entirely in sympathy with 
the Assembly on the questions in regard to the Indianisation. As to the 
question with regard to Company management, there is no J;"eal issue bet-
ween us at all, except the absolute inability of the Government to comply 
with the wish of the House. Now, supposing we do not get this adminis-
trative reform, which is what, I am afraid, must result if this particular 
amendment is pressed. in this particular form, who suffers T The tax-
payer su1Iers, the user of the Railway suffers, the Assembly suffers and 
the Government suffer. The tax-payer suffers because he is in danger of 
continuing to be taxed by means of communications and because his rail-
ways are costing him rather more than is necessary. The railway user, 
which means practically the whole of India, suffers because all adminis-
trative reform which is desirable cannot be introduced. The Assembly 
:mffers because these changes in the form that is proposed by the GoYern-
ment do offer them opportunities of very much more effective control over 
railway finance and over railway policy owing to the improvements in the 
administrative machinery which are proposed to be introduced under these 
reforms. And the Government suffer because it is not they who are, on 
the whole, the final arbiters in this matter. They cannot under the present 
CO!I1Stitutional system give the undertaking that is asked for. They are 
thrown back, if the Assembly press this amendment in the form in which 
it is proposed, on a simple non possumus, which is not in their power to 
alter. Their position as a Government is weakened because it is shown 
clearly that, 80 far as administrative reforms are concerned, the effect of 
the Government of India Act is tOo take away from them their power 
to ~  anything except to carry on under their present powers and to do that 
whIch they regard as in the interests of India as a whole. On this occasion, 
the Assembly agrees with them that this reform is in the interestR of India 
as a whole. 
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Pandit lladan IIoban lbla1'iya (Allahabad and Jhansi Divisions: 
Non-Muhammadan Rural) : Will the Honourable Member kindly explain 
why it is not in the power of Government to offer the &88llrance which the 
amendments ask for f 

'!'he Honourable Sir Bun BJackett : I think the Honourable Pandit 
must realise that this really raises large constitutional issues. In the 
present transitional constitutional stage an undertaking of this sort is an 
undertaking which I do not think any Secretary of State, Labour or other-
wise, would agree to be given. It is one which he could not give. 

Pandit Madan Mohan Malaviya : Have you asked the Secretary of 
State for it , 

'!'he Honourable air Basil Blackett : The Secretary of State and the 
Government of India are unfortunately not in a position to agree to this, 
and so long as ~  transitional constitutional position lasts, that 
must be the position ; so that with the very best will in the world the 
Government are quite unable to go further than they have gone_ I do 
appeal strongly to the House in 'this matter, Very little change will be 
required in the form of the amendment. It is only necessary that the 
form should be recommendative inlitead of conditional. If that ~  is 
made see what happens. The Assembly and the Government ~  the 
separation of railway finance from general finance, which they desire_ 
The Asscmbly'have taken  an opportunity, and a very good opportunity, 
for pressing earnestly on the llttention of the Government and of the 
Secretary 'of State their desire that particular recommendations should 
be carried into effect. If the amendment remains conditional. what 
happens' I am afraid, so far as I can see, that sepal"ation of railway 
finance from general finance is not carried through, and the Assembly 
have not gained much in the matter of pressing this recommendation on 

3. p... the attention of the Government. I do appeal to this 
House to consider carefully whether it .cannot either omit 

this amendment altogether or, at any rate, modify its form. 

Mr. O. Duraiswami Aiyangar (Madras ceded districts and ChittnoI': 
Non-Muhammadan Rural) : Sir, I ask for a ruling from the Chair. I have 
given notice of an amendment, which is No. 31 on the Agenda that at the 
end of the amendment to Diwan Bahadur M. Ramachandra Rao's amend-
ment clause (c) be added. Now I find that the amendment of which Diwan 
Bahadur Ramachandra Rao has given notice is identically the same 3S 
that which Sir Purshotamdas Thakurdas moved to-day. 

lir Purshotamdas Thakurdas : Oh no !.-

Mr. O. Duraiswami Aiyangar : It is to the effect that DO railway 
liDe now UDder State management, and no railway line now managed by 
a Company whose contract may hereafter expire should be handed over 
to Company management without the previous approval of the Legislative 
Assembly, and that in the interests of more economic management the 
railway services should be rapidly Indianised, and further that Indians 
should be appointed as members of the Railway Board as early as possible. 
These are the two substantial items moved by Sir Purshotamdas Thakurdas 
and Diwan Bahadur Ramachandrl1 Rao, and whether it is in the form moved 
by Sir Purshotamdas Thakurdas or Diwan Bahadur Ramachandra Rao, 
my desire is that my clause (c) should be added to it. I want a ruling from 
the Chair as to whether I will be in order in moving this. 
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Mr. Deputy President :  I will i ~ the point. 

Mr. It. O. Beogy (Dacca  Division: ~ Rural): Sir, 
my Honourable friend,. Sir ~ l  Innes, hll:8 been ~ li ~  on ~  
"Very clear statement wIth which he opened his case thIS mormng. I wIll 
now compliment him on another quality of his, and that is .the promptness 
with 'which he adjusts himself to the atmosphere of the partIcular Chamber 
he is addressing for the time being. . 

While in this House my Honourable friend has tried to convince us 
that by accepting his proposals the Assembly will relax no authority which 
it possesses at present over the railway administration; in fact everything 
that the Assembly can do under the pre-sent constitution to regulate the 
policy of the Railways will remain intact. Just less than a week ago, 
while he was addressing the other House-the Council of Elder Statesmen-
he observed as follows : i-

"The dangem he saw in State management wete the dangers that would 
inevitably a.rise as India became more and more democramed, and as the popular 
AlI8embll exercised more and more influence and control over the management of 
railways. -It was no use Baying that in India the popular Assembly would not -attempt 
to exercise that control, for it was common experience that in all democratic countries 
the popular A88embly has interfered with the railway management, and it was also 
common experience that in all these democratic countrics pure State management has . 
been a failure. In view of this experience the modem tendency in democratic countries 
-w;as to guard against those dangers by sepa.rating off the railway finance from the 
general finance and as far as pOSBible getting their railways away from the interference 
of the popular Assembly." , 

I trust that we can fi"atter ourselves as being the popular Assembly 
in India, and here is ,set out the object of the separation of finances by 
the Honourable Sir Charles Innes when he explained his case before the 
other House. -

Then he goeR on to discuss the vl'lrious alternative schemeR which Gov-
f'rmnel!t considered with reference to the future of State management; and 
later on he proceeds to observe as follows: 

" In new of the dangers already referred to (by him) they were not anxious 
to bolt the door against Company management in India (so that even now they are 
thinking of it), but they would not be able to earry out their arrangements because 
they would not take over the East Indian Railway till the 1st January and the Great 
Indian Peninsula Railway till the 1st July next. 

Regarding the separation of railway finance from general finance the Government 
had put forward two schemes, and if their proposals were accepted, many of the 
objections raised heretofore to State management would be removed altogether." 

. But I. did not hear a single word this morning from my Honourable 
fneRd which would indicate-that this was one of the objects he had in 
mind. On the other hand, he tried to convince us that the Assembly 
would lose not. a title of power over the Railways. 

~  Sir, it is no wonder that, in view of such statements made by 
~ I~l  Members of Government, there should be some misapprehension 
In the ~I  of people. I am aware of the feeling in the minds of some of 
our f!Iends that ~  the Assembly commits itself to this position, it may 
lead In ~  of tIme to the Railways being altogether removed from the 
~  of I~ House and treated as a non-voted item just as the Army 
18. There IS another apprehension also that as we are about to create 
It State within a State, the railways may hereafter claim somewhat of the 
status 'Of what are now known as the Indian States-I will not say Native 
States-, and as in our own experience we have seen the President of the 
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Railway Board blossom forth in!o Chief Commissioner of Railways, there 
may be a time when we will have His Haughty Highness Mr. Hindley, 
Rajadhiraj of the Independent States of Indian Railw&yB, who will 
refuse to answer our supplementary questions. 

• 
I would at once say that I do not share these apprehensions, and I will 

not .deny that the present scheme has many attractions about it. I will 
also admit that the system of separation prevails -in almost every other 
eountry where there is State management ; for instance in Prussia, Swit-
zerland, Italy, South Africa, Japan and Canada. And I believe the latest 
State· to adopt it has been Austria. But, Sir, in those countries the Legis-
latures have a real power of control over the Railways, just as over every 
other administrative department. Have we any such power yet 7 Why 
is it then that my Honourable friend is anxious to force upon us this piece 
of reform, which, I am perfectly willing to admit, might fit in with the 
next instalment of constitutional reforms, when we are likely to have 
some sort of responsibility in the Central GQvernment. Why not wait 
till that date , 

Now, Sir, my Honourable friend admitted 'that, so far as the eapital 
portion of the rehabilitation programme was concerned,' the ·Assembly 
stands committed to a programme of 150 crores, to be spent in jive years, 
so that he has no ground of complaint as regard the capital expenditure 
for the Railways. That I believe is admitted by him. His 
complaint, so far as I could un,derstand it, was that there was no similar 
security with regard to the revenue programme. Well, I do not know 
whether my Honourable friend has considered the possibility of getting 
this House committed to a scheme of revenue programme for five, or as 
many years as he likes, in a similar way as he got this House to commit 
itself to a capital programme Jor five years. I do not suppose there is any 
difficulty about that-

The Honourable Sir Baail Blackett: This is the scheme. 

Mr. K. O. Neogy: I do not suppose th.at that constituLes the entire 
scheme. 

The Honourable Sir Basil Blacke": Very nearly. 

Mr. X. O. Neogy: Now Sir, I was rather surprised t(l hear him say 
that when in any particular year there are any unexpended balances in 
the Railway Department, they swell the surplus and are merged in the 
general revenues and that no part of it comes back to the Railways. T.ech-
nically he may be correct in this statement, but Sir I dare say he has read 
paragraph 34 of the Mackay Committee's Report, where they pointed out 
that there is a good deal of misconception with regard to" this so-called 
Inpi<e system. I will not trouble the House with the details of their obser-
vations, but I will just read out one sentence where they say: 

•• The greater tile laplJe8 for a particular year, the more is the Government able 
to allot for the next." 

I do not suppose, in the face of this observation; there is any 
real force in the argument advanced by my Honourable friend on this 
particular head. Then Sir. I was very much surprised to hear him say 
that if we are to adopt this particular scheme, the general revenues would 
gain to the extent of RB. 40 lakhs a year, which is the railway share of 
thp. extrlt tax on the steel imports, due to the Steel Protection Act. I 
really ~  how this extra amount comes to be contributed to the general 

• 
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[Mr. K. C. Neogy.] 
exchequer. Would it at all matter if we had no separation at all, (T1r.tJ 
H onourabl.e Sir Basil Blackett : " I should pay.") I should like to argue 
that point with the Honourable Member. Does it drop from the sky, It 
is simply taking out'money from one pocket and putting it into another r 
that is how I understand the scheme .. 

The Honourable Sir Basil Blackett: Perhaps I may be IlIlowed to 
explain to the Honourable Member as he does not seem to be able to under-
stand it. Before separation. the position is that the whole of the railway 
receipts come to general revenues. If they are reduced by 40 lakhs as-
the result of the Steel Bill and so ()n, the amount the general tax-payer 
gets out of the Railways is reduced by 40 lakhs. Mter separation the 
amount of the contribution is fixed, and if the House chooses to double the 
steel protection, the amount of the contribution is not reduced; the general 
tax-payer gets the same amount out of the Railways and the amount is 
taken out of the railway reserves. 

lIIr. K. O. Reogy :  I am not concerned as to what particular amount 
the railways pay, but if we have no separation, that 40 lakbs will continue 
to be credited to the Customs side of revenue; what is the difference , 

The Honourable Sir Basil Blackett: I get it twice over, once in and 
once out. 

lIIr. K. O. Reogy :  I do not understand that. Where does the addi-
tional amount come from T Now, Sir, I do not want to oppose this scheme 
as a whole. As I began by saying, this scheme has undoubted attractions 
about it, and I do not therefore propose to proceed with these observations 
any further. 

I will now turn to one aspect of the ~  amen,dment, and that is 
with regard to the Indianisation. Sir William Acworth, I find, has written 
a letter to the press very lately expressing his strong approval of the scheme 
of separation, and his regret at the report that this Assembly was about 
to reject it. Poor Sir William Acworth! Perhaps he does not know how 
things have been ge.tting on in this country since he left India. I find 
that in his Report, presented to the Commissioner General for Austria of 
the League of Nations, on the question of the reconstruction of Austrian 
State railways, he refers to his work on the Railway Committee in India 
and he observes as follows, page 14: 

" In India the railways almost all belong to the State, but the bulk ot the !inetr 
have always been worked by private companies. A Committee over which I had the 
honour to preside reported two years ago that the jlxisting company mllJlagement should 
Dot be allowed to continue, and the Indian Parliament has now resolved that as each 
of the existing lines' leases terminate, the companies' lines shall then be taken over 
for direct management bJ' the State." 

He is evidently labouring under a misapprehension, and evidently he 
thinks that the proposition which I had the honour to move in the winter 
of 1923 was accepted by the Government-

The Honourable Sir Basil Blackett: As I told the l l~ lIem-
ber, it is not a real issue. 

. Mr. K. C. Reogy : Even this proposition was opposed uy the Gov-
ernment, and all that they would agree to was to take over the manage-
ment of the East Indian and the Great Indian Peninsula Railway. They 
would not agree to this proposition which was laid down by'Sir William 
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Acworth and the majority of the Committee after mature consideration. 
And what about his other recommendations T He recommended that the 
Railways should be placed under the charge of a Minister of Communica-
tions. Have we any· Minister of Communications in this House' I find 
that the different departments that would have gone to constitute that 
portfolio have been distribu\ed. between my Honourable friend Mr. 
Chatterjee and my Honourable friend Sir Charles Innes. Was it because, 
if his proposal, which I may say was also supported by the Incheape Com-
mittee, was put intO ettect, then either the Railways or Commerce would • 
have to be given over to an Indio Member of the Executive Council , 

TheBOllourable Sir Basil Blackett : What has that got to do with 
separaticn , 

lWr. E. O. Neogy :  I am coming to Indianisation, and ~ L'I.kow I 
begin. I want to show that the attitude of Government with regard to 
railway policy has been anti-Indian in every sphere, beginning fl'om the 
top, and down to the subordinate ranks of the railway service. Then, Sir, 
even this morning we had a crop of questions, which I believe my Honour-
able friend Mr. Hindley found it rather uncomfortable to answer. (Mr. 
C. D. M. Hindley: " Not at all.") At least he could not answer some 
of them. I need not labour this point any further because seldom does a 
day pass in this Assembly when we have no questions regarding the racial 
discrimination in regard to the conditions of service on the Railways. Sir, 
I find that a recent contributor to a literary magazine has taken the trouble 
to calculate the percentage of increase of Indians employed in the higher 
grades, in the different departments of the Railways in the years 1907 and 
1923. There he points out that in the engineering branch the percentage 
of Indians employed in 1907 was 7 per cent. while in 1923 it rose to 23 
per cent.-that is in 14 years. In the agency it rose from 0 per cent. to 
o per cent.; in the traffic from 7 per cent. to 24 per cent, in the Loco. from 
o per cent. to 3 per cent.; il! the Carriage and Wagon department, from 
o per cent. to 0 per cent.; in the Stores from 11 to 12i per cent.-a total 
of from 5i per cent. to 19 per cent. And he points out that the Agents' 
Office and the Carriage and Wagon Department still remain closed to 
Indians, that in the Loco and Stores Departments, there is an infinitesimally 
small increase, and 16 per cent. in the engineering Rnd traffic lines in a 
period of 16 years. He points out that the Islington Commission recom-
mended in 1915 that the Loco branch should be ~i l  Indianised, that 
therc was no Indian officer then in this department and that 8 years' pro-
gress towards the Islington ideal is represented by 2 Indians out of a total 
cadre of 72. Reference has been made to the reccmmendations of the Lee 
Commission. I am free to admit that those recommendations go to a 
certain extent towards the ideal of Indiahisatiol!. But, Sir, the Lee Com-
mi:;l'lion report is n(lt COl1cerned with the subordinate departments at all, and 
it is a nutorious fact that the subordinate departments of the Railways are 
overweighted by a particular community (A Voice: "Are they not 
Indians Y "), and in the elaborate report that we have got with regard to 
the training of railway officers and subordinates in India. by a gentleman 
belonging to the Locomotive Department of the State Railways we find 
that he has succeeded in making out a case against Indians generally. 
(A Vo-ice: "No.") He evidently thinks that Indians will not do, 
so far as the subordinate establishments are concerned. He says: 

" It is at the preBent time diftleult to find Indians with the personal qualities that 
make eftl.eient chargemen and foremen." . 
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I wonder what those personal qualities are. 

Then he proceeds: 
" At the present day, therefore, the bulk of the upper subordinate appointments 

are held by domieiled Europeaus and Anglo-Indians." 

Lieut.-Colonel B. A. 1. Gidney (Nominated: Anglo-Indians):.As 
Statutory Natives of India Anglo-Indians are now Indians. 

lIIr. X. O. 1!Jeogy : Yes, when the question of Indianisation COJnt'S, 
but not when the question of pay is concerned. Anglo-Indians claim to 
be treated as Europeans when the question of pay comes up, but when it 
is a question of Indianisation and getting more loaves and fishes of office 
my Honourable friend will claim to be an Indian. When it is a question 
of-I do not know whether I should mention it, but as my Honourable 
friend has interrupted me, I think I must refer to the Tundla case. When 
the question of administering flogging to convicted criminals of his com-
munity comes .up--

Mr. Deputy President :  I would advise the Honourabll! Member not 
to be interrupted and I would ask him to go on with his remarks. His 
time is already up. 

Mr. K.. O. 1!Jeogy :  I am very sorry that my Honourable fricIlII ill-
terrupted me in the way he did. He ought to have been aware of the weak-
ness of his position. Getting back to the subject, Mr. Cole' proceeds: 

" At the present day, therefore, the bulk of the upper subordinate appointments 
are held by domieiled Europeans or Anglo·lndians, and having regard to the material 
at present available in the lower grades of the serviee, no responsible railway officE'r 
80uld reeommend a very early change in this position." 

That is how Indianisation stands, that is what we are asked to pin out' 
faith to by the Honourable the Commerce Member. 

(At this stage the Deputy President vacated the Chair"t\rhich was taken 
by Mr. President.) Sir, I believe the basic principle of this scheme is 
that the Railways ought to be treated as a business proposition. Is the 
railway a business proposition when you find that you pay more salary 
to members of a particular community for doing exactly the same thing 
for which you pay much less to Indians' Is that a business proposition T 
Now, Sir, the Honourable Sir Basil Blackett made the astounding statement 
that no Government anywhere in the world can ~i  the undertaking that 
this amendment seeks. L., there any Government in the world which can 
afford to defy the popular will as the Indian Government can' I be-
lieve my Honourable friend has heard of contracts being placed before the 
House of Commons for their ratification. It is very difficult to have pa-
tience when arguments like these are advanced by responsible officers of 
Government. I for my part fail to see what is there that can prevent Gov-
ernment from accepting this amendment. That merely goes to substanti-
at(· the suspicioJl!'l that a.re undoubtedly lurking in the minds of many of u" 
here. Now, Sir, my Honourable friend claimed that this scheme would 
do away with the violeut fluctuations to which the general budget is sub-
jected by reason Of the inclusion of the railway profits which vary con-
siderably. Like my Honourable friend, I also do not understand preambles 
and I do not like the strong adjectival flavour of this particular preamble 
" violent fluctuations" and other things. 

The Honourable Sir Basil Blackett: They happen to be truc. 
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"Mr. X. C. Neogy :  I think it would hav.e been far more correct to 
say that this scheme was necessary for the purpose of relieving the general 
budget from the manipulations of which the Finance Member is capable-
that would have been the more correct description, because I dare say that 
what my Honourable friend has in mind is the war period when the' so-
called railway profits rose to a very high level. Was that due to any 
normal circumstances' Was it not due to the fact that certain items 
of expenditure were postponed, and by reason of that fact we had a bloated 
figure shown ~ the railway profits. That is not an inherent defect 
of the system. I think that it was necessary, in the interests of Govern-
ment, to have a bloated budget during the war period. That gave the im-
pression of an unusual financial prosperity in this country, and my Honour-
able friend's predecessors quietly annexed much more from the railway 
earnings than they were entitled to. In fact, the evils from which we are 
suffering at present-the high rates, the additional railway loans, and 
other things, are dTrectly attributable to that action of theirs. I therefore 
say that it was more on account of the manipulation resorted to by the then 
Finance Members and the Government that the general budget was sub-
jected to such violent fluctuations, particularly in the war years. With 
these words I beg to support the amendment. 
Mr. B. G. Cocke (Bombay: European) : Sir, in a railway debate 

onc of the objects of the speakers should, I think, be to keep 011 the rails, 
but my Honourable friend on" my left succeeded in getting off fairly often. 
This is a business proposttion. Weare seeking to separate thE bqpget 
of the RaUways from the general budget because in the past we have 
been running our railway accounts on a" system which is bad. I do not 
propose" to go over the ground which has already been gone over very 
carefully by the two Members of the Government Gpposite but I think 
it is obvious to anybody who has gone over these papers, that to ~  

on with the present system of raHway accounts is absolutely impossible. 
If we do it, we are going to hamper the future development of the Rail-
ways, and if this proposition is not passed, we are going to set back the 
clock of Railways for very many years to come. Really the question 
comes down to this. Sir Purshotamdas Thakurdas has put down an 
amendment which accepts the whole of the proposition of the Commerce 
Member but seeks to add two qualifications. Therefore any discussion 
on the merits of the actual separation proposals, provided Sir Purshotam-
das Thakurdas spoke, as he said he did, for his party, does not seem to 
be very necessary. The proposals are accepted by this Hou!,'e, I take 
it, as a whole, but it is sought to add the two qualifica,tiones. Under (a) 
We are told that the proposition cannot be accepted unless Government 
agree to the proposition that no railway line now under State manage-
lllE'nt and no railway line now managed by a company whose contract 
~  i ~  expire should be hanaed over to Company management 
WIthout the previous approval of the Legislative Assembly. Well, it hils 
!>een pointed out by Sir Basil Blackett that this is 11 proposition which 
~  practically beyond the power of Government to accept and therefore 
It seems to me that if that can be modified as suggested. so that the last 
few words read •• without previous reference to and discussion by the 
A ~ l  " that will enable the Assembly to express its views on the 
PartIcular proposal when it arises and we shall not now be putt.ing before 
the. Government a proposition which they cannot agree to. But the 
lllaln point, I think, perhaps lies in (b) in connection with Indianisation. 
L237LA GI 
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Well. the Railways, as we know, constitute a technical service ~  i.t may 
be the rate of Indianisation in Railways has not been so rapId In the 
past as has been the case with some other departments of. th.e l~l i~i
tion but I think it may reasonably be expected that IndlamsatlOn In the 
next five vears will be much more rapia than it has been during the past 
five ~A  regards the figures given by Mr. Neogy, he has pointed 
out that there has been practically no progress in Indianisation in certain 
departments of Railways. That of course is due to the fact that ~  
• are the more technical and the more a,d.vanced departments, but speaking 
generally, as shown by his figures, there has undoubtedly been progress. 
There will be very much more progress in the future. As regards the 
point raised by Sir Pursh,otamdas Thakurdas this morning, he pointed out 
that if the Finance Member of this country were faced with a deficit of 
. 1 i crores and it was de3ired by this House not to go in for any further 
taxation but to meet the deficit of It crores by cutting down expenditure, 
then, if the Finance Member were asked to cut 50 lakhs off thf: Railways, 
it would not help his deficit because his contribution from Railways is 
fixed and the cut of 50 lakhs would accordingly go to swell The reserve. 
That, I believe, is not disputed. But this separation is merely a con-
vention. This is an agreement. It is not. absolutely binding and if we 
are going to have another war or some abnormal circumst.ance, it is 
?bvious ~  ~ arrangement-this i ~ l  be ~  from 
In E:liMptIonal CIrcumstances. It seems to me that that contmgency of Ii. 
large deficit is not likely to arise, but if it does arise, it will probably not 
be sufficiently serious to make it necessary to go to the Finance Member 
and ask him to reorganise his scheme. It is very essential that the Railways 
should haveo-the benefit of the profits for future developments, profits 
which they have not had the benefit <Y.f in the past. 

Mr. C. Duraiswami Aiyangar :  I do not profess to have in the best 
part of my life dabbled with commercial finance as Sir Purshotamdas 
Thalmrdas. :My life has been spent only in calculating fees and out-
fees by the simple rule of arithmetic. However, Sir, I am obliged to say 
a few general words as a layman, as an ordinary passenger. When I 
view the observations of the Honoura,ble Sir Charles Innes and Sir Basil 
Blackett in dealing with this question, looking upon the railway adminis-
tration as a purely commercial coneern, I am startled to find What the 
fate of the ordinary passengers will be in this country if that view of 
the commercialisation of the administration is taken up seriously. Sir, 
I consider that it is too early in this country to think of railway com-
munications purely from a commercial point of view, purely from a 
so'U'car's, purely from a usurer's point of view calculating how much 
dividend or interest it will produce and proceed entirely upon that line. 
I think, Sir, it does not do much credit to the railway administra,tion in 
this l\ountry that in a vast country like this there should be only 37 617 
miles of railway line whereas in a country consistinO' of one-fifth of' the 
area ?f this ~  the United Kingdom, there are ~l  ~  miles 
of raIlway hne. SIr, the HOll()urable Sir Basil Blackett has stated that 
Sir Purshotamdas Thakurdas was not moving an amendment which is 
relevant, which is germane to the subject of the separation of railway 
fiY,ance but to me it seems perfectly pertinent and relevant that when 
this Assembly is. called uJ?on to decide the separation of railway from 
general finance, It should Impose on such a separation certain conditions 
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wl.ich will safeguard the powers of control of this .A.sseliibt,... In one 
breath the Government Members assure us that the po1Ver of this 
AsIlembly will not in· any way be taken away and in another breath they 
say even if such innocuous amendments are put in they will be prepared 
to withdraw the Resolution altogether. Sir, I will meet the threat which 
the Government Members offer. I think the A.sseJnbly is bound to stick 
to its policy of keeping up its control and if it is innocuous, we must 
plainly 8."k them why you should not accept the same_ TheHonourable 
Sir Basil Blackett has also stated tha,t if the .Assembly wants more con-
tribution from the railway management, from the railway communica-
tions, then the reduction of fares will be 'postponed. If they ask for less,. 
it will be accelerated. I fail to understand whether that i'] t he only 
alternative for giving relief to the poor passengers of this country_ 
There is yet. another method by which you can certainly reduee the fares 
and that leads us to the question of retrenchment and that in its tum 
leads us to the Indianisation of services and to the Indiaqisation of pur-
chases. The Honourable Sir Basil Blackett in WS speech has told 11& 
that theoretically it is open to the Railway Board to ~ to take any 
Indian, theoretically it is open to the Railway Board not to p'lrchase any 
stores in this country but to purchase wherever they please, At the 
sarne time, along with this threat, he also gives us some coaxing words, 
saying that as a matter of practical policy they have already resolved to 
Indianise the i ~ and they have already resolved to make their pur-
chases in this country. Sir, we are duly assured that attempts will be-
made to see that the expenditure on Railways is as far 8.'> pOSSible made 
in this country ; but when Sir Charles Innes appeared before the Imperial 
Economic Conference he gave an encouragement to his own Nuntrymen 
there as you will find on page 54 of the report. He says : 
"Large sums have been set aside for the rehabilitation of our railways and 

I hope that we may be able to embRrk on Borne 'Dew construction. ,On railway materiaT 
alone we spcnt last year, almost entirely in this country, more than 8! million sterling. 
Several development schemes are in contemplation and in one way or another the 
Government estimate' that something like 70 million sterling will be spent on i ~ 

~  during the next five years for the railways and for development schemes. M. 
in the past 80 in the future I have no doubt that the skill and enterprise of British 
manufactures will sec to it that the vast bulk of their monies will be spent in this 
country. " 

Sir, with this hope, this assurance which he gives to his own country-
men there, here we are assured that all possible steps will be taken for 
Il~ i i i  of purchases. This morning my Honourable friend 
Mr. Neogy put some questions on this identical matter, question No. 2135, 
in which he asked amongst other thio","'S : 

" (f) Will Government be pleased to lay on the. table any order, circular or--
correspondence on the Bubjeet of pUl'chase of stores in India and from the Stores Depart, 
ment by (a) State· worked, and (b) State-owned Railways' 

(g) When do Govenlment expect action to be taken on the matter of stores policy 
and with regard to the passing of al\ indents through the Indian Stores Departmenl, 
so far as the purchases for railways are concerned' ,-, 

To thl)se two questions the Honourable Mr. Chatterjee has given this 
amwer.As it WIUl too long to be read he did not read it, bnt as I w'j.Ir 
only read two portions of it I hope the Assembly will permit me to do 
so : 
. "(f) In their letter No. 1644·S., dated the 28th May 1924, the Railway Board 
addressed the State· worked railways, impressing on them the importanct' of earrying-
out the policy laid down in the new Stores Purchase Rules, a copy of which is avail· 
able in the Library. The Railway Board alao sent copies of the new rules to tQ-

• 
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A«ents ot Oompany-worked railways. The Board have no doubt ~  the policy ~  
the Government of India will be given full effect to on those railways. In thell 
letter No. 2574-8., dated the 18th August 1924, the Railway Board drew. the ~ i  
. of 'the State-worked railways and also the East Indian and Great Indian Penl!l8ula 
Batlways to the desirability of JDaking greater use of the Indian Stores Department 
:ill respect of the iDspection and pUfthase of certain claBaee of stores." 

With reference to part (g) he eloses his answer by saying : 
" The action taken by the Railway Board, which will be clear from the lettera 

addreslled to Agents of State Railways and to the Agents ot the East Indian and 
Great Indian Peninaula Railways, dated the 18th of August 1924, to which I. have 
jJl.Bt referred, will, the Government of India teel sure, lead to a considerable expansion 
of the practice of utilising the services ot the Indian Stores Department tor the purchase 
Of railway stores." 

These, Sir, are sweet theories. Both in answers to questions and in 
~  they give us sweet assurances that this policy of purchasing 
lltdian stores f1'om Indian manufacturers will be followed and expanded. 
Bl!t, Sir, when' we come to practice we do not find the ~  translated 
mto action. We find that in the year 1922-23 out of all purchases made 
~ lakhs of imported materials were taken, whereas the indigenous 
mater.ials purchased were only 9.17 lakhs. Sir, it is with a view to seeing 
that as far as possible the Indian manufacturers are encouraged, in order 
that our further productive capacity is encouraged, further factories for 
rlrilway materials are started and developed and further workshop! 
opened-it is with this view we repeat times without  number that the 
Indian Stores Department must be in control of these purchases; and that 
Department must take and expand the policy of making purehases here. 
H you are not going to do that, if you a,re not going to develop further 
industries for the supply of railway materials, if you are not going to 
d('ve]op such industries in this country, how are you going to reduce the 
mes of fares and give relief to the poor passengers of this country. 
They are already very heavy and when we complain you say tha,t in 
other countries it is much heavier, and therefore in this country we must 
thank our stars that the fare is only three pies a mile in the case of 
erdinary passengers. But, Sir, it has been worked out by an a.uthority 
on the subject. He says: 

" Taking the average carning in India of eight annas for unskilled labourera, 
for an expenditure of one day's earning he can travel 26 milcs. Whereas in the 
UDited States of America where the average wage is Re. 6  a day, he eantravel 61 
miles spending the whole earnmg of one day." 

You are also a.ware that the passengers in this country do not travel for 
the purpose of earning, and on the other hand most of them travel for 
the purpose of spending. If you look at the statistics of Indian pa.ssengers 
it will be seen that a very large percentage of them are persons who carry 
-ont pilgrimage!! from one end of the country to another. If you are 
going to raise these fares and not give an assurance tha.t they will be 
reduced by an eeonomic and retrenchment policy, that practically means 
that ~  are taxing our religion, and by imposing a pilgrim tax you are 
~ li~ a,nd trebling the taxes on poor pilgrims. This is not a country 
In ''Which people travel from a materialistic point of view ;  a large per-
·centage of the passengers travel for the purposes of their religion. There-
fore I wonld ask the Government not to consider tlleir railV'ay policy 
-at any ~  at. this ~  of the i ~ . adm.inistrati.on, from a purely 
-com.mercIaI pornt of. VIew, but conSIder It WIth a VIew to public con-
Tt>D1ence more espeelally of the pOQr people of this country. 



SEPARATION OF RAILWAY FINANCE FROll GENERAl. FnUWCE-. ~ 

Ro Sir with these few words I request a ruling from the Chair llPOD 
the point ~ i  I put to the Honourable the Deputy President ~  he 
was in the Chair. The question which I put was that I gave notIce of 
a.namendment, No. 31 on the printed list, as an amendment to the amend-
IIl'lnt of which Diwan Bahadur Ramachandra Rao gave notice. I find 
that Sir Purshotamdas Thakurdas included the very same items, the very 
same terms which Diwan Bahadur Ramachanc1ra Rao has given notice of. 
But he ~  it a condition whereas' Diwan Babadm Ramachandrft 
Rao calls it a further recommendation. But so long as the Resolution 
is SJDended by adding a further recommendation or condition, I think" 
Sir. that it goes as part of that amendment. If I am in order I will movt' 
the amendment standing in my name. If I am not in order I ",ill stop. 

Mr. President: Am I to understand that the Deput.y President 
gave no ruli'ng , 

. Mr. O. Duraiawami Aiyaugar : He said he would ~ time and 
in the meanwhile he wanted Mr. Neogy to proceed. Before he gave his 
ruling he vacated the Chair. 

Mr. President: The Honourable Member's amendment, No. 31 in 
the new list, can be moved. . 

Mr. O. Duraiswami Aiyangar : Then I move, Sir : 
" That at the end of the amendment moved by Sir Purshotamdaa Thakurdas, tOO 

following clause be added : 

, (0) and further that the purchase of stores for the State tailways should be 
undertaken through the organization of the Stores Purchase Department of the Govern-
ment of India '." 

Dr. L. K. Hyder (Agra Division: Muhammadan Rural): Mr. 
Prc.,idcnt, I shall not take up the time of this House by dwelliug on this 
);ubjeet for a long time. I wish I could speak at greater lengtb but my 
vo;cc fails me. There are a few matters to which I shall refer in this 
Rhort speech. First of all, I must compliment the Honourable Member 
for Commerce for his masterly survey of the railway l ~ and his 
masterly exposition of the subject which is embodied in the RCillIlution 
he has placed before us. Before I take up the amendment moved by 
Sir Purshotamdas Thakurdas I wish to refer to one matter and I wi!;h 
to draw the earnest attention of this House to that matter. Vvgell, it has 
l,nell said that there are dangers of political corruption in a demoC'ratie 
lIoUSI!. This House, Sir, is not fully democratic, but it is well that this 
Huusc l~ be told that in aTIV eommcrcial l~ managed 
by the State there are undoubtedly ~  of the corruT,tion (If the 
public life of a country. I hope and I wish that this House will so,ln 
hec·ome n democratic House but none the less. Sir. it would remain true 
that what has happened in other countries might happen here also. I 

~  now particularly to the Railways as they are managed in other 
eountrics. You might ask me to give instances; I shall give you inst-
ances. No one can say, comparing legislative bodies, thllt the British 
[{ouse of Commons is behind other Houses as regards purity of public 
life. Well, Sir, particularly in this matter of railways, n Committct't 
was appointed in 1907 at the persistent demand of English farmers. They 
said that the rates charged to American produce from Liverpool to London 
were much lower than the rates charged to the produee which was brought 
to the railways from intermediate stations between London IUld Liverpool. 
Well, Sir, the Government took up this question and the Committee 
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established thefaet that the arrangements by whieh the Railways were 
compelled to charge lower rates for longer than for shorter distances, 
were forced on them for the reason that otherwise the produce would have 
taken the all-sea route. Well, Sir, this is one instance, Another instance 
I !;h!111 give you, and that is a colossal instance of the dangers that might 
arise in a democratic House if it is pressed by sectional interests. I refer to 
the dangers in America; they are known to everybody. I shall refer to 
II third instance, that is, the Prussian railways. They were ably man· 
.aged, they brought in a handsome amount of money, but during the last six 
years, not on account of the depreciation of the mark but chiefly because 
Prussia had a vast army of railway employes and they had increases of 
pay and other concessions, the railways became a burden. Well, I wish 
to draw this conclusion that what is true in other countries holds true here 
also so that if Sir Charles Innes makes a statement in anotbcr House 
that State-management undoubtedly has dangers of its own, I say that he 
was T.utting forward an argument which is known to every eeollomist 
:md that no fault could be found with him on that accOtmt. But this 
is an extraneous matter. I have referred to it because it was refcrrcd to 
in a speech by one of the Members of this House. 

~  Sir, coming to the Resolution itself, I would say this that 
the G(l\"ernment appointed a Committee and the Committee was equaily 

i ~  aR regards this question of State management versu.< Company 
management. The Committee-leave that question alone-did recom-
menu one thing, that it. was absolutely essential in the interests of this 
country that these fluetuations upwards and downwards .should be put 
a stop TO and that the railway administration must be run on comIDcrllial 
lines, that is to say, they must know what they are going to spend, they 
must know what they have in hand so that they may carry out their 
pr/JjeetlS. For that purpose they recommended the separation of railway 
finan\le from the general finance of the country. Well, Sir, thut recom· 
mcnd<Jtion is embodied in this Resolution, and it was a sUL'prise to me to 
find ont-of the Members saying that the Government have not carricd 
{!Ut the other recommendations of that Committee. Well, Slr, herc is 
one rccommendation which is placed before this House, antI I adtIrclis 
this qnestion to thc Members of i~  Ilol1foie: "Arc they dealing with 
the proposal on its merits' Are they in a reasonable frame of mind, 
ill which they wish to carry out an administrative reform which is so 
emmet}t!y desirable' I do not know. In vicw of the vast. amount of 
l'roperty that is at stake, with a view to its better an(l economical 
Dlana!!,cment, I do hope that this House will come to the eOJll'lusion that 
this highly desirable administrative reform should be carricd out, 

Now, Sir, coming to the amendment moved by the Honom'llble Sir 
Purf:lhOlamdas Thakurdas, the Honourable Financc Member has !:laid 
with regard to clause (a) that the dil:lcussion is unrealistic. I wish to add 
t.h;tt I should not think it probable that a Government Dcpartrr,t'nt which 
has got the management of the Railways would willingly, li ~ l  
hand oyer 8 concern which is its chief basis of activity. H thcy hand 
over th(· railways to a Company, then what have they got to manage T 
'l'hey cut the ground from under their feet so that they have not got 
much to stann upon. That is one general consideration which Ilpplics 
to this /Safeguard which is brought in here and attached to the Resolu· 
tion moved by Sir Henry Moncrieff Smith, The other thing iii this, and 
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. 
that hI ftlso a general consideration. I doubt it very much if t.he Govern-
ment of India with their traditions, that is to say of a paternal Govern-
merIt, of managing everything themselves, would be prepared light-

l~ to part with the management of a concern which they at 
present manage themselves., On account of their intimate association, 
on account of their direct activities in the past, on account of the fact 
thnt the Government of India do not lightly part with what they han, 
I "hould think the remark, made by the Honourable Finance Member is 
truc thnt we are simply fighting over nothing, over things which do 
not exist. 

Now, Sir, with regard to No.2, Part B, I sympathise wh(,le-heartcdly 
with this question of Indianisation and [ do hope 
that a time will come when the Railway Depart-

ment of the Government of India would recognise that there is enough 
talent in this country and they would also give an opportunity to young 
Indians, who have worked up their way in the Railway administration 
of the country, to find a place on-the Raiiway Board. I d·) whole-
bettrtedly sympathise with the latter part of the recommendation eon-
tainecl ~  the amendment moved by Sir Pursbotamdas. Bui, I say this 
that tbi,,; separation of the railway finance is a desirable thing. If you 
wish to Indianise, fight on the general issue. There you can win it and 
the i ~ would apply by itself to the Railway Department. It would 
1I0t bt· a solitary department which would remain a higll :md holy 

~  when compared with other departments; it would he Indianised. 
Hut the interests of this country demand at the present time that the 
Hailways be put in possession of the money that they i~ ~  that they 
be allowed to manage the concerns on commercial lines ~l that this 
H'HlM) ~ l  require annually an account from thew of huw they 
manage the property which is entrusted to them. I do ll('t think that 
thi" ~i l i  either adds to, or detracts from, the powers which this 
House already enjoys and any postponement of this highly desirable 
lHha:nistl'ative reform would be a thing which would be co&-ting an 
enormOllS amount of money to the people of this country. Let me tell 
yon hl)w the ordinary man in the street feels about it. You ·.lVerbear 
conversations very easily. Two days ago I was i ~ to my hotel 
and I lleard two poor men coming behind me saying to each other 
" Well, Wl' cannot go to Delhi, because the railway fares I:L!'C! high." I 
would eppeal to this House. It might be a small mattc>r to Members 
of thi" House, but I say to the millions of people, to the 320 millions 
of people. it is a vital matter whether your rates are high or low ; and 
''OU could determine this easily by embarking upon this expenment which 
is p!'ovisional for three years and you could haul up the Railway Ildminis-
trro.tion and tell them" We gave you a kee hand and your railway rates 
have not shown a tendency to move this way or that way." 

Mr. Jamnadu II. Mehta (Bombay Northern Division : Non-Muham-
ma<i!ln Rural) :  I think Sir, Government will admit that the House has 
taken a keen interest in the question of railway administration, and if 
tli.., Honse has been unable to agree with the proposition uf (lovernment, 
the reason is that in this country to-day everything is looked through the 
qut'I>tion of more power for the people over the executive. 'I'hat fnct 
l llOi ~ every other consideration, and I agree with the complaints 
JOIlr!e by the Honourable Sir Charles Innes, by the H"llonrable the 
Finance Member, by my Honourable friend Mr. Cocke and other Members 
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that while Indianisation, store purchase and other things IlTe important 
iR themselves they have nothing to do with the question of separation 
as Imen. That is perfectly true. The debate has gone on all if we were 
discussing Indianisation and stores purchase. But, as I said before, in 
tbis country to-day, every question whether it is administrat.ive reform 
or any other question, is looked through the question of more power 
to the people over the executive and Government must I:.·)t complain if, 
until they expedite their own consideration of these questions, they 
continue to be confronted by these somewhat irrelevant discussions on 
the qUeEti.oD.S before the House. 

Now, Sir, I hope the present system of Railway management has got 
no friend in this House. The mixing up of railway i ~ and general 
finan'.!e if; the worst possible eombination that one could imagine, and 
the pronouncement of the Acworth Committee on that unhapllY combi-
nation is so . telling that it is unnecessary, any further to argue about it. 
It does really hamper the development of Railways and c,)nsequently of 

~~ tUlU industry. It does paralyse enterprise. It does entail loss on 
the finances of the country and it has also induced an element of instabi-
lity in our finances. I am sure every Member of this House is perfectly 
convinced of the viciousness of the present system a!itl desires the 
separation of railway finance from the general finances of the country 
I ~ struck by the instances given by the Acworth COlnl.littec of the 
('vil results of the present system. It is stated in the ~ ~  by 
my. HOJiourable friends Mr. Parsons and Mr. Hindley t1l:-\! at times, 
becaulI[; they could not spend a particular amount out (,[ V ~  for 
want hf a budget grant, all capital expenditure that hau been uwler-
taken <lctually came to nothing. Lakhs and crores of capital (,xpt'ndi-
turc \i'uuld be of no good, if a few hundreds or a few llS ll~ of 
revenue e:Kpenditure could not be undertaken in the absence of a budget 
grant. ; enormous capital stock was lying idle, we had to pay interest 
on it, it was getting depreciated and we were earn,ing nothing on it. 
All f'J1" what' Because of this mixing up of. Capital I:md Rt'nmlle ex-
l'f>lldilure under the present system. Moreover, Sir, ~ I~ l I  have 
a tenrlency under the present system-an unmistakabl..! tendency-<,f 
hel' .. )mir.g irresponsible. If they get huge surpluses, thcy IIl'c taken away 
by the Finance Member. If they make a loss, it is t.o be madc good 
hy liS ; and any person or institution in this position i'l hound. to be 
l ~ li  and cannot work up. For these reason'>, Sir, if it could 
possibly ~ done, Government should consider whether they ca.nnot ('orne 
tc. some understanding with this House on the other qUl'lliollg that hwe 
been raised, so that separation which is absolutely ei;sentir.l to·day for 
the proper working of our railway administration may be accornpliHhed. 
But separation is the beginning, not the end. Separatic1ll is f/)r the 
rlll'pOll': (.f commereialisation, not for itself. I do not. find, I am sorry 
to filly, in the Government proposals anything except ~ ~ i  of 
separating Capital and Revenue Expenditure,-anythin!; else whieh 
shows that they themselves are quite prepared to O l I~i li  ~ 

Railwar!? Can anybody imagine that you will pay in :ulclit.iun to the 
int.erest liny additional contributilon on the capital in Il commercid 
concern r Is it commercialisation 7 Why are you paying this 5-6tbs 
per cent. and now 1 per cent. on the capital at charge. That does not 
. show that you want commercialisation of Railways. Does any com • 

• 
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" mercial institution ever pay anything except the interest on the 
debentures and loans' The Acworth Committee definitely told us that 
it was undesirable to pay anything excepting the interest on the loaDs, 
and yft we find that Honourable }Jembers think that thcy have scored 
something over Government by getting the contribution increased ~ 
1 per I!(mt. from 5-6ths per cent. They ~  be .'.lll:lwarc that .It 
wilf come from the tax-payer. The traveller WIll pay it, the commercial 
community will pay it, the trading community will pay it. Government 
40 not bring it from England. They _ do not pay it out of their own 
pocket. This increase of contribution shows that GvverUlC!ent them-
selves while talking of the commercialisation of Railways, are quite willing 
to bribe this Assembly for the purpose of securing more separation. 
It is anything but commercialisation. Let us proceed fm·tilt'r. Even 
the other proposals do not show that except separation they. have IIny 
idea of th.: commercialisation of Railways. What does commert'ialisation 
predicatf' r What does it involve' It involves that you. will follo\v 
strictly commercial methods in the working of your institutions. 
In a I!ommercial institution, Sir, the services of people Bre ef1gaged 
on quite different terms. They are not in the nature of pllbl!c bervants 
as our Railway Dfficers are. The railway service is orgaciscd as a 
puhlic :,en'ice, and under the present proposal of the ~ l1 ll1  it 
will continue as a public service and not as a comn:er('iai ser"iee. 
A commercial service indicates that you will insist on results bt'ing shown 
by your senants and if they cannot, you either dismiss them or remove 
them 01' degrade them. Under the present system, the mehlLers ()f the 
Railway services are secured of a graded increase in their c;alaries b'om 
the ,·t'ry beginning of their careers right up to the enrl. Their pensions 
are secured and are proposed to be increased under the Lee Ol i~ i  's 
RePOI·t. It will thus be seen, Sir, the present railway ~  is any-
thing but a commercial service. We never have sueh a thing in a 
eommerc:ial institution of servants being assured of a certain sulury i ~  

is ~ l l~  increased year after year and which is likely to be increased 
if some Commission recommends it. No commercial im;titul ;on can ever 
1 l i~  jf it continues to pay to its servants whether it makes a profit 
or i ~  a loss. It is the commercialisation of the 'It'rv:ee which the 
Govcrnment ought to propose and not the mere sep&ralioI1, of Capital 
and Revenue expenditure. Unless you ha"e got any definite proposals for 
further 1;lages of commercialisation of Railway ~lIl  thl! ~  

separation of Capital and Revenue expcnditure will ~ dv. 
ThiJ,"(Uy, Sir, what control has the Assembly got on thfl question of 
~ and fares' Unles8 the Assembly can see that the rates and· fllres 

will be regulated according to the capacity of the COuntlY alltl n,wording 
to the l'cql1irements of trade and commerce, the Governmeut will be ready 
1;0 pay IIny contributions to the Assembly that we inl$lst ami will then 
. nec-cl-isal'iiy continue the present high rates and fares. Is it known to 
the Goyernment that on account of heavy rates many c.JlmnerciHI insti. 
tutillDS lire suffering to-day, Therefore, unless you agree ttt have some 

~ l 10 decide and tD regulate the rates and fares, u tribunal whieh 
will be under the control of the Assembly, it will be useless to have 
mere separation because you can ~ on in the same extravugant ~  
as you have been hitherto. There is no incentive to you, apart from 
!OUl' own honest intentions, to economise, to retrench or to see that you 
unprove the results of your coftcePn. In the absence of these things 
U(\ eontr-ihlltion, commercialisation of service and constlhltion of a rates 
~~ . H 

• 
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llnel fares tribunal-which are real commercialisation, it i.; useicss for 
G(. vernment to say that their proposition is any ~Ti1  at seeuring 
better ~lll  than we are having at the present tlme. "rho result: of this 
uncommercial and unbusinesslike proposal which the GlJVCTfI,"I'l:t have 
marle wili be as Mr. Parsons has suggested in one ;if hi·, note,;. with 
regard to another question that the State management will be dis-
ereditctl and it will be an argument for reverting '.0 the C<'lDpany 
msmlgl'llIt'nt. Unless' Government really try to lll ~ l l  their 
raHway management on the lines I have indicated. the argument for 
COmlltlny management'Will receive R stren!rth of whi·'ll the Assembly 
eillm .. t possibly have any idea to-day. Therefore, Sir, I do hope Gt;vern-
meut will do something more than a mere separation . .\,Iiieh i ~ merely 
R mechanical separation and which does not mean c'H.lnlCl<:iBlislltion. 
I have beard over and over again in the discussion to-day that high rates 
anel fares are a tax on transport. on communications, ,m11 yet I nnd 
1I i ~ in the machinery which Government havc nroj'("';'c! that will 
achieve I ~  results and lead to a reduction of rajf:'S awl f:trl':>." As 
the s{"para1ion which Government have suggested docs l,{)t lUI';l;' ~ Il l

eiHJi:mtion. ~  argument for Company management 1yiM 1,1' ~~ I ll~T  

The)"(·f0re. the undertaking which Sir Purshotamdas Th"hlrdr:s asks 
that yon lOl1all not trftnsfrr ~  railway to Company 11 1 1 l 1 ~  is 
wholly l1e('eSsary. because the inevitahle result of yoU!' Jil'eSl'tll jwnpmml 
will he that State ~  will be discredited. ~ 

Sir. I ~ nothing more to say except that it ;.; ,;ttll pn .... si!Jle to 
arriyc at S(;Ille understanding in or-der to relie"e the Railways from 
li ~  i"1'0In hand to mouth. At the present moment. l ~  have no 
deprec:Htion fund and no reserve fund. One writer has SOli,} that 
powerfl'.l as the Government of India is, the law of ~ .-lic'l [.n.l stabc8 
and lneelwnics is still more powerful. Unless they can ~  I:'Clr:'r reserves 
for l~ i i  and other purposes, the railway maIH·,genlcnt will 

~ iTlil  tn be in the present unsatisfactory O ~i i  

Seth Govind Das (Central Provinces: Landholdel's): I m01e, Sir, 
that the (!uestion be now put. 

Mr. C, D, M. Hindley (Chief Commissioner, Railways) : Sir, I had 
not intended to intervene in this debate after the turn which it iOok this 
morning. Sir, I UJol not politician. I understand very little ahout politics 
I do my best to be a plain railway manager, The i I ~ cOIlvolutiolJs, 
evolutions and thc Jiffirnlties which seem to beset this qu,,-i iOn mr:e(' it 
came before the House haye rather bewildered me and I haye no doubt that 
a gl'eat many Members of the House are themselves bewildered by what has 
happened. 1 am ('stremely disappointed, Sir, that this ~  which we 
have taker II f!"l'I'ill (l...al (,f trouble to put clearly before the H )1".', \ 1t:IS lI')t 
h.'nll i ~I 1 foil lis merits for one minute during this l~I 1  l Ll\'e 
not ht'8!'il IUI.V p.rgmnentb or any criticisms directed ~ the proposal 
that we have put up or any alternatives put forward to achieve the same 
objt'et. It is, tJ>eref'ore, extremely difficult for me ~ put my ~  8.'1 1 should 
haVE'! liked to put it if the rlebate had not taken a definite political turn. I 
presume I am right in my reading of Sir Purshotamdas Thakurdas's 
amendment. Sir Purshotamdas Thakurdas who is a business man of 
v.ery great reputation in India, has urged over and over again the separa-
tion of Railway finances. He was a metftber of the Acworth Committee 
which strongly rooommended ~  separation. 



Sir Purshotamcias Thakurdaa : So I do to-day, only with certain 
-precautions and otheT safeguards. i 

Mr. C. D. M. Hindley: So be does to-day! So we have heard him 
·supporting in this ~ the motion and at the same time laying befonr 
Government condition"! which have no connection whatever with the pro.-, 
posals of Government. 'J'hese are the conditions which he says must be 
attached to a ~1I1i  1 do not wish to pursue this subject becaU8e'I 
shall get on to p<lJitical ground where I do not want to get. I am quite 
sttre that Sir Purshotamdas Thakurdas himself' realises that the conditions 
which he has laid down cannot be accepted by Goternment, and therefore he 
has adopted thi" lIIt'thod of throwing outseparifion. That if; my reading 
of it, Sir. I have already saidtllat I am not a politician; I am a railway 
manager. But I ~  that the constructive work we have put in over 
this busilles."! i ~ the last 18 months is about to fall to the ground on 
purely political ('ollsirlerations. That, Sir. I think, is an interesting fact 
and I have no doubt that our friends the Press will duly communicate that 
fact fully to the rest of the world. I am quite sure Sir Purshotamdaa . 
Thakurdas will like it to be repeated in London and will also like his 
own friend, Sir 'Villiam Acworth. to know w}fat has been the result. 
Sir Purshotamdas Tbakurdas : Aecording to lir. Hindley's opinion ! 
Mr. C. D. M. Hindley: I llu\'e not expressed any OPIIDOn. I $Dl 

simply giying the facts. Now. Sir, if it is not too latc, I should like to say 
just n few words in my c3pacity as s railwar manager. I have put myself, 
a., the lIonoUl'able Sir Basil Blackett kindlr said, heart sud soul into this 
schemc from th(· wry beginning. I have Ii good ~ l of experience of the 
prescnt ~  J had the honour of being in very close contact with Sir 
William Acworth in the early part of his "isit fo this country, and was able 
to give him a grcat deal of fiI:St-hand informat.ion about the actual detri-
mental effect of thc existing system of finance on the Railways of India. 
Anyonc who takes the trouble to read the ('"idence as giYenbefQre the 
Acworth COlDlllittee will see that the recommendations of that Committee 
were founded on  a "ery soiid body of evidence eondemning the present 
system of finance. The whole po;.;ition i<;, from the practical point of view, 
that with a l i ~ budget system as we han now, there is no possibility 
of carrying-on a c0ntinuous busine:-;s iike that of railway management with 
any killJ of efficiel:cy or sucCt'ss. The continuity of. operations which I 
hu','c ill miml. which is so desirable on Hailwa,rs, is not. as perhaps might be 
at fir"t thOIl!!ht, the mcre continuity oE keeping trains running-that is a 
minor matter. The Illo!'t important matter. and one on which efficient 
and punctual train service depends is the meeting of the necessities of the 
whole org'anisation, both with regard to growth and in the matter of repairs 
to decayed and worn out materials. The Ac,,'orth Committee came at a 
timc when l l~ defects can-;ed by the present ~  were most extra-
ordinarily apparent. I UO 1I0t wish to take up the time of the House by 
quoting' what the Acworth Committec found in ,regard to the state of the 
Rail,,:ays ; but I woulll like tu aay that it is no exaggeration at all to put 
down the widespread d('fects and inadequacies, which the Acworth Com-
mittee found, as directly arising out of the present system of finance. 
Further, I would assert that the potential insolvency which the Inchcape 
Committee also demonstrated to us also arose out of the present system of 
finance. During the war, of course, the matter beeame intensified by the 
difficulty of obtaining materials, but I do not thin.\ it can be seriously 
contested, and I think both Lord. Inchcape and· the A.cworth Committee 
themselYes both agreed that the present ~  was at fault. 
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The railway system is an organism of continuous growth. It can never 

stand still. It has always to go on increasing and improving its services 
to meet demands for increases in traffic. Further, it has also constantly, 
day by day, to meet the necessity for renewals. The Honourable Sir Charles 
Innes has already ~  to some of the difficulties in effecting the neces-
sary improvements on railways and also in carrying the essential renewals. 
I can give numbers of instances where the present system works so as to 
produce results which I think might almost be considered to have originat-
ed in a lunatic asylum. lIr. Jamnadas Mehta has been the most powerful 
advocate to-day for the abolition of the present system. I was very glad 
to hear his speech, and he certainly has a very clear vision of what the 
present system was doing for us and what the new system might do. I do 
not wish to take up the time of the House by giving instances, but they have 
been brought home to us drastically in recent years, and I am personally 
satisfied of the possibility of these things happening again in the future. I 
am perfectly satisfied that you have no security whatever that your railways 
will not get again into the positioll that the Acworth Committee found them, 
and into the position that the Inchcape Committee found them. There is 
no hope, no certainty that we shall be allowed regular and sufficient grants 
for meeting renewHls and for effecting improvements.. All the construc-
tive work, the constructive imaginative work that your railway officers have 
been putting in during the last year and a half, since we had the benefit 
of the Inchcape Committee's inquiry, all the constructive effort towards 
improvements, towards, seeking for additional traffic, for additional profits, 
for additiOllal train services, all those constructive efforts are bound to go 
by the board if this House cannot come to some arrangement with Govern-
ment whereby a continuous system of grants for revenue expenditure can 
be arrived at. I do not ask for sympathy for myself. I have done my 
best to try and get this scheme thr'ough because I believe in it, but I do ask 
the House to think for Ii little while what the effect of the rejection, of these 
proposals would be Allover the country engineers and railway managers 
have been for the last year and a half steadily putting together large 
schemes of development and improvement, so that train services might be 
improved, so that accommodation might be increased, station buildings 
made more comfortable, and in particular so that our friends the third class 
passengers might be more comfortably carried. What is the mainspring of 
these efforts towards improvement' It is the hope that in some way or 
-other when we have devised schemes which in themselves take three or four 
-or five years to carry out, this House, holding the purse strings, may be able 
to give us some assurance that we can find the money at the time when it is 
-required so that we can carry out those schemes. Can the House imagine 
what happens for instance when we have to take up the case of rebuild-
ing a large bridge which takes perhaps three years to build? They give 
us a grant for the first year's work. The first year's work consists of laying 
down sidings, erecting workshops and collecting" machinery and plant. 
During the second year the first consignment of girders will arrive for 
erection. During the third year the second load of girders is due. This 
House has in its hands the power to stop the grant for the second year's 
work, after we have planned the workshops, the sidings, collected equip-
ment and materials; this House has the power to say, " Stop that bridge; 
it shall n.ot go on." This OlL ~  may do that by making a cut in my grant 
for some purpose entirely extraneous to Railways. That has its practical 
effect in ~ i  work being carried on. It has prevented work of this 
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"" kind going forward in the past and will in the future. Such action has 
also a much more important psychological effect on your railway manager" 
and engineers. If they are not assured of getting adequate grants to carry 
out schemes which they have been vreparing with the gre2.test difficulty 
aud the full use of their expert knowledge and experience, wbat induce-
ment is there for them to 60 ahead and devise further improvement 
schemes T 
That, Sir, is the most serious matter, one to which I do not -;;hillk suffi-

cient attention has been paid by this House because they do 110t altogether 
realise the conditiOllS under which these works are devised. It very often 
takes a year or eighteen months to devise a scheme and think it out in order 
that it mllY be carried out efficiently .. I do therefore feel very great regret, 
if it is the deci!!iQ.n of this House to throw this proposal out, on behalf of 
these railway mad'agers and engineers all over India who have bef'n working 
heart and soul fot· the improvement of the Railways in the early future; 
I do feel a great amount of sympathy for them, and I do feel there will 
be a very great amount of disappointment. I also feel that there will be 
inevitably a slowing down of effort, becauoo. they will feel that this House 
does not in the least sympathise with them, does not understand their work, 
and takes no trouble to help them to improve the Railways. 
Sir, there is one word which I should like to add. One of the reasons 

why I have been very desirous 3f getting this proposal through, was that 
it was going to give us an opportunity of getting into much closer touch 
with the Members of the Assembly who are interested in railway manage-
ment. I know popular opinion, which is e:)rpressed fairly freely is-I 
cannot remember the expression used by Mr. Neogy, but it was something 
rather ofiensiye a(,out my aloof attitude. Well, Sir, I may have perhaps 
a somewhat curt mallner in answering questions, but I am most desirous 
of coming into clo,,:er touch with those Members of this Assembly who are 
interested in raihny matters and who can assist us in framing our policy. 
FOl'that reason I i.aYe welcomed the alterations which have been proposed 
in regard to the Standing Finance Committee fo'r Railways and the Central 
Advisory Council. I further weleomed the possibility of having a longer 
period to discuss the Railway Budget in this House. If it had been possible 
to change the date of the railway year and put the Railway Budget before 
this House separately in September, I feel quite satisfied that we should 
have been able-to get much closer, we should have been able to under&tand 
one another better. The Housc would have understood what we are driving 
at in our policy ; the House and its representatives on the Committee would 
have understood our difficulties and perhaps been a little more inclined 
to make allowances for our difficulties. I very much regret that this 
prospect seems to be further and further away. We shall come up again I 
suppose next March with a harum scarum debate lasting part of one 
day on a subject of vital importance to India, a harum scarum debate, no 
one knowing what amendments have been put or what heads of accounts 
they refer to ; every one bringing up his pet stunts and firing them off 
here in accordance with his annu!lI custom, with no attempt at getting dbwn 
to the Peal business, that is to say, the ~  of the greatest property, 
the greatest railway property which l ~ to a nation in the whole of 
this world. I "ery much regret to have to face that prospect again next 
March. I should much have preferred tc, ha"e five or six days, if necessary, 
for leisurely and careful diseussion of the votes as they come up one by 
one. . 

.  . Now, Sir, I do not feet for a woment that my contribution to this debate 
18 hkely to affect thc main question, but I do hope that what I have said 

• 
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from till'" point of view of the practical man ~ll perhaps give some m18-
givings to other practical minded Members of thiS House who have l ~  
themselves to vote against a practical measure for a purely pohtIcal 
purpose. . . 

~  Bahadur M. ltamachandra !tao (Godavari cllm Kistna : Non-
Muilammadan Rural) : Sir, my Honourable friend :Mr. i l~  made a 
'.-ery feeling and impassioned speech in support of the ~  ,,-bICh he an.d 
the officers associated with him have placed before ~lS House. T~  18 
no doubt, Sir. that the scheme which has been deVIsed and commlererl 
in the Committee of this House has been the result of considerable trouble 
on the part of the officers and the Member in charge, and I may ll:ssure 
him that, so far as thc merits of that scheme are eoneemed, there IS ab-
soluteh-no one in this House who is not for separation. I may also tell 
him Sir, that the further fact wbich be has mentioned to-day that the 

O ~  of railways have been accumulating-large schemes in antiei-
iOl~ of-tbis sepa;ation, and ~ i ~ of a continuity of railway 

policy. is also a consideration i~ some of ns hlld ill mind. Th;'l'efore, 
at the outset. let me remow from his mind and the mintl of those ",;ho 
think with him, that we are actuated by political considerations in 
. : regard tl) this matter . ..,sir Charles I ~  in the ~i i  on the Lee 
Commission's Repod, more or less ~  cxpre.."sion to the same sentiment, 
and ~ i  that he wils a pr"eticl,l man (,f' bnsinN.:' _\TId ~i  :lnl! that 
political discussions do not appeal to him. The same sentiments, Sir, 

".. have been expressed to-day by Mr. Hindley. who even went to the extent 
of suggesting tbat my Honourable friend's amendment was a way of 
shutting down this separation. I think, Sir, my Honourable friend is 
doing a great deal of injustice to the Honourable Mover of this amend-
ment. He has taken a considerable part in the deliberations (If the 
Acworth Committee and the anxious days we had in the Committee of 
this House in retrard to this matter. Therefore I think at the outset 
several Honourable Members who are on the Treasury Benches are 
always thinking tbat, wbatever we say on this side of t1;c House, must 
be actuated by political considerations, and I wish they would try to 

~  our point of view. For example. in this case, what is the 
exant position of the Secretary of State in rel!ard to this measlH"f'? "r p 
did not hear a single word either from Sir l~  Innes or Sir Basil 
Blackett OT my friend Mr. Hindley as regards the intentions of the 
Secretary of State in regard to the three points which have been raised 
in this amendment. Sir, the Honeurable Sir Purshotamrlas mentioned 
the case of the South Indian Railway. The renewal of that lease was 
made hy the Secretary of State overihe beads of the L ~ Government 
and without any knowledge of the Government of lndia, and what is 
there to prevent, 'Cven after the separation, the Secret.aty of State giving 
the East Indian ;Railway or tbe Great Indian Peninsula Railway to some 
company formed in England, or even in India. without anY i ~  
or without any eonsideration of the terms of that 'lease .in this House' 
That is the vit!!l point ,vhich has been raised bv this amlmdment: Sir 
under the terms of the present constitution the S ~ I'If State is ~ 
~ l authority, who has the power of makilag contracts· with these railway 
companies. That power. it is i ~  li~  be transferred to the 
GovernIDeat of India wider section 19A. It might be delegated to the 
GOYernment of India, and 80 far as I am concerned, we should li ~ 

see the Secretary ,of State .divested of this. power of making contracts 
withcompaniea either in England or even. in India. If that power is 
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conceded to the Government of India, we are face to fa,· ':with an 
authority with which thi.., Assembly can deal and negotiat So long 
as that power remains in the hands of the Secretary of State,., is quite 
pertinent to IU>k what is the exact position of thi.; .Assembly with regard 
to these il ~  matters T The power of voting grants and dealing with 
the Railway Budget is ve..,!ed in this Assembly, aud if, over the heads of 
this Assembly and over the heads of tilE' Government of India, the Sec-
retary of State negotiates with some pow'erful corporation in England, 
or even in India aud concludes an ugoreement without an opportunity 
to this House to examine the terms (,f the lease. I should like to know 
what pxaetly is the position of this Assembly. These matters have been 
mentioned so many times in the Select C'Hnmittee of this House, that 
there is 110 misunderstandillg of our position. In these eit'-
eumst/:lIces tks charge of turning e\"ery dehate into a political 
debatl· is Il l):;!.'!1it "h' ,,·jtl!(I[i! allY Oll 1 l i i~  UIl,'S;; llI'-lIoIF!llrable 
friends who :11'e '"itting' ~i  (',Ill !!iYI·U.'; all ~  Hlbwer 
to the difliculty which· we feel. Are they pr('pared to ask the 
Secretary of State to transfer the power of making contracts to 
the Goyernmeut of India 1 Will they pnt fOT\\'ard the views of this 
Assembly regttl'ding the delegntion of that power to the Goyernment of 
India. and will they nnw conyey to the Secretar.'-of State dle desire of 
this lIotHi!' that this pf.we1· should lIP deleg-ated tu the· GOYernment of 
India? A I?ood dt'al has bet'l1 said thRt these companies ~  

would he dnmieilfd in India. It i,; all the more reason why the authority 
tn Indifl sho1l1d dl'AI with ~  hturp ('ompanies if there are any terms 
negotiatNI wili! tho."p compa!lies. This is tilt' fundanH'ntal point which. 
we wi;;:h tf) raise in cOllnet'tion ,,-ith this separation of the railway 
finance from the general finance. 'I'he Budget has to he voted ~  tbis 
Asseml,]y. bnt the power of making Oll ~ ,,-ill continue with the 
Secretan-of 8tate. The only answer that W<ll' attempted to he ~ i  to 
this question ""IlS that ti.leHOyel·nment of India have ahsolutl'ly no power 
to commit the Secretary of 8t::1e. ~l  I ask the Honourable Sir Basil 
Blael{l'tt, and the Honourable Sir Charles ImH's. whetht·r this "jew of the 
cal'e Li" !It't'n pTl'sl'ntl'd to the :Secretary d State. and y;lwther this 
eonstitlltional difficulty of the final power being vestee in the Secretary 
of Statt' amI the power of ,·otingo g-rants i ~ ill this Assembly has been 
appreeiated and whether any attempt has been lllllde tf, secnre a solution T 
ITnll'''Is \1"(' ha"e a cleal' find lllll'qniyocal statement on this matter. my 
Honourabll' fril'nds mav rest assured that thl're wnuld be no satisfac-
tion on this side of the ·IIouse. . 

Sil', so mueh for the initial difficulty. On the question of Indianisa-
tion it has heen pointed ont o,·e1' and OYl'r again th:1t eyen hrre the 
final autho.rity is the Sl'cretnr." of State. 'l'ltke thl' railway service. 
It is cl'rtainly open to him to cngng-c ~  he likes for the Carriage 
and \Vagon Department.· fo!' the I,ocomotiYe Department, for the Stores 
Department. In the matter of th£' purchase (If stores, whaten'r may be 
the policy of the G<>yernment of Tlldin, hl' Dlay s!ill continue to take steps 
which art" not Il!!reeable to th:.') IIou!'e. 
(At thlsstuge 'Mr. President vacated the Chair which was taken by 

Mr. Deputy President.) 
As regards the general question of Indianisation, perhaps Honourable 

Kembel'S have fOO'gotten ~  very important memOO'andum marked &8 
~  A which was circulated with the explanatory memorandmn 
.:ijf:,ijle Railway Blldget ,for 1924-25. Fl'9m 1l ~ IS  given, it ~ 
De seen that the total number of 'superior appointments' were 1,4l!8 m 
1923 and of this the number of Indians was 288, making about 16 per .. 
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cent. or· :(llle-sixth of these appointments. Is it unreasonable on the 
part of this Assembly to say that there should be a rapid l.ndianisation 
of the Seryices! The Honourable Sir Basil Blackett has stated-I am 
not quite clear as to what he said-he said that 75 per cent. of the appoint-
ments in regard to these railway services would be recruited 'in India. 
I do not know whether he refers to all the Services which are mentioned 
in this annexure A, the Agency, Engineering, Traffic, Locomotive, 
Carriage and Wagon, Stores and other Departments, or whether it only 
refers to the Service of Engineers which was dealt with by the Lee Com-
mission. 
The Honourable Sir Charles Innes : All Services. Page 23 of the 

Lee Commission's Report-State Railway Engineers and the Superior 
Revenue Establishments of State Railways. That covers all Services. 

Diwan Bahadur M. Bamachandra Ra.o : Therefore, looking at the 
fact that not even one-sixth of the appointments are now held by Indians, 
a better ~  of Indianillation is absolutely necessary. In regard to the 
Railway Board, we are perfectly aware of the present constitution of 
this Board. It has an administrative side, it has an engineering side, 
and it has a financial side. I should like to ask my Honourable friend 
whether it is impossible to find a single Indian who could fill with credit 
an appointment on the Railway Board ;n one of these three branches. 
The amendment which has been framed does not commit the Government 
to appoint him to-morrow, but it says as early as possible, and I should 
like to ask hiin whether that ~ i  is unreasonable. I have no 
desire to continue this discussion any longer than is necessary. It seems 
to me that there is a fundamental point on which my Honourable friends 
opposite and ourselves are in disagreement, but I myself think that. an 
agreement is not impossible. They must realise that they must back 
our proposal"! to the Secretary of State, and unless they are prepared 
to do that, I am afraid we shall be working at cross purposes. We 
definitely put forward the view that the control of the Secretary of State 
in regard to these matters, seeing that the Budget is votable and is within 
the purview of this Legislature, should be transferred to the Government 
8f India with whom we can deal. The Secretary of State is a person 
whom we cannot reach, and so long as these powers. are transferred 
there would be no objection to the acceptance of these proposals. 
What is asked is the establishment of a convention that, when we and 
the Government of India are in agreement in regard to the leasing of 
any of these Railways, the Secretary of State should not intervene, 
and that the decision arrived at between the Government of India and 
the Assembly should be binding, and, so long as the final power is with 
the Secretary of State, this is the only logical constitutional position tbt 
can be taken by this Assembly. 
lIIIr. W. 8. J. Willaon A~ i  Chambel'll" of Co.mmerce : Nomi-· 

nated Non-Official) :  I should like to go. straight to Sir Charles Innes' 
amendment. Personally, I think that the contribution to be paid by the 
Railways is there axed on too high 8 hasis. I think that traasport should 
not be taxed heavily; that 5} per Cf'lIt. is too much. I think that this 1 
per.cent. is too. much. But, .Sir, 8S a 1 ~  of the COl!'-mittee it was J.DY 
btuiIne"!8 to go In for a certaIn amount of gIVe and take In order to arrIve 
at a fletth'ment of this very important (luestion. After all, Sir, the differ-
ence between !l16ths and 1 per cent. iR really only a question of 14 a.miM 
Or 16 annas, so I had no great difticulty i'l agreeing to that in order to 1whia, 
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in, a unanimous report, 'Where my difficulty began was in certain recom-
mendations which certain members of that Committee wished to make, and 
I was rather handicapped I may say by only receiving Sir Purshotamdas 
Thakurdas's amendments at a late hOl1r to-day without being able to give 
them any previous consideraion. Sir Purshotamdas Thakurdas and myself 
agree in a very large measure in'onr views abont this separation question,. 
but the difference is that he spoke to-day, as he frankly said, on behalf of 
thc Nationalist party. When Sir Purshotamdas Thakurdds spf;ak3 only as a 
commercial representative, I find mysE:lf agreeing with him on a very great. 
many points. I agree with what he paid about Sir Charles Innes '8 pre-
sentation of this case, but I defy Sir Charles Innes or any other man, or 
super-man to introduce iii. this ASHelrbJy a comprehensive motion like this 
which would not provoke a certain amount ~  eriticism from some of USr 
Where I agree most with Sir Purshotamdas Thakurdas is in the views as 
expressed by the Indian Merchants' Chamber and Bureau in their letter 
of the 25th August 1922 to the Secretary of the Railway Board, Simla,. 
wherein it is stated : 
,. My Committee wish to reiterate their opinion that the rejection of the unanimou. 

recommendations of the Aeworth Committee regarding the 8eparatiolL...Df the railway 
budget from the general budget of the Government of India has been the fundamental 
wrong step taken by the Government of India." 

I absolutely agree with that. Further l'n they say : 
" My Committee are eonvineed that the 8uccessful management of Indian Railway.-

will alwaY8 be jeopardized unleas a separate railway budget is insisted npon by th4t 
Aasembly.' , 

That is exactly my point of view. 

Now, Sir when we come to consider the amendments, what really is th4J 
difference between the Government alll! the House' I put it to you, that 
it is extremely small. If separation is such an important thing, such an 
advisable step, as Sir Purshotamdas' ChHmber think and as mine think from 
the commercial point of view, I put it 10 you that the difference between 
the Government and the House or a se.=tion of the House is extremely smallr 
Now, I'am well aware that there is a c('rtain section of the House WDO think 
that if a Government Member came into the House naked he would still 
have something up his sleeye. That cam.lOt be the case at the present time. 
For my part, taking clause (a) it is to me so unthinkable that Government 
should ever contemplate handing oor Hllilways over to any company public, 
private, foreign or Indian, without the crmsent of this House that I simply 
cannot believe it. They have agreE'<i not to, so far as words go, without. 
absolutely committing themselves to it for reasons which they say are con-
I!titutional. Now, I am not competent to argue a constitutional question, 
but I am prepared to accept from a responsible Member of ~ 
who has always enjoyed the absolute C'onfldence of dais House, who has been 
complimented upon the straight forward way in which he put this case 
before you, what he-has said . ... 

~  I come to the question of Tndianisation. Here again I say it is 
largely a question of words. Sir Pursllotamdss puts it now as a ,. proviso," 
~  r may sa,ythat there is no proviPO whatever in the ,-iews expressed by 
his Chamber of Commerce in AllJ,rust 1922. This surely is again a matter 
of words. The Government have said they are Indianising. Mr. Hindley, 
every time he gets on his feet, tells 111\ how much more Indianisation has 
taken place. It has gone further in the I~ Report, which says you shall 
eo up to 75 per cent. Surely it is a matter of words, it is almost red.undaDt 
.lUIt it in this ReSolution. 

L237LA ;,... II I 

.. 
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Then, Sir, we come to the amendment of Mr. Duraiswamy Aiyangar 
(c) that the purchase of stores for t1'.c different railways should be under-
taken throug-h thc organisation of thl' Stores Department. Now, on that 
point, ~  have no assurance whatever 1 ~ Government. I do 110t believe 
Gow'rIlment agree with ~  l ~  T.ili" amendment of Mr. Duraiswamy 
A(n\llg-ar is what I want in principle l l~ l  Xeyerthcless, I do not think 
that this is the time to press this particnlar amendment. In the first place, 
it is impracticable, Occam,e I Ul1Llprstand tIl!' Stores Department is insuffi-
ciently deyeloped tn do the. work, hut I ain prepared to co·operate ill urging 
this question of store purchase in India with cUlybody and at all timcs. I 
made some remarks about it myself onh' the other day in the Finailcl' Com-
mittee, but I say that the question of 1 fir srparatioll of railway finance is 
so vital at the present time that we sheuld 1:0t clog or delay the issue by 
raising questions of this kind, although That particular part of thl' amend.-
ment is one with which I am in complete aceord. Therefol'e,-I wish to pu,t 
it no higher than tha1.-the commerri:1l opinioll of Bombay, of Sir Pur-
shotamdas'. Chamber in the·word.; "'lnch I have qnoted, or of the Asso-
ciatl'Li Chambers, is so <.;trong-on this que!;tion of the :-;eparation 01 rai]w3:" 
from the g-enernl finance that I ~ l  one of the keenest supporters of the 
pureha,;e of stores in India, am prepal'>"l to say that I am not prepared to 
. jeopardise n1:' chaIlce of getting separ,ttion tn-day by insistillg' on some 
otlle1' iInportaltt, though m.inor ll l~ l ~  I put it t;) the Hou;;e that the 
differenee between Goyernnwllt and +lillse Ml'mbprs who hav(' snoken is 

~ larg-ely a matter nf ,Yonb, me1'(' W01"(1). ;llld llO more. The prilli·cples are 
praetically ~  

Pandit Madan Mohan MalavJya : Sir, the reasons for the amendment 
have been very well put forward by many previous speakers. I '\"emt just 
to snmmari<;e our pc,;ition as hiiefiy as possible. In tIle iirst pla('e 1 here 
has been a I?ood deal of confusion of thoug'ht . in the Yiew that has been 
put forward before the House reg-urding' the conditions. under whirh the 
Acworth Committee reeommenc1e(l the separation. of il l~  finance and 
the cnndil ions which now Hist in India. The Acworth Commit1ee on 
page 26 of their R-eport said : 

" \\'e 'lo Hot think that ~ Indian T il ~ ('an he lllorjprniserl, impl'OTPrl rind 
enlarge.l AO as to give to India the serTiee of whieh it is iu ~ i ~ need at ·the momellt, 
nOT th;,t the il ~  can yield to the lwlian public th fin3nl'ial r.'turn whi"h thl'), !lTO 
~ i l  to expe!'t from so valu:;ble a property, nntil the whole financial mdhorls are 
radienlly reformed. And the esspnce of this reform is contained in two ill~  (1) the 
complrte separation of the RailwlI;' Budget frolll thl' gl'npraj Bucjgl't of tlU' eouutry 
and its Tpeoustruetion iu a form which frees a great commereial business from the 
··.trammels of a system \vhich a3BumeB that .the coneern goes out of business on each 
,31st of :,Iarch HUt] recommences de novo on the 1st of April, aud (2) the emancipation 
of the il ~  management from the centrol of thel'inanre ·Department." 

Those were in e""enc"! the two ehang'es. that the Committee recommended.. 
As regards the second, the Finance Member and the Government of India 
.have not ~  the "iew of the Acworth Committee. They have got 11 
Financial Commissioner in the TIaihvay Board and the I<'inancial Ct)fumis-
sioner, we understand, ~ strictly under the eontrol of the Finance 
'Member. So I take it that the Government of India have ·not acceptel1 
the recommendation that the railway tnllnagement should'!>e' emancipated 
from the control of the Finance Department. and I am glad that the Govern-
ment of India nave come to that conclusion. It will be an evil nay ~  

the country if the railway management Were entirely freed from the 

. ~ 
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"control of the Finance Department of the Government of India. There-
fore we are left to deal with only one change, which the Acworth Committee 
regarded as essential, namely, the complete separation .of the Railway 
Budget from the general bud!!,et of the country. ~  I want to understand 
what is the exact meaning of that '? The Railway Budget is at present 
practically scpal'ated from the general B,]dget. It is prepared and submitted 
as a separate budget, though it no doubt forms part of the general Budget. 
The "ection dealing with it i;; entirely separate. It would not become 
more ~ l  if it is ta1.£'n up at a different time from the time at 
which the general l;iHlget is taken up. There are two things which are of 
the essence of this ~ l i i  In Tile first place there " .. a;; the complaint 
in the pust that Ther.,' cOllld not !)e Ii ,·o:J.tinuity of railway construction 
and improvement hecau,",e therc was no certainty that the necessary funds 
would he a'yailahJ .. fr01l1 year to year, That hiS L ~  ))l'I)\'ided against 
bY l;:;U eror!'s i"I\';ng l ~  \'ptNl b" this A ~ l  for l'ilih\"(i".' construe, 
tion ,iJlll impro\'emrnt tlm'ing fin' '.n'ar,.;, That ~ ill !!() on. 80 there is 
no l ~ any reason left for anybody to urge that railway improvement. 
will he .jeopardised for want of a i~  of continuous suffi<;ient contri-
bution from the GOYl'rnment of India. The thing that is of the essence 
of th€' ~  proposed is that the GO-'-PrHment of IllCli<i J1'li\" Jesire that 
this Assembly should billd itself to l ~ i  from Railwan onl\' a limited 
amoullt of P;'of:h fo!' the g-cneral I'eyelllies C'YC'ry yC'ar, 'That 'is the only 
issue ,,-hid) is a ne,,' issue before i~ A ~ l  At present it i~  opE'n to 
thC' ~ lll l  or l'11thC'r to thC' Fi]1anct' Member acting for fhe Assembly, 
thoug-h ]1(' does 1I0t ,<lways ad accardi!lg :0 the" wishe . .; of the As.'ipmbly, to 
appropriate til(' wholC' of tllP RailwllY prof;t'i to the ~ l ren'nues of 
the "rar, Anel WC' arc asked to hind ourse!ws do\"n to t:IC i ~  that the 
i ~I1  :\f('mher sIndl not, in fllture. apPl'o'priatr more thll:1 11 certain 
fixed pl'oportion of the' railway profits of the -"l'lIr to the g-enerai rt'yt'I1nes, 
that Wf' should IJinel our,;ph'C's to l'f'ceiYe a el(·finite amount, namd:v, 1 ])t'r 
~  of ,Pl'o(lh {1,,'I,IS olle.tift}) of ~  surplus, subject to the other condi-
hon ,,-11II'h has ,H'ell Il l ~  wlient.he surplus eXl:t't'(!s thJ:tw m'ores. 
I submit, Sir. that thp <,bsen\'!' of ;,\leh an agrecIIlent as is i'l'Op()sNl does 
not mr:m ~ i  ."'!'ions fol' the. ra i ~  administration, The railway 
admini,,+ratioI1 is tL,sm'etl of ],-.0 eron's to be spent in fi"e ~  They 
are also assnr('(i that tilt' F'ill<11lC't' Jlembel' j,; not i ~ to ;}:.;];: for any "cry 
large snm from the railway reyennes to be made oyer to the general 
revenues. This is the position. Therefore when ~ Chief Commissioner 

of HailwClYs and the ~ MemIJers who ha\,'1 
/; ~  spoken on'that side drew a lurid picture' of, the 

evils that will arise to the railway administration it ~ proposnl before qs 
is nM ar(,ppted, I sllbm;t that they did not place the correct facts beforf' 
the House. The il ~  administration will noicome to grief. it cannot 
come t6 grief, if the proposal of the Honourable ~  for CommerCe 
is not accepted because there ha" been no sugge$.tloll that except dUI'iug 
the years of the war the GOYel'nment of India h.1W not given ample funds 

~  Hailways. The rJlilway administration have been frt'e to recom-
mend what percentage of working expenses should be clHlrged and what 
perel'lltage,should be reserved for renewals. The Government of India 

~ as Cl rule provided in the Budget what they asked for, The question 
now before us is whether this IIo\llSe should bind itself to receive only 11 
certain fixed percentage of the revenues of the railways or let the existing 
,practice continue. Now Sir, my friends on the GOvernment side say 
~ l  we should agree to this proposal because we do not lose anything 
'very much by doing so, and that we shall help the railway administration 
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to show better results if they will know that they will have a certain 
definite proportion of railway profits only to pay towards the gE!Ileral 
revenues and that the rest will go to improve railway administration or 
to reduce rates and fares. We ask our friends to agree to certain con· 
ditions, three conditions. To two of these conditions the Honourable the 
Finance Member and the Member fer Commerce have expre:;sed their 
general willingness to assent. They ~I  in practice, we agree that there 
shall be Indianisation of the railway services carried out with reasonable 
rapidity--.at least that is how I understood them to express themselves. 
(The Honou.rable Sir Ba.su Blackett: "Quite right.") The one thing 
they have !Wt expressed themselves about is the representation of Indians 
on the Raihvay Board. I do not remember to have heard anything at 
all from either the Honourable Member for Commerce or the Finance 
Member on that question, and it has heen to me, Sir, a matter rather of 
surprise that they should not have said anything on this subject. I am 
open to correction. 

The Honourable Sir Basil Blackett: I think I mentioned that this 
was a ease in which the Government should have no particular difficulty in 
coming to an agreement with the Assembly. 

Pandit :Madan Mohan Malaviya: On the question of the Railway 
Board! 

:, 
The ~ l  Sir Basil Blackett : Yes. 

IPandit Madan Mohan Malaviya: Thank you. Therefore, Sir, if 
my friends do not find any difficulty in coming to an agreement with 
the Assembly on these two questions of the representation of Indians 
on the Railway Board and on the rapid Indianisation of the railway 
services, the orlly point of importance which divides the Government 
from this side of the House, is the question of an assurance thllt we desire 
to have from the Government that no State railway shall be handed 
over in future for management to a private company except with the 
prior approval of this Assembly. My friends say we should not 
apprehend that they will hand over a railway to a private company with-
Qut consulting the Assembly. The HOllOurable the Finance Member has 
gone to the extent of saying that the matter will be brought before the 
Central Railway Advisory Council, and if any member of that Council 
should so desire, the matter will be brought before the Assembly. But 
there he stops. It will be brought before the Assembly for an expression 
of the opinion of this Assembly. Now, Sir, it is a painful thing for us 
to be reminded again and again and to remind our friends on the opposite 
side that a consultation with "this Assr..nbly docs not yet mean that the 
Government of IndiawiH accept the view which this Assembly may 
express even by an overwhelming majority. We therefore desire that 
we should have the assurance from the Government that they will not 
hand over any State railway to a private company except witll..<the 
approval of this Assembly. The Government say that this is' a consti-
tutionall question, that they cannot as a Government-the Government of 
India and the Secretary of State together-agree to ask for the previous 
approval of the Assembly before handing over the management of a 
State railway to' a private company, The Honourable the Finance' 
Member has not told.us what the constitutional difficUilty is. The power 
is at present exercised by the Secretary of State. The Secretaty of 
State, if the matter is represented to him will, I venture to think, sM'" 
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it.e reasonableness of the ~ which ~  put ~  and if this 
demand is put forward before hIm and If he consIders It reasonable, 
our difficulties and our differences will be solved. Why should ,not 
this View of the Assembly be placed before the Secretary of State, and 
why should not the Government of India keep an open mind on this 
question' My Honourable friend says, " this is a constitutional question 
of great importance: we cannot agree t«;> it". N.ow. I ask .him to 
consider the other side of the case. 'rhere 18 a constltutIOnal dIfficulty 
in the way of us Indian Members who represent the people in accepting 
the proposal of Government. That constitutional difficulty is this. 
Railway revenues bring us a certain amount of profit every year. 
Suppose there is a profit of 8 crores next' year so far as the Railways 
are concerned, and suppose there is a deficit of two to three erores in 
the general Budget of the country. As ~ stand at present, if we 
do not agree to the proposal of the Honourable the Commerce Member, 
the position will be that the Finance Member will take into account the 
8 Cl"ores of profits on the Railways and adjust his account, wihout resort-
ing to any fresh taxation. If we agree to the convention which is pro-
posed, that is, bind ourselves not to teuch anything above five crores 
or 80 of railway profits, we shan be face to face with this situation-that 
while there may be three crores more of railway profits 01 the year, it 
must be kept as a railway reserve, and we may have to increase the salt 
tax, or customs duties, or find some other means of taxation to meet 
the deficit of the two or three crores in the general budget. That will be 
the constitutional position in which we shall be placed. Now, I ask 
Members of Government to consider in fairness whether it is reasonable 
to ask the House to agree to such a convention unless we feel satisfieCl that 
in certain essential matters Government will not act without the consent 
of this Assembly if we agree partly to give up.the power of appropriating 
revenues from the Railways to the .. general Budget. If we agree to 
expose ourselves to the situation in which fresh taxation may have to he 
imposed even white railway profits should be available, even when rail-
way profits should be available but only to-be placed in the railway 
reserve rif we agree to put ourselves in that positwn, we must 
have the assurance that the rail.way administration shall be con-
ducted by the Government in conformity with the wishes of thie 
Assembly. And what is the assurance that we want f. The assur-
ance that we want is that the biggest railway, the most profitable 
of all Indian railways, the East Indian Railway, shall not be hand{'u 
over for management to a private company next year or the year after, 
that when the Great Indian Peninsula railwllY ~  comes to an end 
it shall not be handed oyer to any private company without the prior 
approval of this Assembly. And ~  do we ask for this T We Ilsk 
for this assurance because we feel that, unless w{' get this assuranee 
and unless we get fair representation on the Railway Board, we shall he 
doing. a wrong, an injustic{' to the people of this eountry if we agree 
to the proposals of the Government. How are railway profits made T 
~  is the railway revenUe marle? It is made up of the rates and fares 
lmpos{'d upon the peoplt'. It is the people who contribute in this indire!'t 
manner the revenues that the Railways raise. At present the railway 
administration and the Government of India are free to raise the rates 
and fares as they may think fit. The rates have been raised, fares ~ 
been raised without any reference to the Legislature. The people haye 
long been complaining that rates and fares have become very high. We 
have heard a good deal to-day in this discussion and since these proposals 

• 
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were put forward af the desire to reduce rates and fares. We hav.e not 
yet seen that desire put into practice. We shall be very grateful if the. 
desire to reduce rates and fares is actually put intQ.practice. We have no' 
wish that our people should be taxeR to a l l ~~  than is j,nstified by, 
reason we do not desire that the general reYenucs should recelye a large 
yearly 'accretion from i~  revenues by rates and fares bei!lg ~ .. j  . 
on the contrary, we deSire that the rates and fares should be il~  .. 
Dnt we have no certaintv that thev will be reduced until we 4ave an 
effective representation oil the il~  Board and the Railway adminis-
tration, until the Government of India know that they are under t!!El 
neces!5ity of coming to this. Assembly year by year for the appropna-
tion of' railway revenues. }Iv European friends Say: "Do not throw 
away this highly desira.ble ~ i i i  reform for a consid.eration 
which is somewhat ulterior to the proposal before us". But thIS con-
sideration iH not ulterior. This is the one pOler which is i~ ~ 

hands of l ~ the Government to carry Oi.lt the reforms whiCh 
we consider to be essential. If we agree to bind ourselves by the con-. 
vention which you propose, if we ~  that we shall not touch railway' 
revenues beyond one-third of surplus profits year after year for the next 
three years, then it means this that you will be free, ~ you think it ~  

at the time and I apprehend that it may be that Members of Govei'h-' 
ment who are in power at the time may fina abundant reason to be 
satisfied at that time thht the' St,:\r ~ l  :(I11ot I1JalHtf.'C its il ~  and 
that they should be handed to a pri,ate Company",so to hand them over. 
W e ~  that in that case we shall not be able to ju&tify our position 
before the people whom we represent, and therefore it'is that we desire 
that the cG9Yernment MtouJd give us the as.'mrance that no State railway 
shall in futiuebe handed Qf.'el' t9 (Ii private company. 

Xow, Sir. it has also hcen saicl'filat we haye imported rlOlitical consi-
derations into wllat sbould be -a purely cummercial question. It is 
.rather amusing to bear tha.t said .. Sir, raifw.ay administration is not a 
pare1y commercial concern, it neYer has been 8O---'it hru; been a politico-
commercial concern from the time when the ,first Minute was written 
on Railways in 185::1 or 1854, and that lIinute was brimful of politico-
commercial considerations. Railway administration has always been 
Il jJolitico-commere.ial business in this country. We are face to face 
with a situatior. which I want Eo:" European friends and Goycrnment 
Memhers to consider from our point of view. Look at the railway 
~ i i l  as it is being .carried on at present. We take up the 
Railway BoaJ'd Classified List. W c find the Railway Board consists of 
Mr. Hindley, Mr. Parsons, Mr. Sheridan and Mr. Hadow; The officers 
are Mr. Char-c. Mr. Allum. Mr. Tomkinf:>, ~  Manson, Mr. Maflin, 
Mr. Stanley, Mr. Harvey, Major Budden, then one Indian gentleulan, 
then again an Englishman, then Mr. Nicolls, then one Bengali f:!entle-
man, then MI'. Thomas, then Mr. Hayman, then" Mr. Graham. Now this 
:is the pOf'itipn. 1<; there any country to which reference has been made 
either S i ~ l  or Prussia 01' Japan or Italy, where conditions li ~ 
those obtaining in India exist, where the -railways aTe ~  controlled and 
managed by persons who are not inhabitants of the country in which 
the; Railways are run T Is there any-other railway admfnistration in 
which ~ great l~ of the people who contribute to tb.l:Railways ad 
unreJ;>resented as I ~ ~ are unrepresented in the railway 'Administration 
of tbI;; country' It IS for these reasons that we desire to be assured that 

~ ". 
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~ management of a State railway shall not be handed over to a company 
without our consent. My friends may think that we are importing poli-
tical considerations into tl,le matter, but we are bound to do so ; and we 
wish them tot1nderstand that it is part of our duty .not to overlook political 
considerations. If my Honourable friends on the opposite side recognize 
that these oonsiderations are valid, if they ~i  that these are not' 
unreasonable, then the Government of India should communicate with 
tlw Recretary of State, . put our case before him, and obtain his consent 
to gi'Ve us the assurance that we want, that no State railway shall in 
future he handed over to a Company for management until the approval 
of this Assembly has been obtained. They are Jalt to the test of the 
sincerity of the views which they have propounded with great ability 
in this debate, They are now put to the test : if they earnestly feel 
that the change they propose should be effected. and if they recognize 
that we are reasonable in demanding that no State railway sh::H in 
future be handed oyer to a private Company without OUr appl'oYaL let 
them put forward OUl' case before the f)ecretary of State. I feel con-
fident, at least I fecI hopeful, that the Secretary Qf State, considering 
the arguments that have he en put forwaNi on both sides in this debate, 
will not so easily come to the conclusion that what we have urged 
desen-e.c; to he ir.nored and that ,,,hat the Government lLcmbel'l' have 
urged deserve.c; to be accepted in its entirety. For these ~ l  Sir, 
I l ~l  support the amendment .of my friend, Sit: Purshotamdas 
'fhakurdml. and I hope the House ",ill eal'ry it unanimously. 

The Honourable Sir Charles Innes: Sir. I think we are an gl'tting 
ralher til'pd, and] do not propose to make a speech of any l ~T  What 
iDlpre:3se:s me about this debate is that after all there is very little di1fer-
elt!.:l Iwiween that side 'of the lIouse and this. Idhink I am ('()rrcct in 
sp,ying that aImo,.;l ~  in til is HOllSe is. perfectly satisfied that the 
separation we propose is really in the interestf; of the railways, ill the 
interfsts of India, a1](l ill till' interests of the tax-payer; and I believe 
that nIl would be g-lad if we t'ould arri\'e at somt' ~  ,.-hich ,,"ould 
enahle llS to g'et riel of the very small difficulty whil'h isbetwpc!l u;... 

XO\' .. I win take fir>'t thi:; qllestio'n of Indillnisution. Ym'lOUS tbings 
hm (' bcen sa id in l"p,zilrd to this qllt'stion in relal i;lI1 to the Railwnys to-

~  uur 1 thillk J ma.\· claim-·I do not ~  ~ i  about th,· past, the 
ui,;rcmt !J .. st I illill:, 1 m.,,\ daim t1;at in ~ ll  -,c'ar . .; ,,',' ita\'(-done 
more in lhe way of. Imlianisatioll on Hailways than ~  any othel' Depart-
meut of GOYernment. I haw g'ot the figures herf-, In the last three 
ye::rs "'c ~ taken on 16 ofiicers in the :::;uperior Traffic Drpartment. 
Of those sixteen' offi(;t-rs. not oue has been !l. Et:ropean-there were 8 
A ~l I 1i  nud ~ Inuians, that is to say. til{' whole sixteen ltaw been 
Statutor,\' Nativeli of Indill. In the Enlorilll'rrillg Department in the 
last tIiree years we hase taken on 31 officers. Of those 31 ofikers. !I were 
Europeans, ii Anglo-Indians and 17 Indians. In other Departments we 
have taken on 29 offi(!ers, of which;) have been An/!lo·Indian<; and 2 have 
been Indians. Those otber Departments include Departments like the 
Carriage and Wagon DepartolCut and the Locomotiw Department which 
are Departments in resped of. which we haye !rot no facilitie:i for train-
ing ill India at present. Now in addition to that, Sir Basil BllIckett has 
told you that we have agreed to tJae Lee Commission's proposals. namely, 
that we have agreed to this recommendation : 

" Weare ~ ~1 of opinion that the extension of meting facilities ehould be 
pressed forward as ~i i 1  a8 possible in order that the recruitment of IndilUlll 
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18&1 be advanced as s09n d practicable up to 75 per cent.. ~ the total number. of 
vacancies in the Railway 1II8jlartmeut' as a whole, the rem&UIPI.g ~  per. ceat. beinJ 
'recruited in England." .  .  ' , 

Now we have accepted' that ~ i  Then i ~ to toe ques-
tion of the Railway BOard, I look at this question of Indianisationin 
this wa". You cannot possibly treat Indianisation with reference to 
ind'ividu"'al appointments or indi.Vidual officers. The Railway ~  is a 
technical Boa.r4.",· It is composed purely of men who are ~ l i  to .fill 
the appointment by reason of their knowledge and experience of Indum 
Railways. It does :oot control policy. The policy of the Indian Rail-
ways is controlled by the Govel"llJIleD.t (If India. But the Railway Board 
is a body of technical men. I do hope the House would not think that 
there'is any bar of any sort or kind against an Indian being lippointed 
as a Member of the Railway Board ; there is not. But the difficulty ~ 
.experience in getting Indians to the Railway Boa,rd is that we have not 
got Indians in the Railway service of sufficient experience. It may be 
due..... (At-this stage Pandit Madan Mohan Malaviya rose to speak). 
The Honourable ~  spoke f(JI' half an hour. He might let me ha.ve 
lIlY t!me.  I will not give way. 
Pandit ,Madan Kohan Malaviya : May I just ask a question, of, 

the Honourable the Commerce Member' I do.not want to interrupt him. 
I want to ask whether there)s not an Indian like Rai Balmdur Rala Ram, 
who was for many years Chief Engineer of the E~  Bengal Ra,ilway 
and whether he is not qualified 7 

:Mr. Deputy Prelident : The HonoqJ,"able Member had better avoid 
personal questions,' 

. The ~ l S  O ~~  : I~ i~~ l  improper for the 
Honourable Pandlt to raile the quest10H of mdivldual ~  . 

. ' Mr. Deputy Prellj.dent !. I h!lve overruled it. 

Mr. Chaman LaU : May I ask whether there is a single Indian Mem-
ber of the Railway Board or a single Agent of Railways? Is' it not possi-
ble to get an Indian 'to ocCupy thP,l1e places T 

. Mr. Deputy Pr8lident: I would permit the Honourable Member to 
go on. 
'the Honourable Sir Cha.r1es Innes : The Railway Board is composed 

purely of technical men, of senior technical experts in our Railw83" Ser-
vice. The question of Indianisation in regard to the four members of the 
Board will right itself in time as Indians now in the service rise to senior 
positions. It may ,be that there were defects in the past in recruiting 
Indians for these services. But nobody can say in the last few years that 
those defects have not been repairl'd, aml'as Indians do rise to qualification 
and to the standard necessary for appointments not only in the organisa-
tion of the Board but in the Board itself, I will undertake that the claims 
of those Indians will be considered ~ carefully in each and every case. 
Already we have taken in the last few months two Indians in the Railway 
Board, and I hope that in the near future we will be able to take more. 
But, Sir, as I have said, I do not think there is very much difference 
between me and the House on that matter. 
, Let 1)1e now come to what is the crucial point in this case, namely, this' 
question of State management. 'The Honourable Pandit in the course of 
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. ,speech just now i~ that they wanted security that in the next two or 
tree years the East Ip.dian Railway sho!lid not be handed over to a com-
pany. I want to make a fair offer to thc other sitle. I suggest that if the 
Honourable Sir Purshotamdss Thakurdas will drop his a'mendment that 
we should agree on ill~ the ll il ~ clause to the amended Resolution 
moved by Sir llenry MODcrieff b'mith. It will come in as clause 9. It 
would go on : 
"They (these arrangem!'nts) shall hold good only 80 long as ~  East I~ i  

Railway, the Great Indian Peninsula Railway and existing State-managed Railwaya 
remain under Bta te managcment." 

That is to say, if any of these Railways is transferred'lo Company manage-
ment, the convention gocs ; and I have further added : 

" In the ev('nt of nt'gotiatious for transferring any of the above Raih\'ays to a 
private Compnny heillg ullclcrtakcn, those negotiations shall nut be concluded until 
faeilitil's haY(' \'('t'll given for a ruscu8siOIl of the' whole matter in thc Asst:lJlbly." 

NoW, it scem..<; to me, Sir, that that clause which I suggest meets all our 
difficulties. It enables the :Members of this House to gain the separatiOli" 
proposals, to sce these proposals through without giving away ~ i i 

at all. It gives you i~ as regards ~  Railways. According to 
this amendment if any Hnilway, either the East Indian Raijw ... y. the Great 
Indian Penillsula Railway or any Railway now manngpd hy' the St:ttt' is 
transit'lT!'U to a private company during the currency of the eonwntion 
that is to say, thrce years, the conn'ntion ceases to hold good, and I further 
say hert' that we nre preplired. in Ilt'_' ('wnt-in the yp;'Y unlikely eyent--
of negotiations of this kind for trarusfer L(·iIl!.! undertakr);. to li,lYC an Ulldcr-
stanliin"g with the House, to make a promise to the HOllS!', that Lefore allY 
such negotiations are concluded:'the--fio\"ernmrnt will gin> facilities for 
discussion of the whole matter in this House. It seems to me, Sir, that this 
is a bridge over which we can pass on to the goal desit('d, namely, the goal 
of separation. It seems to me that everybody in this lIouse i~ agreed tlUtt 
this ~ i  is going to enahle us to manage our Hnil\\"ays better 
and morc efficiently, and that separation will be for the good of India, 1\I r. 
Duraiswamy Aiyangar suggested that jf we had separation, \YC would '.ll\t 
be able to reduce pilgrim fares. I assure Mr. i~  Aiyangar that 
if he is &nxious to get the fares of pilgrims reduced, to {laVe the rates and 
fares for the whole country reduced, the best way to dq it is to agree to 
our proposal about separation. There is nothing betl\"een us except this 
fear that these Railways are going to be transferred to companies in the 
next few years. The amendment which J haw prorosed seems to me to 
relieve that fear on your part and enables this House to agree with a 
perfectly clear conscienee to the proposals of Government, and I hope my 
Honourable friends opposite will meet me in this matter. 

Sir Purshotamdas Thakurdas : Sir, we adjourned the House at 5 
O'Clock yesterday and when an Honourable Member suggcstel! that we 
might have got through that Bill, I think, Hir, the Honourable the Presi-
dent said that 5  0 'Clock was late enough for this House to sit up to. 
I see that the Clock staHll" ~  I l~ Ht lwH paRt five 110W, and ill view 
of what I said at the outset when I ml)wd niV amendment that I was 
moving it on behalf of thl' Nationalist party, the Treasury Benches can 
easily understand that I am not in II ~i i  to say yes or no in reply to 
their suggestion without consulting my party. I would therefore suggest 
to you that the House may be adjourued and the i~ llSSi ll hpt o,'er till 
the next Government day. 

L~~A 1 
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The Honourable Sir Alexander Mnddiman: I move that ~ 
debate be adjourned to the next ~  day. 

It' 

"Jhe Honourable Sir Charles Innes: I beg to move the following 
amendment : 

" That a new elaUJle 9 be added to the amended Resolution moved by Sir Henry 
Koneriefr 8Jnith. . 
• 9. They aball hold good-only 80.10Rg as the East Indian 1laihm1l Grea_ Indian 

PeniDsula ~  an4. exiBting ~ IlI l  Railway8 remain und& State manage-
.ant. In the eftnt 01 negetia.tions for traruiferring any. of the above RailW4YB to a 
private eompany being pdertakan, toose negotiations ~ll not be eonelude1 Ulltil 
taeilitiea have been &i __ for a diseU88iOll-of th&'Whole matter ill the Assembly. ' 

Mr. Deputy Plesiden': ~  diScussion is adjourned. to next 
J'tiday. 

Mr. Deputy President: Hon&urable Members are informed that 
the elected-members of this .Assembly nave to meet ill Committee Room B 
for ~ ~ Ol electing four persons to the Court of the Delhi University. 

, The :Assembly then ~ till Eleven of ~ Clock on Thursday, 
~  1Sth ~  1924.· . . 
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